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LOK SABHA DEBATES .

LOK SABHA

Thursday, August 8, 1974/Sravana 17,
1886 (Saka)

The Lok Sabhg met at Eleven of the
Clock

[Mg. SpEAXKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Integrated Wages-Incomes-Prices Policy

*262. SHRI INDRAJIT 'GUPTA: will
the Minister of LABOUR be pleased
to state:

(a) whether there has been any new
thinking on the pact of (Government
regarding an integratei wages-in-
comes-priceg policy;

(b) if so, its main features; and

(¢} whether it is Governmenf's in-
tention to freeze wages of industrial
labour and Government employees at
the existing level?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) and
(b). The need for a rationa] integ-
rated wages incomes and prices policy
has been well recognised; the evolu-
tion of such a policy has'tontinually
been engaging Government's attention.

(e) No, Sir,

SHRI INDRAJIT GUPTA: Sir, with
your . permission, may I remind the
hon, Minister that on the 26th of last
month, when he was questioned on
thiltuhkct!nthoothernauu he is

1539 LS~1.
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reported to have sald that the Interim
Report of the Commitice on Wage
Policy. known as the Chakravartty
Committee, is a secret document and,
therefore, he cannot disclose its con-
tents. at is the subject matter - of
thig question. Then, on the 30th Shri
Jyotirmoy Bosu in this House pro-
duced a document, purporting to be
that so-called secret document, and
wanted to lay it on the Table of the
House, The Chairman, who was in
the Chair at that time, did not allow
him to lay it on the Table but said
that he can hand it over to ‘him and
that he will see what can be done about
it, The next: day, on the 31st, the
whole text of that document has been
published in extenso in 30 many news-
papers, journals and so on So, what
I would like to know from the hon.
Ministe- is whather that document,
which has been published sp exten-
sively, is in fact an authentic text of
the interim reporg of the Chakravarity
Committee on Wage Policy and, 1f it
is so, what prevents the Government
from now laying it on the Table of
the House. If it is not authentic, then
he should say so.

SHRI RAGHUNATHA REDDY: The
report referred to is an interim report
submitted by a committee of expe:ts
presided over by Shri Chakravarity,
and this report is meant mostly for
the internal purpose of the Govern-
ment.

SHRI INDRAJIT GUPTA: What in-
ternal purpose?

SHRI RAGHUNATHA REDDY: It is
for the pu-pose of understanding cer-
tain problems connected with wages,
in terms of profits also, and in pur-
suance of that report probably certain
further investigetions hes to be under-
taken. That is the reason why ﬂle
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Government felt that it was not neces-
sary to place that report on the Table
of the House at this stage and that en
appropriate decision can be taken at
the appropriate time. With regard to
the second part of the guestion of Shri
Gupta that it had been reported by
several newspapers in extension, I am
not in a position to say anything. I
can only vouchsafe for the documents
which I place on the Table of the
House under my authorty.

SHRI INDRAJIT GUPTA: Why
should he not be in a position to say
whether that published document is
authentic or not? In any case, it has
become public knowledge and the whole
country has read it. Why follow this
ostrich in the sand policy? Why can't
it be laid on the Table of the House?

SHRI ATAL BIHARI VAJPAYEE:
Sir, you shoulq direct the Minister to
give a straight reply to the question.

SHRI INDRAJIT GUPTA: Parla-
ment cannot be treated in this man-
ner. What is internal about this? It
15 published in all newspapers. If it
is all that secret, they should not have
allowed it to leak out. Now when it
15 printed in all the papers, why
should it not be laid on the Table of

the House?

SHRI ATAL BIHARI VAJPAYEE:
1s 1t the contention of the Minisier
that the publication of the report will
not be in the public interest?

MR. SPEAKER: In that case, if
some information from some Govern-
ment file leaks out, you will ask for
that file to be laid an the Table.

SHRI ATAL BIHARI VAJPAYEE:
Here it is not a fllee A committee was
appointed by Government and it has
submitied an interim report.

SHRI INDRAJIT GUPTA: That in-
terim report has been submitted to the
Government and it has been published
in al) the papers. Why are they trest-
ing it as a secret from Parliament?
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SHRI ATAL BIHARI VAJPAYEEL:
Why Parliament alone should be kept
in the dgrk? Everybody knows about
it except Members of Parllament.

SHRI BHAGWAT JHA AZAD; While
I am not in fewvour of asking the
Minister to lay it on the Table, I think
it will be to the advantage of the
Government if the Minister says whe-
ther what has appeared in the pr-ess is
true or not.

SHRI S. M. BANERJEE: A copy of
the report was given tp the Chairman.
So, it is a public document. Sir. you
should direct the Minister to lay it on
the Table,

MR. SPEAKER: There is no ques-
tion of any ruling. It is for the
Minister to say whethe: he 15 willng
to lay 1t on the Table or not. I cannot
compel him. You have asked him a
question, He can reply to it.

st wew faprd wwddt:  wEY
qYeT 7 a7 7 var & fF foe w
& v vawr qfew  selwm X
TR 1w wETET 1 qE Ty
T EFN Y )

waw W . ag WY ofeRs
tewe 7 T & fs @ & i e
qE AFF AGERT T LG | qE WY
afsere ge3ee # 7@ & et sirw o awt
THAFT 3T W | L H FT grA
frdy & frel qwere & o ww wcaT &
Yoy o frew o
§ foi? a1 wamed fs 9 fiear Frwer
TR i me g ?
The Minister sghould be cautious
about his fille so that nothing comes

out of it. Has he read the report in
the press?

SHRI RAGHUNATHA REDDY: I
may most respectfully submit that this
report was meant for an internal pur-
m]ﬂt the Government. ... {Interrup-
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MR. SPEAKER: Why don’t you
allow him to answer?

SHRI RAGHUNATHA REDDY:
The Government wag considering the
report at various stages and certain
decisions were being taken. Omne ol
‘the decisions based on the report was
the appointment of a wages cell
Still, there are so many other malte:s
which a-e to be considered by the
‘Government before the Government
wan think of publishing this docu-
fent at an appropriate time, Ag far
as the present position is concerned.
1 may request you, Sir, to pardon me
if I am not m a position o say any-
thing about this matter

SHRI S. M. BANNLRRJEE: : On a
point of order, Sir, (Interruptions)

MR. SPEAKER: No pont of order.
1 am not allowing any poini of order.

SHRI S. M. BANERJEE: Theie 15
a point of order. You cannot deny me
to raise a point of order.

MR. SPEAKER: I am not going to
allow any point of order. We have
been following this p-actice that no
point of order will be raised during
the Question Hour. (Interruptions)

SHRI INDRAJIT GUPTA:: Any-
way, we are m your hands, But the
Government’s attitude is most re-
prehensible.

SHRI S. M. BANERJEE: Shame on
Mrs. Indira Gandhi. It 13 after the
Railway strike that they have taken
this attitude. ... (Interruptions)

SHRI INDRAJIT GUPTA: We
know he has not got the peiinission
from higher quarters to lay it on the
Table of the House. .. (Interruptions)

MR. SPEAKER: Order, please.

SHRI INDRAJIT GUPTA: We are
proceeding on the a&ssumption that
that printed text is a correct ope. 1f
not, he is free to deny it.....
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MR. SPEAKER: 1 think, his
hesitation should be uaderstoon.

SHRI INDRAJIT GUPTA: We have
understood his hesitation. I am not
blamung him,

MR. SPEAKER: When be does not
say, it is incorrect, you should have
drawn your inference.

SHRI INDRAJIT GUPTA: We hate
drawn the inference....(Interrup-
tions)

MR. SPEAKER: Mr. Banerjee, do
you think by shouting and making so
much noise, you can produce sany-
thing? (Interruptions)

SHRI INDRAJIT GUPTA: P:-oceed-
ing on the basis of the published
document, I would like to know from
the hon, Minister, hecause I presume
he has read the report which, I be-
lieve, is the same as the published
one, whether it is not a fact that th.s
report taken as a whole supplies the
entire ideological basis for a policy of
wage freeze in so far ars it states (a)
that the concept which was sccepted
all these years of a need-based wage
policy is being replacey here by a
policy of a minimum wage at the
poverty level and (b) that the com-
pensation for the increase in the cost
of living by way of dearness allowance
should be hundred per cent only at
the lowest level and should be pro-
gressively reduced at the higher levels
which means that the real wages of
all workers except those at the lowest
level will go on decreasing. Thirdly—
this is my last point—this report has
said that, in order {o avoid wages
being pushed up, the wage seiilement
should not be left to collactive bar-
gaining between employers and labour
but the Government, {%e State, should
intervene and see to it that wages are
not pushed up to an undesirably high
level.

In view of these factors—and there
are many others, but I have no time
to go into them I want to know whe-
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ther these three majo: postulates do
nyt amount to an ideological basis for
a wage freeze policy all along the
line.

SHRI RAGHUNATHA REDDY: As
for the evolution of wage policy which
my hon, Iriend has described ag on
aeological approach to the problem,
though I do not agree with him in lus
description of this as a problem of
ideclogy, I may say with great respect
and with your permission that this
question of wage policy has been
engaging the attention of the Govern-
ment for a considerable time. In pur-
suance of this anxiety tp find out some
methods, first the Reserve Banks
Steering Group considereq this pro-
blem and made their own recommen-
dations. This publication is availoble
for sale. Then the Congress Parly
manifesto itself -efers to this anxiely
about wage policy. An exclusive re-
cognition of what might to called a
price-and-income policy was given for
the first time in the Approach to the
Fifth Five-Year Plan document slso.
Then the Fifth Five-Year Plan also
deals with thig problem, The interim
report of the Chakravarty Committee
15 one of the offshoots of this approach
fo the Fifth Five-Year Plan and in that
context this report had been prepared
and submitted. As T have said, in pur-
suance of this report, one of the deci-
sions taken was to set up a wage cell
in the Ministry of Labour to collect
information under several branches
and to deal with the various differentia
that exist in various public sector
undertakings and in the private sector
fo see whether any meaningful wage
policy to correct the distortions that
are existing at the present time could
be evolved. This was the purpose with
which it was done, With respect fo
saome of the questions raised in regard
to this particular document, I may say
that all these matters will be faken
into account; there is nothing very
senctimonious about anything.

SHRI INDRAJIT RUPTA: What hap-
pened to my gquestion?
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MR. SPEAKER: He has been at
peins to cover your guestion,

SHRI ATAL BIHARI VAJPAYEE:
‘Without success.

SHRI INDRAJIT GUPTA: I wanted
to know whether some of the main
principles enunciated in this new
interim report, even to the exient of
saying that the minimum wage should
be Rs. 40 at 1872 price level, db not
amount to supplying an ideological
basis for carrying out a wage freeze
palicy.

MR, SPEAKER; This, he denies,

SHRI B. V. NAIK: On the basis of
the ruling given by the hon. Speaker,
we can draw our inference and having
drawn the inference, may I know from
the hon. Munister if the entire purport
of thus confidential repo:t i1s to freeze
the wages at the higher income group
and to keep the wages flexible or link-
ed up with the price index at the lower
income group? Why don't you accept
it and admit that it is a good sugges
tion?

SHRI RAGHUNATHA REDDY: As 1
have sald, the entire question 18 re-
lated to prices, wages, incomes and
profits policy. To rtart with, a wage
cell has been set up for the purpose of
studying the various wage structures
existing in various sertors of industry,
both organized and other places.
Therefore, the point he has made that
with regard tp wages, incomes, prices
and profits there must be a co-ordinat:
ed policy is well recognised.

SHRI B. V. NAIK: The higher 1n-
come groups being freezeC and the
lower income groups being kept flexi:
ble.

MR. SPEAKER: Evervbody is grop+
ing in the dark because the document
is not there and still everybody is
raising the question.

SHRI S. M. BANERJEE: You cannot
say that. The document is already
there with the Chair,
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SHRI INDRAJIT GUPTA: What did
the Chairman do with the document?
Jt must be handed over to you. What

happened to that? Where hag it gone?
MR. SPEAKER: I do not know.

SHRI S. M. BANERJEE: Has that
also disappeared?

SHRI N. K. SANGHI; The utopia of
.a national policy of wages, incomes,
prices and profits bewng far away, !
want to know whether at least the
sGovernment is considering of any for
mula for determining the dearness al
lowances of the Central Gowarnment
«employeeg as also emplovees ol banks
and industries and whether taey have
any integrated approach to go into
the root of the issues so that this par-
ticular matter is settled without go-
ing to the Labour Court or without
resort to strike etc. Have you got any
integrated policy for deciding this
matter?

SHRI RAGHUNATHA REDDY. It 18
all part of the integrated pulicy which
the Government may consider.

SHRI SAMAR MUKHERJEE. In the
document, the first point mentioned 1s
“tp ensure minimum wages need-based
on the povertyline in the interests of
health and efficiency of the workers.”
So, the minimum wages should not go
down bslow the povariy line, whereas
the Third Pay Commission has put the
need-based minimum wage at Rs. 214
at the 1972 level of prices. But, here,
this interim report of the Chakravariy
Committee is that the minimum wage
should be the poverty line. Poverty
line means pe~head consumption of
Rs. 40, multiplied by three.

SHRI S. M. BANERJEE: Is it a re:
port?

SHRI SAMAR MUKHERJEE: Yes.

SHRI 8. M. BANERJEE: 8ir, he has
quoted from a report. The report
should be lald on The Table of the
House.
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SHRI BAMAR MUKHERJEE: So, the
recommendation of this committee 1s
that the minimum wage should be
Rs. 120 whereas the Third Pay Com-
mission's recommendation is that it
should be Rs. 196. So, this is not only
wage-freeze but it 18 2 recommenda-
tion for further wage cut. This is the
policy of the Government, So, will the
Minister accept that thus is the policy
of further wage-cut?

AN HON. MEMBER: It was Mr.
Bosu's repori, not Lthe Government's.

SHRI S. M. BANERJELR: Now that
the document has been reua oui a
second time—once i1t was shown and
now 1t hag been read out by Shn
Samar Mukherjee, may I have you:
guidance? Under the Rules if auy
document 15 read in the House, any
hon, Member can ask the document to
be laid on the Table of the Illouse.

MR. SPEAKER: So lar as official
documents are concerned, if they are
in the name of any Winister or if they
are Government rocuments, taey
should b2 laid by them Why should
somebodyelse be allowed to lay them?
You are laying an official dncument on
the Table which is within the autho-
rity of the Government to lay. I can-
nut allow you to lay il on the Table.

SHRI DINEN BHATTACHARYYA.
The Mimster hag admiited that it 1s
an interim report.  Whatever report
1t may be, 1t should be allowed to L&
laid on the Table, !

MR. SPEAKER: I would advise the
Ministers that whenever thay appoint
Commissions or commuttecs the reports
of which they are not prepared to lay
on the Table, they should have some
code so that the Minister or the Com-
mission may understind.

-

SHRI INDRAJIT GUPTA: This is a
very dangerous precedent.

MR. SPEAKER: Yes, this is a ve:y
dangerous precedent, Any document
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on their side you, on their behalf, lay
1t? I cannot accept It. It is uplo
them. I have alremdy told them that
they must be very careful about their
doouments,

SHRI INDRAJIT GUPTA: Mr. K. D.
Malaviya is here. ONGC report was
allowed to be laid on the Table,

MR. SPEAKER: If he says that 1t is
correct, I will certainly allow you to
quote trom it. ¥You can lay your own
document, but not on their behalf, Be-
cause the Minister does not allow, so0
you are going to oblige him?

SHRI S. M. BANERJEE: I am not
asking the Government,,

SHRI INDRAJIT GUPTA. Does that
mean thay he is justified in withhold-
ing from the House?

MR. SPEAKER: Tt 1s a matter of
opinion.

SHRI SAMAR MUKHERJEE; He was
prepared to reply.

SHRI S. M. BANERJEE: What 15
your ruling Sir?

MR. SPEAKER' My ruling is, you
cannot lay on the Table on behalf of
the Government their document...

SHRI S. M. BANERJEE: What about
ine Audit Reporl? What about the
CBI Enquiry Report? What about the
report on Biyu Patnak? What about
Wanchoo Commission report? You
allow all these.

MR, SPEAKER: Order please, don't
talk like that....

SHRI S. M. BANERJEE: You may
allow Mr. Mukherjee to lay it on the
Table of the House. 1 do not want
Government to lay it. Such documents
can be laid on the Table of the House.
There are beveral lustances like that.
1 was allowed; Mr. Homi Daji was al-
lowed by your predecessor.

AUGUST 8, 1974
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MR. SPEAKPER: Yoy can lay your
own document, but not on behal? of
‘the Government,

SHRI S. M. BANERJEE: Let him
hand it over to you and you may

kindly study it and then allow it to
be laid.

SHRI RAGHUNATHA REDDY- He
has referred {o the recommendations
ot the Pay Commission and also the
recommendationsof the interim report.

MR. SPEAKER: I ico not think it is
a confildential document when every-

thing is out, why not lay it on the
Table?

SHRI RAGHUNATHA, REDDY: With
very great respect to M:  Samar
Mukherjee, unless Government takes
a view, 1l 1s not pessible.

MR. SPEAKER: You must keep them
m lockers If they are on your table
they are bound to go out. If they
have gone out there 15 ng use circum-~
venting.

SHRI RAGHUNATHA REDDY:
With great respect, 1 would say, Sir,
unless Government takes all aspects
of the recommendation, it is very
difficult to say anything on the sub-
ject...

SHRI DINEN BHATTACHARYYA:

His question was not answered. He
asked whether the poverty-line
was recommended. That was also

asked by Mr. Indrajit Gupta. He has
not answered.

MR. SPEAKER: 1 am sorry, already
half-an-hour 1s over..

SHRI SAMAR MUKHERJEE: L et hin
explain.

MR. SPEAKER: Explain ¢n what !
poverty line—from where it ends an
from where it starts?
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SHRI RAGHUNATHA REDDY: The
Pay Commission report has been dis-
oussed and it is a public document.
They could make any reference. The
question ig whether we are going to
fallow the demarcation of poverty-line,

t is Rs. 40 according to him...

SHRI INDRAJIT GUPTA: Not ac-
cording to me, according lo them,

SHRI RAGHUNATHA REDDY: They
are experienced trade union leaders
and they know the procedure how
megotiations take place, bipartite and
tripartite negotiations, and an objective
assessment can be made on the basis
of negotiations. And so far as this
question of poverty-line is concerned
I am not able to stact the negotiations
and trade union leaders know about
it.

Fall in Ploduction of Steel Plants

#2863, SHRI VAYALAR RAVI: wiul
the Minister of STEEL AND MINES
be pleased to state:

(a) whether production in all the
steel plants had fallen during the last
year as compared to the previous year;
and

(b) if so, the reasons therefor and
the steps taken by Governmen: fo re-
move the bottlenecks?

13

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SURHDEV PRASAD): (a) and
(b). A statement is laid on the Table
of the House.

Statement

(a) Yes, Siz. The aggregate produc-
tion of saleable gteel from five

major steel plants in 1973-74 was 4.353
million tonnes as ggawnst the produc-
tion of 4.793 million tonnes in 1972-73-

(b) The prodyction in 1073-7¢ was
affected adversely mainly on account
of:—

(i) Severe power cuts and power
interruptions, especially in the

SRAVANA 17, 1888 (SAKA)
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period, April to mid-Novem-
ber, 1973, directly affecting
production in ali the plants
except Bhilai.

Inadequate availability of coal,
again lacgely due to power
cuts and power interryptions
during this period, affecting
the entire Jharia Coal fields,
leading to curtailment in the
operation of coal washeries
and of coal mines which. 1
turn, affected steel production
in all the plants.

Intermittent slow down and in-
dustrial unrest in Railway, es-
pecially in the South Easte:n
and Eastern Railways, in
August, 1973 and therealter
from late November, 1973 on-
wards, affecting movement of
coal and other rew materiels
and of flnished products and
necessitating the imposition of
drastic cuts on production in
keeping with the minimal flow
of raw matenals

(ii)

(iti)

The targets of production for 1874~
75 which envisage higher production
then that achieved .n 1973-74 have
been drawn up in consultation
with all the appropriate agencles after
making an assessment of the require-
ments and possible supply and avail-
bility of power, other egsentlal inputs,
rail transport etc. Close and constant
lLiaison is being maintained with these
agencies to ensure that production
does not suffer on account of shorlage
in the supply or availability of these
requirements.

SHRI VAYALAR RAVI: There 15 a
tall in production of steel due to power
tailure, non-availability of coal etc.
according to the hon. Minister's reply.
I am glad to note that you have not
blamed the workers of the stee]l plants,
That ig a good sign.

I would like to kmow from him -what
is the tacget that hms bben fmed for
the year 197475 md what ave the



I5 Oral Answers

steps proposed to be taken to over-
come these difficultles relating to mon-
availability of coal and calway
wagons?

THE MINISTER OF STEEL AND
MINES (SHRI K. D MALAVIYA)
The target for 1074-75 is 5.04 milon
tonnes of saleable steel We have
been holding conferences amongst our-
selveg for the past few months The
representatives of the ministries con-
terned with the task of formulating
plans were here in Dellu for three to
tour days and we went into dclaild of
all the problems that we had faced
with a view to obtaning this target
After that several incid=nts tock place
in the country about which the hon
Member 15 well aware suca as railway
strike and so on and so fo-th We
hope to stick to this target this time
although there are conshaints which,
we see, have not disappeared so far
It will, however, be the eflort of the
Government and our mumstry also to
see that we pull together We meet
more often and t-y to resolve our
difficulties  We shall {cy to stick to
this target of 504 mullion tunneg It
1s my personal ambition about the
target

SHRI VAYALAR RAVI 504 mullion
tonnes of steel 18 not sufficient for the
needs of ths country to-day 8o, I
would like to know fhe proposals of
the Government and steps taken to
reduce the consumption of steel, es-
pecially, 1n the non-productve sector
and whether Government has alspo any
proposal to impo-t steel to meet the
needs of the industries in this country

SHRI K. D. MALAVIYA It is a
ast that 504 million tonnes of steel is
nit adequate to cater to the needs of
the country. The needs, as the hon
sember is aware, are urgent. So, the
Government is taking steps to reduce
the consumption of steel m non-pro-
ductive regions Desides that, certain
technological modificationg have been
‘eken to have for stesl which will
reduce the consumption of steel to the
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extent of 33 per cent. It iy likely that
for the construction of houses, less
steel will now be consumed. Bemdes
that, according to our new policy, we
propose to take administrative steps
which will ultimately result in much
lesg steel consumption. Our aim is to
expor{ more and more steel with a
view to earning foreign exchange and
to consume it locally.

PROF MADHU DANDAVATE'
Many economic journals have report-
ed that as a result of un-manageable
use of steel plants, the production of
steel has suffered to some extent It 1
further repored that Government is
likely to introduce a shift in the steel
plants Is a shift hkely to be intro-
duced 1n rmn1 plants? If so, what are
the essential features of such a shuft?

SHRI K D MALAVIYA I dp rot
know what 1s meant py ‘unmanageble
use’ the term used by the hon Mem-
bez I have used the word ‘const-
rants' Constrantg are there Taking
the entire situation in the country and
circumstances 1nto consideration as
also our needs—due to difficulhes
faced on account of non-availability
of transport, power generation and so
on our own inability to improve the
batte-ies—cokeoven and blast fur-
naces—to that extent, it 1s desirable
for us to overcome the difficulties
All these constraints to-day are very
much identifiable and we have identi-
fied them We are verv well set to
improve them and we are effecting 1m-
provements on them So far ag the
second part of the guesuon regarding
int-oduction of mim-steel plants 1s
concerned 1t 13 5 long-term concept.
We are already having some mini-steel
plants which consume less capital and
less time and produce a part of the
products which are required for cons-

very large extent and in less time and
by spending less by moditying our
present policy of not on
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10 it in a very large way the mini-
steél plants which ere now under con-
templation,

SHRI HARI KISHORE SINGH: One
of the reasons given by the Minister
for reduction in the production of steel
4n Bihar is interruption of electricity
supply. 1 understand in Bihar there
is no possibility of increase in power
supply in the Jharia Coal Mining area.
In view of this will the Minister consi-
der the increasing of electricity supply
by installing a thermal plant of the
Ministry or by giving a special grant
10 the Bihar Government for construc-
tion of thermal plant in this area so

that the power supply to the steel plant
is available

SHRI K. D. MALAYVIYA: No doubt,
we are short of power in the Jara
Coal Mining area. It is our joint effort
an the Mimstries concernad to see that
enough coal reaches and power gene-
ration is adequate, If it is not—which
perhaps it is likely to be for some more
time—then I have no hesitation to say
it will be our serfous endeavour to
have more captive power plants. But
even powe--plants of 50 MW or 30
MW take at least two years to come up
because it has to be manufactured,

obtained, imported, money arranged,
ete.
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SOME HON. MEMERS rose

MR, SPEAKER: In +5 minutes we
have done only two questions,

SHRI BHAGWAT JHA AZAD: I
have been standing so many tumes;
still you do not see straight and you
do not call us,

SHRI D. N TIWARI; Normally 1 do

not ask or stand up to ask ques
tions , .

MR. SPEAKER: I am going to call
for the file and show you.

SHRI JYOTIRMOY BOSU: You look
around all the time.

SHRI BHAGWAT JHA AZAD: If
you insist on the rule, you are violating
the rule; yesterday in tbe Committee
it wag decided to allow on'y three sup-
plementaries, How are you today al-
lowing so many, in contravention of
the rule which was decided upon yes-
terday?

SHRI P. VENKATASUBBIAH: He
should not cast aspersions on the
Chair like this; we also stand and

sometimes are not called ... (Interrup-
tions)

MR. SPEAKER: In 45 minutes we
have done only two questions; we
skould do more,
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) Yes,
Sir,

(b) and (c). It is propused to deve-
lop with Russian assistance an open
cast mine of 3.5 million tonne annual
capacity m the Ramgarh area and to
set up ¢ washesy for thig output. A
contract providing for Russian techn'-
cal assijtance in the preparation of
Feasibility Report, collection of initial
data for detailed Project Report and
preparat on of first preliminary uraw-
ings, all at the Central Mine Plenning
and Desizn Institute, Ranchi, hes been
signed ¢n 2-8-1874 between the Coal
Mines Astthority Lid. and Tsvetmetpro-
mexport. the concerned Soviet Orga-
nisation. It is envisaged that for pre-
paring draft outline of the Detailed
Project eport a few Indian experts
may be sent to USSR on short visits.

SHRI PRABODH 'CHANDRA: In
part ‘¢ of 'the question, I Wave awked
the names of the Indian experts. The

19

nery that is propossd to be mtnu!ac-
tured in Russia can be manufsctured
in India?

SHRI SUBODH HANSDA: The agree-
ment has already been signed and it
has been proposed that some officers
should be sent, but ihe names of the
officers are not yet decided.

SHRI PRABODH CHANDRA: 1
want to know whether it is a fact that
the Government decided to have g part
of the machinesy manufactured in
India and that the Indian experts pro-
tested that we can indigenously make
all these machinery and that there is.
no use of having them imported from
Russia and wasting forelgn exchange.

SHRI SUBODH HANSDA: I do not
know whether the Indian experts have
protested against this. But since the
agreement has been signed only very
recently, on the 2nd August 1974, it
has not been clearly stated whether
these machinesy will be manufactured
here or will come from the Soviet
side.

SHRI PRABODH CHANDRA: That
is my grouse. Sir, the Minister has
only stated that the agreement has
been entered into. I want to know
why such an agreement -has been en-
tered into which is not in the interest
of our country.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): It
is not true, it {s totally untrue, to say
that the ag-eement which has been
signed is not in the interest of our
country. Anyone having that feeling
must remove that feeling...(Interrup-
tions) I cannot be disturbed by all
this shouting. I know what I bave
done. Let me state by case. I must
be allowed to stale my d¢use and not
face angry faces like this...(Interrup-

tions) I am : lar wer-
ing .this question if you do not want
to.



21 Oril Avawers

SHRY ATAL BIHARI VAJPAYEE:
it you have no answer please keep
quiet.

SHRI K. D. MALVIYA: There are
certain types of machines which India
cannot produce. We are very anxious
to increase the production of coal. It
will perhaps take more time if we
have to produce those machines here.
So, whatever machines are not produ-
ced in this country, they alone will
be imported from outside. If there
are certain machines which cannot be
produed here, and if they are badly
needed to keep up production, we shall
ceriainly import them from wherever
we can get. Just now the Soviet peo-
ple have promise to give supply of
this machine. Therefore, we are get-
ting them from Russia.

SHRI ATAL BIHARI VAJPAYEE:
A little while ago the hon. Minister
sald that the agreement which India
has entered into with Soviet Russia
dues not lay down clearly whether the
machinery will be imported from Rus-
sia or Indian machinery will be used
Now the semior Minister comes out
with a statement that the machinery
is going to be imported. How can we
reconcile these two contradictory state-
ments?

SHRI X. D. MALAVIYA:
absolulely no contradiction.

There is

SHRI ATAL BIHARI VAJPAYEE:

Sir, have you not heard the Deputy
Minister?

MR. SPEAKER: Yes, I hear him
very well.

SHRI ATAL BIHARI VAJPAYEE:
He did say that the agreement did not
provide dnly for imports.

SHRI PILOO MODY: The fact of
the matter is that the machines are
coming from West Germany.

h K. D. MALAVIVYA: 1If the
hoti. Member sitting: ofifostte ‘the
leader'of the Jan Sangh Parly, is hot
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éble to understang the problems that
are involved in this....

SHRI ATAL BIHARI VAJPAYEE:
I do not want sermons.

SHRI K. D. MALAVIYA: He has
utterly falled to understand what my
colleague, the Deputy Minister, has
said,. (Interruptions) Do not get
angry. [ am not angry. Please do
not get angry.
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SHRT K. D. MALAVIYA: I am not
going to be cowed down by the aagry
faces of hon. members. I have got
to be listened to.

SHRI ATAL BIHARI VAJPAYEE:
‘We are not here to accept your ser-
mons. Sir will you allow two minis-
ters to make contradictory statements
in reply to the same question®” Kind-
ly go through the record.

MR. SPEAKER: It is no use get-
ting angry with each other. That spoils
the whole show.

AN HON. MEMEBER: Show?

MR. SPEAKER: You have made if
a show mow. The procedure is, hon.
members can bring it to the notice of
the Speaker instead of quarrelling in
the House.

SHRI K. D. MALAVIYA:
angwer it now? °

Shall I

MR. SPEAKER: It is all right, 1
am satisfled. If there is any discre-
pancy, you bring It' to my notice. 5%
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minutes are over and 1 am still on the  Stabew asked ty Co.operate in Deve-

thirg question.
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lopment of Coal

*265, S8HRI RAGHUNANDANLAL
BHATIA:

SHRI ANADy CHARAN
DAS:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Union Government
had asked the States for their co-
operation to the Central g::fleu

q)-

engaged in production and
ment of coal; and

(b) the response of the State Gov-
ernments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) The
State Governments help has been
sought in the implementation of the
policy for the nationalisaion of coal
munes, for he maintenance ot law and
order in the coal mining areasg for the
supply of adequate and uninterrupted
power for mines and washeries and for
the supp'y of essential commodities to
the coal muners. The Government of
Bihar have also been specifically con-
sulted on the question of setting up of
a ynified development authority in the
Jharia coalfield area to look after
infra-structural facilities like roads,
water supply etc.

(b) The State Govarnments have
assured us of co-operation in this re-
gard

SHRI RAGHUNANDAN LAL BHA-
TIA: Shri X D. Malaviya, the Union
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own priorities. May I know from the
hon. Minister whether it is not possi-
ble to nave our own infra-structure
activities in those areag so that we
may not depend on them?

SHRI SUBODH HANBDA: For the
first time there was deterioration in
the law and order situation in the
eastern division and that is why the
State Government's cooperation has
been sought. In West Bengal particu-
larly, the Chief Minister has taken
some steps to see that the law and
order ig maintaineq and he has asked
the DIG to take strong action against
those miscreants who create trouble in
that area. Regarding he construction
of roads and other things it is true
that before taking over of the coal
mines, those areag have not been fully
developed. Now that the mineg have
been taken over by the Government,
certainly it is the duty of the Coal
Mines Authority to see that those
areas are developed and the infra-
structure there is also developed. In
the case of Jharia coal-flelds, there was
the Jharia Development Boardq which
wag collecting the cess from the coal
mines. This was done under certain
Act which is a very old At. But the
Jharia Development Board has mnot
functioneg for long. Now the State
Government has been asked to revita-
lise that Development Boarg for cons-
truction of roads, ete.

SHRI RAGHUNANDAN LAL BHA-
TIA: Is it a fact that gome of the
State Governments have suggested to
the Government for releasing a num-
ber of small deposits in this area to
the private sector and, if so, is it the
policy of the Government to release
certain small deposits to the private
sector?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Certainly not. It ig not the policy of
the Government to give it to.. private

SHRI P. VENKATASUBBAIAH:

‘May I know from the hon. Minister
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whether the Government of Andhra.

cause the production schedule there is.
quite satisfactory as compared with the
production of coal in other mines.

SHRI K. D. MALAVIYA: The Sing--
areni coal mines are doing very well
In order to increase their pro@uction,.
if they ask for any assistance we shall
certainly do everything possible to help-
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THE MINISTER OF LABOUR.
(SHRI RAGHUNATHA REDDY): The
views expressed in the course of Sup-
plementaries to Starred Question No.
831 answereg on 25th April 1974, have:
been noted by the Government, Deci-
sions are, however, yet to be takei in
regard to the appointment of work-:
ers” representatives and other mem--
bers and Chairman of the Wage Board.

SHRI MADHAVRAO SCINDIA: In
reply to a similar question in April
this year the hon. Minister stated that
the representation of the Working Jour-
nalists on the proposed Third Wage
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ang you will he surprised ta know that
the mipimum pay to a Working Jour-
nalist is below the natiopal minimum

up the Third Wage Board because the
Working Journalists are suffering. 1
would like to know the definite date
by whigh the proposed Wage Board
will be set up.

SHRI RAGHUNATHA REDDY: 1
have already stated in my reply that
that decisions are yet to be taken in
regard to the appointinent of workers’
representativeg and other members
and Chairman of the Wage Board.
Therefore, the decision with regard to
the Working Jouranilsts is also yet to
be taken.

SHRI MADHAVRAO SCINDIA: I
seek your protection, Sir. The Minis-
ler has not given a definite answer.
The Government had two years to
consider thig proposal.

MR. SPEAKER:
Hour 1s over,

SHRI MADHAVRAOQO SCINDIA The
Mimster is constantly indulging 1
woffle. He must introduce some clarity
in his answer. I want to know the
definite criteria and also the defimite
date by which the proposed Wage
Board will be set up,

The Question

MR. SPEAKER:
Hour is already over.

The Question

SHRI ATAL BIHARI VAJPAYEE:
You glloweg the member to put a
question, and you have to see whe-
ther the Minister gives the proper reply
or not.

SHRI P. G. MAVALANKAR : He
has not replied at all not to speak of
its being proper.

hm.u SPEAKER: r Question
Hour is already over. #of » chance
1o ask a supplementary.

SHRI ATAL BIHART VAJPAVYEER:
But whif gbout the reply?
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SHRI P. G. MAVALANKAR : Are
you satisfled Mr. Bpeaker, with the
reply that he hay given.

MR. SPEAKER: Short Notice Ques-
tion. Mr. Samar Guha.

SHORT NOTICF, QUESTION

Intensified programme for
family planning

3. SHRI SAMAR GuUHA: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have made
an assessment of progress of the pro-
Jects and programme of the family
plannming;

(b) if so, the facts thereabout,

(c) wheither any intensified pro-
gramme has been adopted, and

(d) 1t so, the facts thereabout®

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Yes, Sir. Stu-
dies carrieq out reveal that awareness
of Family Planning 1s of the order of
680—70 per cent in the rural areas and
70—80 per cent in the urban areas.
Since the inception of the programme
14.9 million coupleg whose wives are
in the reproductive group have been
protecteq by one or the other fanuly
planning methods. It i estimateg that
17.2 million births have been averted
till May, 1974, and the hirin-rate 15
estimated to have come down to about
356 per thousang population by the
eng of 1973-74.

(c)y and (d). Yes, Sir. A statement
showing measures adopted to intensify
the family planning programme is
placed on the Table of the House

STATEMENT

The following measures have been
adopted to intensify the Family Plan-
ning Programme,

(1) It has been decided progressively

to inlegraty family planning in a lar
ger development packsge especially of
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Chiiy Welfare. 'Bouth the gervices and
scommunication efforts wilk be directed
towards such integrateq development,

(i) It bas heen sought to give better
health and other services to the people
through the Minimum Needs Pro-
grajnime and it will provide a more
effective framework for the succesg of
the famﬂ;r plan.nlng programme,

tu-t) At present Uni-purpose work-
Tes with the designationg of Basic
Health Workers Malaria Surveillance
‘Workers, Vaccinators, Health Educa-
tion Assistants (Trachoma) Family
Planning Assistants etc. are working
in vertical manner for their respective
‘programmes. All these workers will
now be converted into Multi-purpose
‘workers in a phased manner and thus
‘a larger number of persong on the
strength of Health, M.C.H. an@ Family
Planning will be available. Family
Plannlng Prog‘rnmme will be given
high priority.

(iv) At presemt a uniformn pattern
of implementation of programme has
been: followed in respect of urban and
rural areas. As the socio-economic
<haracteristicg of population residing in
rural and urban areas differ widely,
the programme strategy should be dif-
ferent in rural and urban areas. It
has acordingly been decided that the
new strategy for intensive efforts
should be based upom the factors of
urbanisation, female literacy and den-
‘sity of population so far as yrban areas
are concerned and the factors of
‘growth rate anq density of popuilation
in the rural areas.

(v) It is preposed to adopt a new
motivational strategy involwing indivi-
dual and greatar personalised appro-
-aches; fuller use of varipug mass-
media and expanding T.V. and radio
niet-work, The hew - eommuniestion
policy will be part Oflm which

ning, Child Health. Nutrition and
status and rights of ‘women, etonomic
wpportunities and productivity of
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fawer and:healthier children as against
8 larger number of sickly children
etc. The thrust of the new family
planning communication will be inter-
disciplinary, inter-ministerial and
progressional.

(vi) Statp Governments have been
requested to make the family planning
programme a masg movement by en-
listing the support of elected represen-
tatives of people like MPs. DMIL.As,
members of Zila Parishads/Pancha-
* yats/Panchayat Unions, organisations
like Trade Unions, Teachers/Students
Unions and professional Associations
etc.

(vii) The State Governments have
been told that in order to achieve the
national objective of bringing down the
birth rate to 30 per thousandg popula-
tion by the eng of the Fifth Plan, they
should make all efforts to achieve the
following targets during 1974-75:

Sterilisations . e 20 lakhs
TUD insertions 6 lakhs
m{m@ Com n“p.mc . 35]akhs
Immunisation Schemes
(i) Preschool Children 50 lakhs
(ii) School Children . 57 lakhs
(iil) Expectant mothers 30 lakhs

Prophylaxis agsinst Nutritional

(i) Mothers : . 25 lakhs
(ii) Children . . 25 lakhs
Prophylaxis against blindness. 87 50 lakhs

(vili) State Governments have been
requested to run small Vassctomy
Camps at the Primary Health Centre
level for a duration of a week or 10

Health Centres without much distur-
bance to their normal work. Great
care will be taken in proper gelection
of cases and adequate foliow up. o
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(ix) Facilities for edoption of ot
methods of family planning sccording
to the cholce of the mcceptor will be
made available,

(x) Research in Reproduction Biology
is proposed to be gearad up with a
view to develop improved and more
acceptable methods of contraception.

SHRI JYOTIRMOY BOSU: Why
should there be a BShort Notice
Question om this?

SHRI PILOO MODY: Has he
arrested the birth of children
suddenly?

SHRI ATAL BIHARI VAJPAYEE:
Children are born in short notice!

MR. SPEAKER: It appears that
there is some understanding between
Prof. Samar Guha and the Minister.
That is why, it has come.

SHRI JYOTIRMOY BOSU: So

many of my Short Notice Questions
have been declined.

MR. SPEAKER: You must know
how to get it done by Government.

SHR] SAMAR GUHA: The growth
of population is a very serious pro-
blem. We should not take it lightly.

MR, SPEAKER: Prof. Samar
Guha, I think their objections are
all right. I do not know what
urgency you saw in it, but it is there
on the agenda.

SHRI JYOTIRMOY
point of order....

BOSU: It

MR, SPEAKER: There is no point
of order.

SHRY JYOTIRMOY BOSU, It
sny member puts any embarrassing
or diffieult guestion, does the Minis-
ter reply? 1s it for the Minister to
choose the guestion? If so, the whole
parliamentary system will go to ruin,
They have no scruples shout it.
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MR SPEAKER: 1@ you avte the

guardian of the psrlismentary system,
God help us!

SHRI SAMAR GUHA: I think,
Sir, the hon. Minigter has done
justice by accepting this question.

SHRI BHAGWAT JHA AZAD:
Yes, Sir, hg iz correct,

SHRI SAMAR GUHA: As far back
as 1938 when the population of united
India was only 30 crores, the then
President of the Indian National Con-
gress in his Presidentia] address in
1938 Haripura Congress gave a warn-
ing to the couitry that “all the
future Plans would fall through if
the population was mllowed to grow
by leeps and bounds...”

MR. SPEAKER: Please ask your
question.

SHRI DINEN BHATTACHARYYA:
It is all a bogus theory—I] tell you.
China has more population than
India. Even then they have no such
problem. Here for all our problems
we put the blame on our populatiom
growth,

SHRI PILOO MODY: The hon.
Member can ask & supplementary i
he wants.

MR. SPEAKER: What is wrong
with you? You cannot sit quiet? 1
am not allowing you.

SHRI JYOTIRMOY BOSU: I will
read out to you the relevant rule
Rule 54 (1) says:

“A question relating to a matter
ot publie importance may be asked
with notice shorter than ten clear
dnyamdl!tb!mholﬂpinlw
that the question is of an urgent
character....”

MR. SPEAKER: 1 am not here o
listes to it. It is all acospted by the
Minister.
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SHRI PILOO MODY:
given nine months' notice

SHRI SAMAR GUHA: 8ir, the

on Is a serious problem facing

the country Unless the population

growth is checked, a century hence

the humeruty will perish  Some
memberg have no idea at all

SHRI JYOTIRMOY BOSU Now
we are talking about a coutury hence

He has

MR SPEAKER Please a1t down

SHRI SAMAR BUHA: 1 want to
know from the hon Minster

MR SPEAKER
your question

SHRI SAMAR GUHA I can
understand the Chmese cultural re-
volution I can understand the
Chinese problems

Please frame

MR SPEAKER You need
quarre] over Chinese revolulion

not

SHRI SAMAR GUHA Let them
not t1y to teach me these things

MR SPEAKER Please ask vour
question

SHRI PILOO MODY The Chinese
eat hzarxd Are you gomng to eat
lIizard?

SHRI SAMAR GUHA
just wait and hear me

Please

Sir, the whole calculation of thr
Fifth Plan 1s based on one basic
assumption that the population
fwth which & 1t 18 to-day 1%

§ per cent, should be bropght down
to 1.7 per cont Otherwise the whole

an concept falls through If so,

want to know whether the Mimster
of Family Planning considers that it
will be possible in the next five years
to brlu dowu the rate of growth of
popuhﬂan from 25 per cent to
17 per cent? 1s it pot important?
1539 LS—2.
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DR. KARAN SINGH: In the Fifth
Plan period we have accepted a target
of brnnging down the birth rate from
45 just now per thousand to 30 per
thousand, of course it is going to be
a very difficult target to achieve but if
we have the full cooperation frgm
every side I am sure that we will be
able to reach the target and I would
appeal to my hon friend Mr Jyotir-
moy Bosu not to treat this as a matter
ol little importince This is certainly
a matter o crucial importance and
we are tryin, to mobilise all pur finan-
cial organsational and motivational
resources so that we may be able to
achieve the target we have laid down
for the Fifth Plan

SHRI SAMAR GUHA My second
supplementary is this Is 1t a fact
that m our slum areas and in the rural
backward areds and aiso in the areas
of polygamoug familes the rate of
growth of population 1s much highet
than the rate of growth of average
population? If 1t 15 so, may I know
whether any intensified programme for
farmuly planning is adopted for these
areas where you have identifieq great-
er population growth” In our country
43 per cent of the population of the
areas I have 1dentified are illiterate
Is there any justification of giving
advertisements 1n 200 newspaperg for
family planming® May I know whe-
ther our audio-visual publicity, the
radio and films and fleld umt pro-
grammes are being made use of and
whether the field unmits could make use
of such films which can be introduced
to make these programmes more effec-
tive”

DR KARAN SINGH It 1s true that
in economically depressed areas and
slum areas and rural areas the popu-
lation growth rate 1s higher than the
other areas This 15 3 worldwide phe-
nomenon It 15 so 1n our country too
One of the weaknesses of our pre-
gramme is this We are able to reach
only a small perceniage of the popu-
lation. In the Fifth Plan we are do-
g our utmost to see that we can
cover the areas which he menfioned.
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Not only advertisements in newspapers
are done. ] ngree that advertisement

particulaily in English newspapers
seemns to me to be in fact a

waste of pcarce resources. In con-
sultation with I & B Ministry we have
Planning Communica

set up Family -
tion Board and we are utilising all this
media, radio ang television films post-
ers elc.

[DR. HENry AUsTIN in the Chair.]
12.14 hrs,

So, we are trying to cover those areas
which have remaineq uncovered
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the birth-rate and how much of efforts
and finantes have been directed to-
wards the educative programmes ra-
ther than mere advertisements and
propaganda. My second point is: is it
a fact that in the name of family plan-
ning programmes and projects a num-
ber of illiterate and ignorant people
and poo. people are being exploited
ang given wrong informations® A lot of
difficulty 18 being experienced by these
families because of this. That is why
the programme Is not succeeding.
What is the Government doing with
regard to these matters®

DR. KARAN SINGH: Ag mention-
ed in my reply, our target 13 to avert
the births. 17.2 million births have
been averted as a result of the family
planming programme. As regards his
second point—I require the cooperation
of Shri Jyotirmoy Bosu also in family
planning programme= n all serious-
ness, The family planning program-
me as such cennot succeed If it is
burely a governmental programme
Family planning has ultimately got o
be accepled by the vast masses in this
country. That is where my hon.
friend’s point comes, The pipulation
iimitation ideas must be ihjected lato
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the mamnsiream of our population by
tiw educationsl system., “We have tried
to 40 that. We are in touch with the
Educatioh Ministry and NCERT—and
are trying to have cerfain other educa-
tional programmes. Family planning,
ultimately iz also a part of our total
Dprojections for economic development.
It is one of the weapons In ocur arse-
nal against poverty ang against back-
wardness. Unless we attack the prob-
Jems on all fronts including education,
medical facilities, nutritional inputs
-etc., family planning will not succeed.
Therefore we have looked upon in ‘the
Tifth Plan, the family planning as part
«of our total efforts. The question of
people being misled or exploiteg does
not arise. We have been making sure
‘that the limited resources that we have
are used in such a way that exploita-
tion iz mimumiseq and results are maxi-
mised.

SHRI JYOTIRMOY BOSBU What is
your programme for those who were
already born who cannot get a mosel
of food?

Cral Answers

DR KARAN SINGH: In order to
get a morsel of foad, the programme .is
Jun

1217 hrs.

[MR. SPEAKER in the Chair.|

SHRI VASANT SATHE: In view of
‘this fact that in the rural areas, par-
ticularly, on account of acute poverty,
‘the poor peole do not have sufficient
‘privacy as well as knowledge and in-
wenitve to use the family planning
methods would you consider the ques-
tion of connecting the fami'y plann-
ing a8 a part of economic planning ot
a family; and would you include this
as an incentive and  disincentive
scheme so that people would taken
‘more readily the family planning pro-
Eramme?

DR. KARAN SINGH: What we are
trying to do in the Fifth Plan is to
integrate family planning into the
wibimum nesds programme and it is
herehy we will trying to meet gll the

SHAVANA 17, 1896 (SAKA)

Oral Answers 38

.

basic gconomic requirements of the
people. We are also adopting & stea-
tegy of integrating family planning,
bealth services and nutritional input
in the rural areas.

SHRI S. M. BANERJEE: Sir, the
bon. Minister %as replied to all the
question and practically given hig
plan about the family planning as
did get a change to
Grants. 1 would

§
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tion before they can explain
Also how many
them who are capable of producing
have undergone the operation.

g
Af

DR. KARAN SINGH:
mit 1 do not have detailg
to the reproductive bebaviour
Members of Parliament but 1
like them to help me openly ang will-
ingily in this matter irrespective of
party considerations and irrespective
of the fact how many children they
may have—we are prepared to regu-
larise what may have happened in the
past. Parliament 1s afierall the tri-
bune of the people and it is bere that
the problems are discussed.

T
i

SHRI K LAKEKAPPA: Mr. Spea
ker Sir, the bon'ble NMinister has
rightly said that population explosion
15 one of the great dangers to our
society But unfortunately what has
happened 1s the entire programme of
family planning has only reached the
affluent section of the society and the
rural folk have been completely neg-
lected. Even the experilse that has
reacheg the rural areas is sub-stand-
ard. 1 would like to know what the
hon. Minister is going to do in order
to see that the poorer section of our
society—those who are residing in the
villages—are relieved of this misery
and the family planning pregramme
reaches most effectively to them?

DR. KARAN SINCH: The point, if
I may say 8o, made by the hon. Mem-
ber is extremely well-taken and true



through various other sections in the
rural areas to-get this message to the
rural areas. We are trying to involve
the penchayats because they are in a
way the smallest unit of the local self-

ment. We try to get them all
involved. I have got representatives
of All Indla Panchayat Parishaq and
varjoue other organisations. At the
industrial level, I have a sub-com-
mittee where representatives of le-
bour and management are there so
that we can try and cover the indus-
fria} workers. We are making special
programmes to cover people; we are
trying particularly to motivate the
women because I ifeel that 1t .8 rcally
ithe woman of India who have got 2
respongibility in this, Then only the
programme will get the momenium it
desaerves
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WRITTEN ANSWERS TO QUESTIONS

Portuguese Comtrel over Catholic
Chuxch in Goa

*267, SHRIMATI ROZA DESH-
PANDE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Portugal exercises its
.Lontrol through Vatican over the
Catholic Church in Goa even  after
the liberation of Goa;

(b) whether recently Members of
Parliament made a representation to
the Prime Minister about it;

(¢) if so, Government's reaction on
it, and

(d) whether Government have
tuken any step to protest against it?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
\SHRI SURENDRA PAL SINGH): (a)
Under the Concordat of 1886 the Gov-
ernment of Portugal has the right of
patronage in the appointment of Arch-
bishops and Bishops. At present, how-
ever, there is only an Apostolic Ad-
mimstrator running the affdirs of the
Lhurch in Goa.

(b) Yes Sir.

(¢} and (d). We have taken up the
matter with the Vatican.

Alleged Violation of Import Ruleg by
Escorts Tractors Limited

*268. SHRI S. N. MISRA:

SHRI HARI KISHORE
SINGH:

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether it has come to the
notice of Government that Escorts
Tractore Limited have violated the
import rules;

(b) if zo, the facts thereof; and

{c) the steps taken by Government
to bring the company to book for such
viclations?
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THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): (a) and
(b). M/s. Escort Tractorg Ltd, had
imported 1,800 packs of Ford tractors
in PKD (partially knocked down) con-
dition imnstead of CKD (completely
knocked down) condition, in contra-
vention of the import licence grarted
to them in November 1974, for impbrt
of 3,000 CKD packs of Ford tractors.

(c) As the selling price of Ford
tractors had not been fixed under the
Tractors (Price Control) Order at that
time, 1t was considered that the effect
or the penalty levied if any, for the
infringement of the conditions of the
import lhcence would be more on the
purchasers of the tractors than on the
manufacturers, who were likely to re-
cover the amount of penaity by raising
the selling price of the tractors. Gov-
ernment, therefore, decided that the
above packs should be treated on the
same footing as other similar packs
Imported earlier by State Trading Cor-
poration and got assembled by M/s.
Escorts Tractors Ltd. for distribution
through the State Agro-Industries Cor-
porations. The Company was thug de-
prived of any benefit that would have
accrued to them by importing the
above-mentioned packs, in violation of
the terms and conditions of the im-
port licence granted to them.

Discrimination by British Autherities
against Genuine

Indian
Tourists
*269. SHRI MOHINDER
SINGH GILL:
SHR; DEVINDER SINGH
GARCHA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether British authorities do
not allow genuine common Indisn
tourists to enter London inspite of the
fact that proper sponsorship docu-
ments are shown to them and even
the person sponsoring the tourists is
present at the airport; and

(b) whether some reciprocal wnea-
sures are being taken or some under-



43 Wnitien Ansnwers

standing reached at in such cases of
discrimination,  ageinst  Common-
wealth tourists, especially Indians?

.THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
{a) There have been some complaints
in this regard.

(b) Generally, gemumne tourists are
permitted entry into the UK. How-
ever, there have been cases of incon-
venience to some of them. Govern-
ment have taken up the matter with
the British Government at various le-
vels on several occasions, The British
authorities have taken steps to ensure
that such inconvenience is not raused
to genuine visitors.

U.P. Steel Producers io Shift thaly
Units o other States

*270. SHRI RAMKANWAR;
SHR; RAMAVATAR
SHASTRI:

‘Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether a large number of
steel producers in U.P, have sought
permission for shifting their units out
of the State;

(b) the number of steel units for
whom for shifting was
asked and the reasons therefor; and

(c) the remedial measures taken by
Government in this regard?

THE MINISTER OR STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) and (b). It is presumed that the
reference 1s to electric are furnace
units for producing steel ingots If s0,
according to information received from
e Government of U.P, only 8even
electric furnace umits, including three
which are still to be commissioned
have sought permission for shifting to
other States on account of continued
power shortage.

(c) The Government of TU.P. are
taking necessary action to improve the
availability of electric power.

AUGUST 8, 1974
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Sale of Adulterated Tollet Soaps sad
Commetios In Motropsiitay. Uities.

°371. SHRIMATI BIBHA GHOSH
GOSWAMI: Wil the Minister of
HEALTH AND FAMILY PLANNING
Le pleased to state:

(a) whether Government are aware
that in the four largest metropalitan
eities, the markets are flooded with
adulterated stuffs of most of the
popular brands of toilet soaps and
consmetics which have crested so
many skin diseases iy the people; and

(b) if so, what steps have been
taken by Government to stop these
adulterated goods from marketing and
to take action against those responsi-
ble for their manufacture?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) (a) and (b). Reports re-
ceiveg indicate that the manufacture
and sale of spurious cosmetics has as-
sumed significant proportions. The
State Drug Control authorities have
been directed to undertake a crash pro-
gramme for detection of spurioug cos
metics Toudlet scaps are excluded
from the purview of the definition of
cosmetics under the Drugs and Cos-
meticg Act.

Purchase of Steel from open Mirket
by Central Government Departments.

272 SHRI K. LAKKAPPA: Wil
the Minister of SUPPLY AND REHA-
BILITATION be pleaseq to state:

(a) whether some Central Govern-

(b) if so, the reayons for doing so
when the price of open market steel
is very high; and .

(¢) whether Government are awgre

LI T L
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THE MINISTER OF SUPPLY AND
REHABILITATION (SHR1 R. K.
KHADILKAR): (&) No purchase of
wteel was authorised. However, during
the period 24th February 197 to 31st
July 1874 certain indentors were al-
lowed t{o make direct purchase of sieel
furniture from the open market out-
side the rate contract.

(b) Steel furniture was urgently ve-
quired by some of the indentors and
the rate contract holding firms were
net in a position to suply the stores
within the delivery date due to scarcity
of raw materials.

{c) No Sir.

Raise in Price of Turbo Generators by
BHEL.

4273, SHRI K. MALLANNA: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Bharat Heavy Electri-
eala have declared to raise the prices
of its 110 mw turbo generator: Tor
new contracts; and

(b) if so, the reasons therefor?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI)* (a) and
(b). There has been no announcement
8o far by BHEL to raise the prices of
generators produced by them against
new contracts. The prices of equip-
ment to be supplied against new con-
tracts are setiled, if need be through
mutual negotiations after taking into
acrcount the prevailing escalation in
eosts of inputs like raw materials and

wages.

Bubjeets for Talk with Dr. Kissinger
on his Visit to India

*274. SHRI H, N. MUKERJEE:
SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
India intend to take up the gquestion
of US. naval base in Diego Garcia
with Dr, Kissinger during his visit to
India; and

(b) if so, whether Government
would take up with him the question
of frequent patrolling in Indian Ocean
by U.S. Naval Task Forces ignoring
the protests made by India and other
littoral countries?

THE MINISTER QF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). While the Uniteq States Sec-
retary of State, Dr. Henry Kiasinger,
has agreed to visit India on our invi-
tation, the details have not yet been
worked out. In fact. even the dates
of the wisit have gtil to be finalised.
It would, therefore, be premature to
anticipate the subjects which would
be discusseq at that time,

As 15 customdry on such occasions
the discussions are likely to cover bi-
lateral questions as well as inter-
national matters of mutual interest. It
would, however, not be desirable jn
the public interest to speculate on the
subjects whith may come up in the
falks, even hetore the visit has finalis-
ed

Diplomatic Relations with Portuogat

#275. SHRI SAT PAL KAPUR: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state-

(a) whether a measage was sent by
the Government of India to the new
Government of Portugal through
President of Senegal;

(b) whether any other contracts
have been made with the new Portu-
guese Government for opening diplo-
matic relations with Portugal; and

(e¢) the prospects for the re-esiab-
lishment of diplomatic relations with
Portugal?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India have not sent any
message to the Government of Portu-

gal.
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(b) No Sir.

{c) India'y relations have been gov-
erned by the earlier Portuguese re-
gume’s policies on Goa and their Afri-
can colonies. The prospects of im-
provement i relations depend on a
tangible change in these policies. Gov-
ernment have, however, noted with
gatisfaction the recent declarations of
the Portuguese Government regarding
their African colonieg and are keeping
the matter under review.

Turning over s Helicopter to U.P.
Government by Hindustan
Aeronattles Limited

*276. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister ol
DEFENCE be pleased to state:

(a) whether the Hindustan Aero-
nautics Limited have turned over a
helicopter to the Government of Ut-
tar Pradesh gome time in December,
1973; and

(b) if so, whether the same is being
menned and maintained by IAF
Crew?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) One Allot-
tee III Helicopter was purchased by
the Government of U.P, from HAL ir
November, 1973.

(b} At the request of! lhe UP Gov-
ernment for the training of their own
pilot, two IAF Pilots (one-of-them a
Flying Instructor) have been deputed
to UP Government with effect from
1st December, 1973
terms of geputation.
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Labour Unrest in Gujarai

*278, SHRI P.M. MEHTA: Will the
Minister of LABOUR be pleased to
atate:

(a) whether Labour unrest in the
State of Gujarat is increasing;

(b) if so, whether the main reason
{or this 1s large scale retrenchment of
labourers in the last agitation;

(¢) whether the power shortage n
1the State has rendered theg labourers
jobless; and

(d) what steps are being considered
oy Government to resolve the labour
unrest in the State®

THE MINISTER OF LABOUR (SHR1
RAGHUNATHA REDDY) (ar to
{c). Information 1s bemng collected and
will be laid on the Table of the House

wd) The Industrial Relations Machi-
nery continues to make efforts to mini-
mise work-stoppages, through informal
mediations, conciliation, adjudication
vr arbitration as necessary under the
existing statutory provision, and
voluntary arrangements

Setting up of a Separate Board and
Central Research Institute for Yoga

*279. SHRI G. ¥, KRISHNAN.
SHRI N. E. HORO.

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

ta) whether Government of India
propose to set up a separate Board
ang Central Research Institute for
Yoga; and

(b) it so, the gutlines thereot?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). A proposal to
set up a separate Council and Central
Research Institute for Yoga 18 under

consideration of the Government of
India.

Cost of Production of Coal befere and
after Nationalisation

*280. SHRI S, P. BHATTACHARY-
YA: Will the Minister of STEEL AND
MINES be pleased to state the cost of
production of coal before nationalisas
tion and after nationahsation®

THE MINISTER OF STEEL AND
MINES (SHRI K D. MALAVIYA)
Before nationalisation coal was being
produced by a large number af private
collierieg whose cost of production data
18 not available with the Government
In National Coal Development Corpo-
ration Ltd., the average cost of pro-
duction during 1972-73 was Rs. 34.95
per tonne The Accounts of the Coal
Mines Authority Ltd. for the year
1873-74 i e., the first year alter nation
alisation have not yet been finalised
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Four-Tier Contract System In Hindus-
tan Construction Lid.
1888. SHRI BHOGENDRA JHA:

wili the Minister of STEEL AND MI-
NIES be pleased to state the steps be-
ing taken to end the fourstier contract
system prevailing in the Hindustan
Construction Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): There is
no four-tier contract system in Hip-
dustan Steelworks Construction Limi-
ted.

Expansion of Goa Shipyard

1887, SHRI D, P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of DEFENCE be
pleased to state:

(a) whether a scheme for the ex-
pangion of the Goa Bhipyard with a
view to increasing its capacity for the
eonstruction of new vessely as well
a6 ship and barge repairs is under
formulation; and

(b) if so, the anticipated expendi-
ture on the proposed scheme and the
main features of the scheme?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) in THE MI-
NISTRY OF DEFENCE (SHRI VID-
YA CHARAN SHUKLA): (a) With a
wview to increasing the \capacity for
construction of new vessels and also
for ship and barge repairs, the Goa
Shipyard Ltd. has formulatea a
scheme for the expansion of its facilis
ties in two phases. The Board of
Directors of the Company has approv-
od Phase I of the scheme for imple-
mentation in ‘the] first instance and
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this is at present under the considers-
tion of Government,

(b) The facilitiey proposeq to be pro-
vided in this phase consist of a Pro-
duction Bay, a Slipway and Fitting-
out-shops with neceesary eranage faci-
lities and machinery etc. The estima-~
ted outiay of Phase I is R, 86 lakhs.
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Definition of Clerks in Factories and’
Leave Rales Applicalfle

1889. SHRI HUKAM  CHAND-
KACHWAL: Wilj the Minister of’
LABOUR be pleased to state:

(a) whether the definition of an in-
dustria] worker includes clerks also-
working in a factory;
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(b) the Jeave rules that apply in
cgsey of permanent clerks of pre-1961
appointment, if their services are trans-
ferred after the year 1961 to s0me
industrial post in the same factory and
when such transfer is made in the
public interest as the services of clerks
exclusively are required therein under
the recruitment rules for filling indus-
trial posts; and

{(c) whether the provisiong of rule
39(7) and 40(7) of Revised Leave
Rules, 1972 do not at all apply to em-
ployees so transferred to industrial
side?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)* (a) The Facto-
ries Act, 1948 applies 1o a person in-
cluding clerks employed, directly or
through any agency whether for wa-
ges or not, in any manufacturing pro-
ress or in cleaning any part of the
machinery or premises used for a
manufacturing process, or in any other
kind of work incidental to or connec-
ted with the manufacturing process or
the subject of the manufacturing pro-
cess.

“(b) and (c). The Central Civil Gov-
ernment Servanis in general are gov-
erned by the Central Civil Services
(Leave) Rules, 1972 excepting some
categories mentioned at (a) to (k) of
Rule Z of those rules. As such. work-
men employed in industrial establish-
ments do not come within the puryiew
of these ruleg including Rules 38(T) and
40(7). The Faclories Act will apply to
clerks if they come within the defini-
fion of “worker”. However, in case a
Government servant governeq by Cen-
tral Civil Services (Leave) Rules, 1972
is appointed 1n an industrial establish-
ment wherein his leaye terms are gov-
erned by the Factorieg Act, 1948, the
balance of the leave at his credit on
the date of such appointment is allow-
ed to be availed of as terminal leave
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Hospital Facilities to Workers' depen—
denty under EB1 Scheme

1880. SHRI C, K. CHANDRAPPAN:
Will the Minister of LABOUR be
pleased to state:

(a) whether in Delhi, hospitalisation .
facilities to the dependents of the
workers who are covered under the
Employees State Insurance Scheme:
have been offered now.

{(b) if so, the broad outlines there--
of;

{c) whether mmilar facilities are-
offered to workers in other cities; and

(d) if so, the names of the citles
where “these have been offered and
how many more workers or thelr
dependents will be benefited by this?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRJ BAL-
GOVIND VERMA): The Employees’
Stiate Insurance Corporation have fur-
nmished the following information:—

(a) Yes

(b) The hospitalisation facilities to
the familhes of the insured persons are
being provided in the 300 bedded Em-
ployees” State Insurance Hospital,
Delh: and 160 beds reserved in of
Hospitais This inecludes out patient
care, specialist consultations, supply of
all drugé and dressings, immumnisation
services, family welfare planning ser-
vices Radiology & Pathological in-
vestigation facilities, ambulance facili-
ties inpatient treatment ete.

(c) Yes.

(d) Hospitahisation facilities have

heen provided to the families at the
following places:—
ANDHRA PRADESH

Adoni, Eluru, Chirala, Guntur,

Hyderahad-Secunderabad, XKur-
nool, Nacherla, Tadepally in-
cluding out-skirts, Markapuram,
Masulipatnam, Peddakakani,.
Ramagunda, Sirpur Kagaznagar,
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Vijayawada and its out-skirts,
Waranga) and Mahboob Nagar

GUJARAT:
Ahmedabad

MADHYA PRADESH
Indore and Ujjain

KARNATAKA

Bangalore and 1ts suburbs, White-
fields and KGF

TAMIL NADU:

Coimbatore, Kovilpattyi and Madras
City

HARYANA:

Yaumuna Nagar mcluding Jorian and
Jagadhn

KERALA. (entire State)

PUNJAB

Amritsar including Verka, Chhehar
ata and Khasa Ludhiana and
Jullundur

RAJASTHAN.

Jaipur intluding Durgapur, Kishna
garh TLakheri und Swaimadho
pur

UTTAR PRADESH:
Kanpur and Modinagar

WEST BENGAL,

Howrah including Shyampore and
Hoogly.

MAHARASHTRA:
Poona
The families of 16 82,350 emplo

yees
including those 1n Dellu (1 20,600) have

tmn Piovided hospitalisation facih-
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Man-Days st due to Strikes

1891, BHRI €, K. CHANDRAFPAN;
SHRI SHIV KUMAR SHAS.
TRI:

Will the Minister of LABOUR be
pleased to state:

(a) the total number of strikes and
man-days lost due to otrikes this
year so far both 1y public and private
sectors separately;

(b) the total number of strikes and
loss of ‘man-days due to strikes in
19?"..»?3 and 19?3-7‘ md

(c) the joss of production with value
thereof during the above periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR[ BAL
GOVIND VERMA) (a) to (¢) Infor
mation 15 being collected and will be
laid on the Table of the House after
it 1s received

Central Gratuity Fund

1892 SHRI C K CHANDRAPPAN-
Will the Minister of LABOUR
b pleased to state

(a) whether the Centre has decided
to create a Central Gratuity Fund to
protect the gratuity rights of the wor-
kers during clowure or hquidation of
companies,

(b) whether the report of the Com.-
mittee appointed on thig matter has
since been received,

(c) if so the main recommendationa
thereof and

(d) when this scheme is likely to
¢ome into operationg

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) to (d). The
matter has been examined by a Com-
muttee which submitted itg report in
June 107¢ The Commitiee hag made
certain recommendations, including the
setting up ot a Central Guargntee Fung
to secure the payment of gratuity o
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workers in cases of closure and liqui-
dation, The Committee's report is
under examination.

Visit by High Level Defence Team
to Moscow

16983. SHRI ISHAQUE SAMBHALI:
SHR1 BHOGENDRA JHA:

Will the Minister
be pleased to state

of DFFENCE

(a) whether a high level defence
team visited Moscow 1n April, 1974;
and

th) if 80, the result thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) VYes
Bir

(b) The discussions witn the USSR
Government resulted in fuller apprec-
ation of prohlems of common inierest
to the two countries.

Agcreament of Employment among
Skilleg and Educated Young Men

1894 SHRI P, GANGADEB
SHRI D D DESAI

Wil the Minister
be pluasegd to state,

of LABOUR

, fa) whetney Union Government has
launched a crash programme to as§ess
the extent of employment among the
skilled and educated youngmen,

(b} whether the programme
covers the technmical graduates,

also

{c) if so, the broad outlines thereof:
and

(d) when the survey is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (d). The
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Government have not launched any
crash programme tp assess the extent
of employment among skilled and edu-
cated youngmen. However, with a
view to studying the relationship bet

ween University education and employ-
ment, an all India sample survey to
4scertain the emplovment pattern of
Graduates was laumnched 1n 1072, The
survey covers Graduates (including
Post-Graduates and above) in general
and professional/technical streams as
well as diploma holders in Engineer-
ing/Technology who passed out from
all the Universities/Polytechnics in the
couniry during the year 1968. The
draft report is expected to be ready
by the end of 1974..

Going Abroag by Doctors of ALLMEK

1895 SHRI P, GANGADEB,
SHRI RAGHUNANDAN LAL.
BHATIA:
SHRI D, D DESAI:

Will the Minister of HEALTH AND-
FAMILY PLANNING he pleased to
<tafe

{a) whether Government are aware
that 35 out of each final year batch of
50 student. for the AJIIMS go
abroad;

{b) if so, the reasuns thereof; and.

i} the steps taken to counter the
brain-drain®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU):
(a1 and (b) It 1s a fact that a number
of students who pass theiwr final
MBB.S examination from the All
India Institute of Medical Sciencez ga
abroad either for higher studies or for
employment.

{c) Prevention of 'brain drain’ is
proposed to be included as one of the
terms of reference of the Medical Edu-
cation Commission to be set up hy the-
Government.
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-Ro-employment of Ex-Army Person-
el in Otisen

1808. BHR1 P. GANGADEB: Will
the Minister of DEFENCE be pleased
to state:

(a) the total number of ex-service-
‘men now without any job in the State
-of :

(b) whether measures have been
“taken by the State Government to re-
~employ them for their subsistance; and

(c) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
M'NISTRY OF DEFENCE (SHRI J. B.

+PATNAIK) (a) 1,554 on 31st March
1974.
(b) Yes, Sir

{c) Government of Orissa have pro-
vided rezervation of vacancies 1In
.different services for ex-servicemen
Relaxations of age and educational
qualifications, benefit of malitary -er-
vice for fixation of 1mitial pay, senmori-
v and pension have also heen given

Sail produced wpares for Steel Plants

197 SHRI P, GANGADEB
SHRI RAGHUNANDAN LAL
BHATIA:
SHRI D D DESAI

Wil the Minister of STEEL AND
MINES be pleased to state

(a) whether the Steel Authority of
India has decided to pinduce -pecial
spare parts for stee Plants

(b) it s0, advantages of having such
a workshop as compared to the manu-
tacture of these items in the Heavy
Industrial Complex at Ranchi,

(c) whether the workshop will fur-
ther reduce the import content for
-steel plant:; and

(d) it o0, the
thereof?

salient features
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THE DEPUTY MINISFER IN THAER

@) to
(d). A Commiitee set up by the Stesl
Authority of India Lid. has recom-
mended the setting up of a workshop to
produce certain medium and heavy
range spare parts common to all the
steel plants. No final decision has
been taken on this recommendation
The Steel Authority of India Ltd. are
taking steps for the preparation of a
feasibility report in this regard.

Gujarat Mineral Developmeat
Corporation

1898. SHRI D. D. DESAI* Will the
Mimster of STEEL AND MINES be
pleased to state

(a) whether fluorspar unit of
Gujarat Mineral Development Cor-
poration 15 working only ul 30 per
cent capacity, and

(h) 1f s0 the reasons thereof”

THE DEPUTY MIN'STER IN THR
MINISTRY OF STEEL AND MINES
(SHRT SUKHDFV PRASAD) (a)
The Plant i working at 38 per cent
capacity

(") The oll toke of metlallurgical
urace fuorspar. which 1s the major
procduct of this olant, 1g not coming
up to the ancinated levels and the
plant 15 carrying sizeable stocks even
with the current capacity utilication,

Help given to ex-savvicemen by
Directorate of Resetilement

1893, PROF NARAIN CHAND
PARASHAR. Will the Mimster of
DEFENCE be pleased to state,

(a) the number of ex-servicemen
helped by the Directorate of Resettle-
ment in the first six months of the year
1974, month-wise: and

(b) the total number of ex-service-
men registered with the Directorate as
on the 30th June, 197¢* -

'
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B,
PATNAIK): (a) The requisite infor-
mation is given below, month-wise:—

Jawacy 1974 . . . 487

I :brusry 1974 . . . 608

Muarch 1974 . ' . S14

April 1974 i & 636

May 1974 s60

Juoe 1974 . . . sap
1b) 29,408

Industrial relations in Mniti-national
Corporations in India

1900. SHRI RAJA KULKARNI: will
‘the Minister of LABOUR hLe pleased
to state:

(a) the steps Government have
taken to investigate into the working
of the industrial relations policies of
Multi-national Corporations operating
n India.

(b) whether any Trade Union has
made an attempt to convene a tripar-
tite conference on this subject; and

(e¢) the decision of the Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Proposals for
undertaking such a study are being
formulated.

(b) Yes.
(¢) The matter is under examina-
‘tion.

Decline in production of coking coal

1801, SHRI MADHU LIMAYE. Will
ibe Minwster of STEEL AND MINES
be pleased to state:

(a) whether the production of cok-
ing coal/output of coal washeries has
gone down; and

(b) if so, the washery-wise decline
in the year 1073-147
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHRI BUBODH HANSDA): (a) and
(b). The production of coking coal has
gone down but the production of
washeries has gone up. The produe-
tion of coking coal during 1973-7¢ was
15.77 million tonnes (provisional) as
compared to 16.62 million tonnes im
1872—73. The output of washed coal
in the various coal washerieg during
the two years 1972-73 and 1973-74 iIs
given below —

(Provisional

wurmu)
Name of washery

1973-73  1973-74
Dugda 1 . 0'610 0613
Dugda IT o 779 o717
Bhojudih 1:30% 1-270
Patherdih 0788 o 756
Durgapur (HSL) o- 407 o 516
Durgapur (DPL) . o III 0 172
Jamadoba o 831 0900
Chasnala 0 541 o 740
Lodna 0 212 o 179
Kargah . 1 489 1-376
Kathara . o 577 0 652
Swang o 142 0 223
West Bokaru 0338 0 339

8140 8 453

Deterioration in industrial reiations
in 1973

1902, SHRI MADHU LIMAYE: will
the Minister of LABOUR be pleased
to state:

(a) whether it is a lact that indus-
trial relations in the private sector
deteriorated in the year 1973 com-
pared to the previous three years;
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(b) if so, the total nunber of man-
days lost in the private sector; and

{c) the major reasons for this
worseming of Industrial relations”?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b) Ac-
eording to the available information
the position regarding the number of
industrial disputes, workers {rivolved
and mandays lost 1n the private sector
during 1970, 1971, 1972 and 1873 (Pro-
visional) was as follows'-

A}

Y car No of Workers Mandai:s
¢ osputes  nached  lost
1970 2 443 1,380 100 I 501,167
1971 2,367 1,251 §h0 14,292,220
1972 2,708 1,320 Y91717,19% 20R
19 ) 2,231 I 319,415 15059904

(¢) It will be seen from the abowve
figures that there was 1 shizht improve
ment 1n ndustridl 1elution in the year
1973

Role of Labour Ministry for improve
ment 1n industrial relations

1903 SHRI MADHU [ IMAYE will
the Minmister of LABOVIR « pleasud to
state

(a) whether the 1abour Mimstiry
has played an absolutely passive and
negative role in the matter of bringing
about improvement in the industrial
relations in the year 1873-74 and

(b) if so whether there will be a
change 1n the pohcy of the Ministry
thereafter?

THE DEPULY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VEHRMA) (a) No, Sir

(b) Does not anse
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Target of slominium preduction in
Fifth Plan

1904 SHRI MADHU LIMAYE Wil
the Minister of STEEL. AND MINES
be pleased to state

(a) what are the targets fixed iot
production of alummium in the Fifth
Five Year Plan,

(b) the total outlay proposed

(v) whether the major shaie in the
increased production of aluminium in
the private sector will go to the mono
poly houses

tely whether the entire additional
output will be procured by the Gou
eornment for distribution at controllec

prices trom the private producer-
and

(e) 1t not the reason< tor not doing
this?

LHI DEPUTY MINISTER IN 1H]
MINISIRY OF S1EFL AND MINES
(SHRI SUKHDEV PRASAD) (alr
370 000 tonngs by the last vear of the
Fifth Five Year Plan

(h) The outlay vrovided for the
pul Lic sector aluminium projecte in the
Fifth Plan 1s Rs 151 68 crotes

{¢) Al pre-ent the entne production
of aluminium 18 1n the omvale seclor
It 15 estimated that durin: the Fifth
Plan period an additional capacity ol
70 000 tonnes per annum will be (om
missioned in the privale sector subject
to mvar'abilily of adequale power The
break-up of this additional capacity
amongst the three companies presently
operating 1~ Indian Aluminum Co
Ltd (20000 tonnes), Hindustan Alu-
minium  Corporation Lid (40 000
tonnes) and Madras Alumimum Co
Lid (10000 tonnes) In the public
sector the Bharat Aluminium Company
will commussion 100,000 tonnes of capa-
ety m its Korba Aluminium Smelter.

(d) and (e) Even at present the sel-
Lng price of alummnum and its pro-
ducts excluding extrusions and foils, is
controlled under the Aluminium Con-
trol Order, 1970.
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Metal Scrap TIrading Corpocation

1905. SHRI MOHINDER BINGH
GILL: Will the Minister of &TEEL
AND MINES be pleased to state;

(a) whether his attentien has been
drawn to the news reports that the
Metal Scrap Trading Corporation, a
public sector undertaking, being kept
wiarved of any worthwhile activity;
and

{b) if so, the reaclion of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). In the past the activities of the
Corporation were primarily ‘export
oriented’. Due to spurt in domestic
demand and the consequential changes
in the export policy, the export of scrap
has come down considerably. Accord-
ingly various steps have been taken to
diversify the activities of the Corpora-
tion,

The Corporation has been re-struc-
tured and has been made a subsidiary
of Steel Authority of Incia Ltd. It has
been appointed the canalising agency
for import of scrap and ‘old ships' for
scrapping. The other activities pro-
posed to be entrusted to the Corpora-
tion, include organising scrap collec-
tion and processing facilities in the
country, development of ship breaking
industry, coordjnating import of basic
‘inputs’ for steel furnace industry,
organising data bank, conducting sur-
veys on demand and availability of
scrap and rendering services to other
public sector undertakings in the
matter of disposal of scrap.

Collection amd publication of Labour
Statistics

1906. SHRI MOHINDER SINGH
GILL: Will the Minister of LABOUR
be pleased $o state:

(a) whether no worthwhile action
has been taken on the collection and

1538 LS—3

publication of reliable, comprehensive
and up-to-date statistics relating o
labour, despite the suggestions of the
National Commission on Labour about
five yearg ago;

(b) whether the completion of many
a surveys and research studies is lag-
ging behind schedule in the absence
of the above mentioned statistics and

(e} 1if so, whether some immediate
steps will be taken to compile the
Statistics about labour?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
recommendations of the National Com.
mission on Labour for the improve.
ment of labour statistics as accepted
by the Government are being actively
pursued and implemented as far as
possible, s0 as to improve the quality
and avalability of labour statistics.

Belf-Empleyment Venture; for Ex
Servicemep

1807. 8HRI MOHINDER SINGH
GILL:
SHRI JAGANNATH
MISHRA:

Will the Minister of
be pleased to state;

DEFENCE

(a) whether it is proposed to set up
a public sector type corporation to
help ex-servicemen in self-employ-
ment ventures; and

(b) if so, when a final decision in
this direction ig likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) and (b). A proposal
to form a Corporation to finance and
to provide technical guidance to ex-
servicemen for setting up small-gcale
industries and other self-employment
enterprises is still under study. It
will take some more time before f@nal
decision can be taken.
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Achievemeni of Belf-Sufficlency In
Manuofactare of Sophisticated Wea-
pony during Fifth pPlan

1808. SHRI S. M. BANERJEE:
Will the Minister of DEFENCE
be pleased to state:

(a) whether more Sophisticated
weapong are likely to be manufac-
tured in Ordnance Factories; and

(b) if so, whether a state of self-
sufficiency will be reached in the
manufacture of such weapons dur-
ing the Fifth Plan and if not, the
reasonsg for the same?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Every possible effort will be
made to attain self-sufficiency, as far
as possible, 1n the manufaciure of these
weapons during the Fifth Plan. It
cannot however be stated with cer-
tainty whether this aim will be achiev-
ed as there are numerous constraints
both technological and financial.

Reinstatement of Workers of Telco
and Tube Company Jamshedpur

1909. SHRI BHOGENDRA JHA®
Wil the Minister of LABOUR
be pleased to refer to the reply given
to Unstarred Question No. 8194 - on
25th April, 1974 regarding reinstate-
ment of workers of TELCO and Tube
Company, Jamshedpur and state:

(a) whether the requisite informa-
tion hag since been received from the
Government of Bihar; and

(b) if so, the broad outlines thereof
and Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) and (b), Ac-
cording to the information made avail-
able by the Government of Bilhar,
following the strike in these units in
1969, the managements had dismissed/
discharged 15 workers in the Indian
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Tube Company and 37 workers in the
Telco, In terms of the conciliation
settlement relating to this case, the
punishments awarded in these cases
were subject to review by Shri K.
Abraham, Member, Board of Revenue,
Government of Bihar whose decision
was binding on the parties. After the
stipulated review, Shri Abraham con-
firmed the dismissal/discharge in the
case of 13 workers of the Indian Tube
Company and 12 workers of Telco, and
the remaining employees were eventy-
ally taken back. As the workers con-
tinued to agitate in the matter, the
Government of Bihar referred the dis-
pute over thig issue for adjudieation
in May 1871, The management filed
a writ petition in the Patna High Court
contesting the above reference on the
ground that the punishments awarded
to the workmen were fully covered by
the conciliation settlement. Following
a suggestion from the Union Labour
Ministry, the State Government tried
to bring about an out-of-court settle-
ment in this case. But their attempts
have not been successful. In their re-
port dated June 22, 1974. the State
Government have advised that the de-
cision of the High Court in the matter
may be awaited.

Production in Heavy Engineering
Corporation

1910. SHRI BHOGENDRA JHA:
Will the Minister of HEAVY INDUS-
TRY be pleased to refer to the reply
given to Unstarred Question No. 3055
on the 14th March, 1974 and state:

(a) whether the Heavy Engineering
Corporation has achieved the expect-
ed production of 41 per cent of its
rated capacity during 1973-74;

(b) the estimated time schedule for
the Heavy Engineering Corporation to
achieve approximately full rated capa-
city of production; and

(c¢) what steps, including workers'
participation in management are be-
ing taken to achieve the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No, Sir,
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During 1973-74 the Corporation achiev-
ed utilisation of about 35 per cent of
its rated capacity. The percentage Is
low as it is with reference to the capa-
cities mentioned in the original DPR.
which have undergone a considerable
change due to changes in product-mix
and operating conditions. A study is
being made to establish the correct
rated capacity in the light of the
«changed conditions,

(b) Subject to the availability of
the correct and adequate load and
other factors being favourable, it is
expected that HEC will achieve the
Tull rated capacity in the course of
‘the next 2-3 years.

(c) As a siep towards workers' parti-
cipation in management a number of
‘bipartite committees with representa-
tives of the recognised Union have
been set up to attend to problems
relating to production, and labour
welfare. In addition sarrangemerts
have been made for streamlining of
production planning and control sys-
tem; material, financial and commercial
mamnagement has been improved. incen-
tive scheme has been progressively
extended, and an effective preventive
maintenance system has been intro-
duced.

Shortfall in Production of MAVID
during 1973-T4

1911. S8HRI VEKARIA-
SHRI ARVIND M. PATEL:

Will the Minister of HEAVY INDUS-
TRY be pleased to state the reasons
for the shortfall in production of Min-
ing and Allied Machinery Corporation,
Durgapur during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI DALBIR SINGH): The Mining
& Allied Machinery Corvoration Ltd
achieved about 80 per cent in physical
terms and about B9 per cent in valua,
of the targets fixed for the year 1873-74.
The shortfall was mainly due to power
shortage and short supply of bought
out items by sub-contractors and an-
«Mary industries.

The production in the Undertaking,
however, registered a significant in-
crease during 1973-T¢ as will be seen
from the following table:—

Production
b In physicel _ Val
n alu=~

p:cm (Rs. in

(MT)  crores)
1971-72 . 11,991 10°20
1972-73 . 15,456 14 50
1973-74 - 17,732 17-75

Vans of Capital Hospitals Equipped
with Equipment needed for Heart
Patients

1912. SHRI BISHWANATH JHUN-
JHUNWALA- Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state.

{a) whether the three centrally run
hospitals in the capital have vans
equipped with necessary equipment
to give immediat- niq to patients who
suffer a heart attack during their
transit from home to hospital;

(b} if go, their number and whether
they are adequate for the need; and

(¢) if not, the reasons for not ac-
quiring such vans when some of the
privately run hospitals in the Capital
have the same facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A K. KISKU)

(a) No.
(b) Does not arise.

is not considered essentinl
as(fl): ;rr:::ﬁlanee car with oxygen faci-
hity and essential drugs can alwa:r:
made available it in time
Moreover, it is very difficult to say
without having proper check up,
laboratory investigations ete. whether
the patient is suffering from heart
attack.

Al
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Strike by Workers in Hindustan
Aeronantics, Lucknow

1914 D. K. PANDA" Will the Minis-
ter of DEFENCE be pleased to
state:

(a) whether workers of Hindustan
Aeronautics, Lucknow went on one
day strike on the 30th May, 1974 and
some others on hunger strike;

(b) if s0, the demands of the em~
ployees; and

(c) the decision taken thereon?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
:iIrDYA CHARAN SHUKLA): (a) Yes

(b) and (e), Following a minor inei-
dent of an officer taking out of the
factory without a gate pass a small
transformer (value approx Rs. 25)
which was his personal property, the
workers union organised an agitation

and his superior as well as Security
Officer. An enquiry conducteg establ-
isted that the transformer asctually
belonged to the officer. In spite of
this the Union kept up the agitation
for some-time but later withdrew the
agitation on 31st May following furthes
discussions with the management.

Expivitatio, of Minersis in Kerals

1915 SHRIMATI BHARGAVE
THANKAFPPAN: Will the Minister
of STEEL AND M'NES be pleased to-
state

(a) whether any attempt hag been:
made by Government to exploit the
minerals located in Kerala by the
Geological Survey of India; and

(b) if so, the brief outlines of the
steps tolten in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES.
{SHRI SUKHDEV PRASAD) (a)
and (b) At present some deposits of
fireclay, kaolin, lime-ghell, sillimanite,
silica sand and other sands, 1n Kerala,
are being exploited The State Govt
of Kerala has formulated the following
plans for exploilation of mnerals,
based on the recommendations of «
Task Force on mmng set up by that
Government.

(1) Minerals investizations, which
include pilot mining and bulk samphng
of deposits of iron ore, bauxite, gra-
phite chinaclay and glass sand, in dif-
ferent parts of the state.

(2) Detailed studies of the known
Lmestone deposits of Pandareth near
Walayar in Palaghat Distt.

(3) Strengthening of chemica] labo-
ratory to conduct detailed chemical’

examnation and ore beneficiationr
tests.
(4) Detailed investigations of econo-

mic minerals in
State.

regions of the
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(3) Advanced training to he given to
fechnical personnel in the flsld of in-
vestigation, prospecting, mining and
beneficiation of minerals deposits,

(8) Intensification of research and
development activities now being car-
ried out in the State Depariment of
Mining and Geology and also the Uni-
vergity Department of Geology under
.a coordinated pregramms,

Production of Zinc and Leag during
1973-14

1917. SHRI SUKHDEO PRASAD

VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total production of zinc and
lead in the country during the year
1873-74;

(b) whether Government are con-
sidering to develop new mines in
worder to increase the production of
.zinc and lead during the year 1874-T5;
and

(c) if so, the broad outlines of the
increased production as a result there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The production of zinc and lead dur-
ing 1973-7¢ was as under—

Zine Lead

(in tonnes)

{1) Hindustan Zinc
Led.

11,393

. 2,700
a puhl.ic sector (cathodes)
undertaking

producing zi
lead from mines
in Zawar area in
Rajasthan)
{ai) Oummw Binani
Zinc L. 9,953 -
(A private sec-  (ingots)
tor company pro-
g;cmg zinc out

zinc concen-1
trates)

{b) and (c). The Hindustan Zinc
Limited .has already been amthorised

to proceed with the development of the
Balaria (in Zawar area) and Rajpura-
Dariba zinc-lead mines during the
Fifth Five Year Plan. As the develop-
ment of these mines will take 3 to 5
years, there will be no significant in-
crease in the production of lead and
zinc metals during 1974-75.

JNeokmarket Sale of Steel ang Irem
Products

1018. SHRI SUKHDEQ FPRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to stilte:

(a) whether it hag come to the no-
tice of Government that Steel and
Iron products are being sold in the
open market at two to three times the
normal price; and

(b) if so, the action taken so far
against such business houses in the
country from January to June 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The prices of some categories
of sleel being sold in the open market
are higher than those announced by
the Joint Plant Committee.

There is no statutory control on
pricing and distribution of iron and
steel at present. However, the dis-
tribution policy 18 consumer-oriented
and most of the available steel produc-
tion 18 supplied to the actual con-
sumers Necessary steps are being
taken to prevent any misutilisation of
steel by the actual users. Cases of
misutilisation coming to notice are duly
investigated and appropriate action
is taken against units involved, where
necessary.

Allotment of Carg and Scoeoters to
Poreignerg and Indians Returning
from Abroad

1919. SHRI SUKHDEO FPRASAD
VERMA: Will the Minister of HEAVY
INDUSTRY be pleased to state!

(a) whether the scheme to allot
cars or scooters to foreigners and In~
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__diap Nationals returning from abroad
'fﬁl liberalised; and
{b) it soMthe broad outlines there-
of?

4 iAW

.

THR PEPUTY MINISTER IN THE
MINISTR¥-QP~- HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, 8ir,
but In Télpect of Indian nationals
only.

’ (b¥. Fhe condition, that the Indian

« Nationalg returning from abroad should
hasa;stayed there for two years, has
been removed.

-

¢ Achievement of Steel Target for
1974-15

1920. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the target of steel pro-
duction for the year 1974-75 from all
integrated stee] plants in the country
is not likely to be achieved; and

(b) if so, the reasons thereof and
the expected shortfall?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES

' (SHRI SUBODH HANSDA): (a)

The actual aggregate production of

saleable steel from the five major steel

* plants during the months, April-July,

1974, has been a little above the target

for this period Every effort will be

made to see that the target for the
year is achieved.

(b) Does not arise.

Increase in Commission of Car
Distributors

1921. SHRT N. K. SANGHI: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether, while the manufac-
turers of motor cars are allowed in-
crease in price of their product, the
distributors’ commission has not been
enhanced for more than a decade

" now;
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() whetheér thers has been a dis—
tinct fall in the sale of motor cars
and as a result of this and the distri--
butors are losing heavily ag they have
to pay for the interest on the locked.
up material; and

(¢) if so whether Government
have considered to enhance the com-
mission of ecar distributors and evolve
a formula whereby every increase is.
reflected in a simultaneous increase-
in the commission?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) There
has been no rise in distributors’ Com-
mission pari passu rise in car prices.

(b) and (c). Government is watch-
ing the trend in sales closely. There
are indications of sales of particular
makes becoming sluggish, The dis-
tributors have represented to the Gov-
ernment with regard to losses they
are suffering and increasing strains
on their capital resources, The
question of enhancing distributors’
Commission has to be considered as-
integral to car prices.  Appropriate
consideration with regard to difficul-
ties pointed out by distribufors is
being given,

Setting up of Gas Planis

1822, SHRI N K. SANGHI: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether while inaugurating the
annual general meeting of the Pumn-
jab, Haryana and Delhi Chamber of
Commerce, he urged upon the indus-
trialists to set up gas plants; and

(b) if so, the nature of response of
the industry to this and the facilities
being provided by Govermment to
implement the scheme early?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Bir.

(b) Does not arise.



77 Written Answers BRAVANA 17, 1808 (S4KA)

wmumn—mm
CM.A. Officors in Caleuita

1923. SHRI N. K. BANGHI: will
the Minister of STEEL AND MINES
be pisased to state: i

(a) whether Government are aware
that the coal dealers, in collusion
with CMA officers in Calcutta are
diverting ad hoc allotment of coal in-
tended for use in West Bengal to
Northern India and are &lso cheating
consumers by replacing good quality
coal with inferior quality;

(b) whether Raniganj ig the main
centre of their activity;

(c) if so, whether any CBI inquiry
is proposed; and

(d) the steps being taken to im-
is proposed; and

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The information is being collect-
ed and will be laid on the Table of
the House,
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provision for Govermment
Hospitaly of Capital

1926. BHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER BSINGH
RAO:

Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state:

(a) the Budgetary provision for
each of the Central Government hos-
pitals 1n the capital separately for
each hospital for the last three years,
year-wise;

(b) the actua] amount spent by
these hospitals during the same
period; and

(c) the number of out-door patients
and in-door patients treated by each
of the hospitals, separately, each year
during the same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-

MILY PLANNING (SHRI A. K
KISKU)- (a)
(a)—(i) Willingdon Hospital :

Rs.
1971-72 . 91 85 lakhs
1972-73 100 00 lakhs
1973-74 - 9943 lakhs

(si) Safdarjang Hospital :
1971-72 . 181 lakhs
1972-73 . . . . 187 lakhs
1973-74 194' 41 lakhs
(b)—(i) Willingdon Hospital :
Rs.

1971-72 . 91-40 lakhs
1972-73 . . . - 10%-50 lakhs
1973-74 coe s e 1151131k
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(c)~(1) Willingdon Hospital :
Out-door In-door

1971 : . . . 6o4qaa2 19674

1972 ¢ . 620754 24949

1973 . ) . 663664 28153
(1) Safdanjang Hospatal ;

1971 * . 803539 65729

1972 . . . 930217 70365

1973 : . . . 994571 71316
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Aguistance to UAR for Arms Industry

1930. SHRI JAGANNATH MISHRA:
DR. KARNI SINGH:

Will the Minister of DEFENCE
be pleased to state:

(a) whether UAR has approached
India to help her 1n building the
arms 1ndustry;

(b) if so, the nature of assistance
sought; and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir.

(b) and (c), Question does not arise.

Steel Production

1931. SHRI JAGANNATH MISHRA:
Will the Minister of STEEL AND
MINES be pleased tp state:

(a) the total quantity of steel pro-
duced in the four Public Sector Steel
Plantg viz., Durgapur, Bhilai, Rour-
kela and Bokarg since January, 1974;

(b) how far the production has
increased in comparison to the last
youit;

{c) the estimated production to be

achieved during the remaining period
of the ourrent year; and

(d) the steps taken to accelerate
the pace of production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
aggregate production of ingot steel
from the four public sector steel
plants at Bhilai, Durgapur, Rourkela
and Bokaro during the period, Janu-
ary—July, 1974, was about 2.117 mil-
lion tonnes and of saleable steel from
Bhilai, Durgapur and Rourkela was
about 1.647 million tonnes,

(b) The total production both in
terms of ingot steel and saleable steel
from the plants during the period,
January—July, 1974, was less than

that in the corresponding period last
year.

(¢) The total likely production
from the plants during the remain-
ing period of the current year, name-
ly, from August to December, 1974,
is estimated at 1.97 million tonnes of
ingot steel and 1470 million tonnes
of saleable steel.

(d) The targetz of production for
1974-75 have been drawn up in con-
sultation with all the appropriate
agencies after making an assessment
of the requirements and possible
supply or availability of power, other
essential inputs, rail transport ete.
Close and constant liaison is being
maintained with these agencieg to en-
sure that production does not suffer
on account of shortage in the supply
or availability of these requirements,

Impact of Coal Shortage on low-prio-
rity Consumers’ Goods Industries

1932. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND
M™NES be pleazei to <tate

(a) the impact of coal shortage on
the low priority consumers goods
producing industries during the Rail-
way strike in May, 1974;
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(b) whether the shortage of coal
for these industries is likely to per-
sist during the next few months; and

(¢) 1f so, the steps proposed to be
taken by Government to ease the
position?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). No assessment has been
made regarding the impact of coal
shortage on the low priority con-
sumers goods producing industries
during the Railway strike in May,
1874. However, overall loading of
coal during May, 1974 and in the
two subsequent months was better
than in the preceding months as can
be seen from the following figures:

Daily average loading
in BG four-wheelers,

March 74 6944
April 74 7405

' May 4 | 7566
June T4 8059
July 74 8100

(c) A co-ordinated eflort 1s being
made by the collieries to increase

coal procuction and by the railways
to move more coal to industrial
and other consumers,

W H.O. Assistance for Eradication of
T.B. from the couniry

1933, SHRI D P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether there are nearly 8
million T,B. cases in the country out
of which 2 million are already infec-
10us

(b) it =0, the steps proposed to be
taken by the Government to control
the incidence of T.B in the country;
and

AUGUST 8, 1974

Written Answers 84

{c) the financial assistance and ex-
pert services recelved frfom W.H.O in

this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A.
K. KISKU): (a) Yes.

(b) To control the incidence of
Tuberculosis in the country. National
T. B. Control Programme hes been
launched. It 1s based on the following
two objectives:—

(i) To prevent development of
Tuberculosis among the
healthy non-infected per-
sons by offering them BCG
vaccinatiop specially in the
age group below 20 years of
age, and

(ii) To detect as large a number
of cases as possible and to
treat them effectively with
anti-TB drugs

284 District T. B. Centres for car-
rying out case finding, treatment and
BCG vaccination programme have
already been established in the coun-
try by the end of the 4th Plan period,
During the 5th Plan it 18 proposed
to set up such Centres 1in the re-
maimng 75 distniets. 39500 T. B
beds have already been provided up-
to the end of 4th Plan period It 18
proposed to add another 3,500 T.B.
beds during the 5th Plan period,
The above Schemes have been iIn-
cluded under the State Plan sector
at an estimated outlay of Rs. 931860
lakhs The Government of India
would provide anti-T,B, drugs and
BCG. Vaccine at a total estimated
outlay of Rs. 825 lakhs. Steps are
also being taken to increase the
production of Freeze Dried B.C.G.
Vaceine to 60 milhon doses a year,

(c) No financial assistance is being
receiveq directly from the W, H, O.
for the National T, B. Control Pro-
gramme, W. H. O. has, however,
been assisting the programme by
providing technical experts since
1050-51 and award of fellowships,
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Coal Mining Machinery

1634. SHRI 8. A. MURUGANAN-
THAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether to achieve the target
of coal production during the Fifth
Plan, Coal Mining Machinery worth
Rs. 229 crores is needed by 1976;

(b) it mo, whether it is available
within the country or is to be import-
ed; and

(c) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) In
connection with their Fifth Plan
programme, the Coal Mines Autho-
rity Ltd. has been allowed to take
advance action for purchase of plant
and machinery worth Rs. 218,19
crores during 1974—786.

(b) and (¢). A major part of the
machinery requifed is available
within the country and the rest is
to be imported. It is estimated that
the plant and machinery valued at
Rs, 60.63 crores may have to be im-
ported during the period 1974-75 and
1875-76 invelving foreign exchange
expenditure of Rs. 38 crores,

Alumina Plant at Sarguja

1833. SHRI 8. A, MURUGANAN-
THAM. Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the preliminary work
of the proposed Alumina Plant at
Sarguja in Madhya Pradesh has start-
ed. and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRA-
BAD): (m) and b). A Feasibility
Study for setting up a 500,000-tonne
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alumma plant in Madhya Pradesh
based on batxite deposits of the
State including those of low-grade
ore is being prepared by Soviet
agency M/s,  Tsvetmetpromexport.
The report is expected to be avail-
able by the middle of 1875,

Lack of Medical Facilities for Colliery
Workers

1036. SHRI 5. A. MURUGANAN-
THAM- Will the Minister of LABOUR
be pleased to state:

(a) whether Government are aware
of the lack of medical facilities for
the colliery workers; and

(b) if so, the steps being taken to
tackle the problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b),
The primary responsibility of pro-
viding medical facilities to the col-
liery workers is that of the Employ-
ers and the State Governments. The
Coal Mines Labour Welfare Organi-
sation Dhanbad, however, supple-
ments their efforts and has made
adequate arrangements for medical
facilities within its permissible re-
sources. These facilities to col-
liery workers getting a basic pay upto
Rs. 730 p.m. and their dependents are
being extensively provided free of
cost by the Organisation, which is
at present spending more than 60
per cent of its tota] income of the
General Welfare Account on provision
of medical facilities alone, There is
a net work of Central and Regional
Hospitals; T.B. Clinic and T. B, Hos=
pitals; Maternity & Child Welfare
Centres. Beds are also reserved in
hospitals belonging to State Govern-
ments and private agencies for treat-
ment of diseases for which there |is
no arrangement at the Medica] In-
stitutions of the Organisation. Sub-
sidies are paid for the dispensaries
maintained by colliery owners as per
prescribed specifications
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Alletment of Funds far Salsm Stsel
Elant

1937 SHRI 8. A. MURUGANAN-
THBAM: Will the Minister of STEEL
.AND MINES be pleased to state:

(a) the steps taken for allotment of
funds to the Salem Steel Plant during
sthe current year; and

(b) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b) A provision of RE§ 3 crores
has been made i1n 19874-75 for the
Salem Steel Project. The question
of additional allocation of funds in
the current year for this project is
still under conmderation.

Ceantract Labour in Steel Industries

1938 SHRI KRISHNA CHANDRA
HALDER Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total number of contract
labour working in the Steel Indus-
tries 1n 1972 and 1973 in Private and
Public Sectors, and

(b) the wages of contract labour in
different Steel Plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a)
and (b). The information 1» being
collected and will be laid on the

Table of the House,

Appointment of full-time Comtrollers
by States

1938 SHRI SAMAR MUKHERJEE
Will the Minuster of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether a mnumber of States
have not appointed full time Drug
+Controllers, technically competent in
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drug Jesting and ade-
quate num ntm Inspectors;

() if wo, the namaes of such Btates;
and

(c) the reaction of the Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K
KISKU): (a) and (b). Only 7 States
have appowmnted full time Drug Con-
trollers The remaining States/Union
Territories where full time Drug
Controllers technically competent in
drug manufacture and testing have
not yet been appeinted are as under:

Andhra Pradesh, Assam, Bihar,
Haryana, Punjab, Himachal
Pradesh, Manipur, Orissa,
Rajasthan, Tamil Nadu and
Tripura and the Union Terri-
tories of Chandigarh, Delhi,
Dadra and Nagar Havel,
Goa and Pondicherry.

According to the Committee on
Drugs Control appointed by the Gov-
ernment of India there should be
one Inspector for every 25 manu-
facturing units and one Inspector for
200 drug selling premises On this
basis the States where the number
of Drugs Inspectors fall considerably
short of this standard are

Andhra Pradesh, Assam, Bihar,
Himachal Pradesh, Haryana,
Orissa, Rajasthan, Tripura,
Uttar Pradesh, West Bengal
and Union Territory of
Delhi,

(¢) The State Governments have
been requested to strengthen the State
Drugs Control Administration and to
tighten the enforcement procedures,
In particular the need for a full
time Drugs Controller and adequate
number of Drugs Ingpectors in all
the States has been emphasised.
Necessary action is already being
taken by some of the Ntates,
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Fair Price Shopg for Organised Indus-
teia) Workers

1840. SHRIMAT1 ROZA DESH-
PANDE:
SHRI INDRAJIT GUPTA:

Wil1 the Minister of LABOUR be
pleased to state:

(a) the number of fair price shops
for essential commodities for arganised
industria]l warkers in mines, Jute, iron
and steel plantation, engineering,
ports and docks, railways, pharma-
ceuticals and public sector under-
takings; and

(b) the places where these shops
are situated and the commodities sold
by them?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and
(b), The information 15 being col-
lected and will be laid on the Table
of the Sabha in due course,

Increase in Prices of Trucks

1841. SHRI INDRAJIT GUPTA:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government have
allowed the prices of trucks to be in-
creased; and
reasons and facts

(b) if so, the

thereof?

THE DEPUTY MINISTER IN' THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The manufacturers of com-
mercial vehicles of 3 tonnes and
above have been allowed to increase
the price of theiz welicles between
325 per cent to 7.50 per cent with
effert from 15~5-74. This increase
hes allowed in consideration of
rise in cost of production,

9o

Indian Delegation to LL.O  Conference-

1942, SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR be
pleased to state:

(a) the guidelines given to the
Indian delegation which had gone to-
attend the IL.O. conference m.
Geneva;

(b) the Trade Union representatives
in this delegation and the criteria on
which they were selected; and

(c) the performance of our dele-
gation at I L O. meet?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Suit-
able instructions on different items
in the agenda were issued by Gov-
ernment to the Indisn Govermment
delegation which took part at the
59th Session of the International
Labour Conferemce held in June,
1974,

(b) The f{following trade union
representatives were included in the
Indian delegation to the Conference —

1) Shri Kanti Mehta, President,
Indian National Minework-
kers' Federation.

(2) Shri J C. Dikshit, M. P.
Vice-Pressdent. 1IN T.UC.

(3) Shri V. R Hoshing, ML.A.
General Secretary, Rashtriya
Mill Mazdoor Sangh, Bom-
bay.

(4) Shri T, E. Kalidas, President,
HMT Watch Factory Em-
ployees’ Union, Bangasore,

As there was no agreement
amongst the INT.UC, H. M. S. and.
AITUC, on the composition of the
Workers’ delegation, the Workers’
delegate and advisers were selected,
ag provided for in the 1LL.Q, Con-
stitution, in consultation with , the
Indian National Trade Union Con-
gress, “which it the most repréden-
tative Organisation of the Workers in.
the counitry. .
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(c) The Union
‘bour, who was the leader of the In-
dian delegation. Shri R. P. Billimoria,
‘the Employers’ delegate, and Shri
‘Kanti Mehta, the workers’ delegate,
tock part in the discussion on  the
Report of the Director-General. The
-members of the Indian delgation also
‘tcok an active part in the work of
the different Committees appointed
by the Conference to consider the
‘various items om its agenda, In
accordance with the Government of
India’s general policy, the members
«of the Indian Governmesnt delegation
tried to get the finstruments adopted
by the Conterence chanued, whetever
‘necessary so as to suit the condi-
tions prevailing in developing ecoun-
-tries like India,
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‘Expeaditure on Health ang Family [Result of Analysis of Spurious Glucose
Plaoning Schemes in 1973-74 Useq in Bihar

1947, SHRI DEVINDER SINGH

1045, SHRI MUHAMMED SHERIFF: GARCHA: Will the Minister of

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state the total amount of expenditure
incurred on Health ang Family Plan-
ning Schemes by the Government
during 1073-747

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A, K.
KISKU): The Central Government
provided an amount of Rs. 296285
lakhs in its Revised Estimateg for
the financial year 1973-74 for im-
plementation of Central and Central-
ly Sponsored Plan Schemes in  the
field of Health.

The expenditure incurred by the
Department of Family Planning for
implementation of Family Planning
programme during the period 1973-
‘14 is estimated at Rs. 5377.25 lakhs
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HEALTH AND FAMILY PLANNING
be pleaseq to state:

(a) whether the result of the ana-
lysis of spurious glucose, which took
a toll of six lives in Bihar recently,
has since been received from Central
Drug Laboratory, Calcutta;

(b) if not, the reasons for the delay,
and

(c) whether the culprits have been
identified and brought to book?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K,
KISKU) (a) and (b). The samples
have been despatched to Central
Drug Laboratory, Calcutta but have
not yet reached there.

(c) Necessary action will be taken
on receipt of the test reports,

U.N. Conference on Laws of Seas

1943, SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased tc
state:

(a) India’s stand at the U.N. Con-
ference at Cardcas on the Laws of the
Seas; and

(b) the major outcome of Confer-
ence with special reference to the
Indian Ocean?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The stand taken by
India at the Law of the Sea Con-
ference being held at Caracas includ-
es, among other things, the follow-
ing:

(1) India is agreeable to a 12 mile
territorial sea measured from approp-
riate baseline with a further 18
mile-belt of contiguous zone to protect
customs, fiscai and health interesty of
the Coastal State.

Fl



95 Written Answers

{2) The Coastal BState should be
entitled to estabiisk & weenomic zone
upto 200 miles from the coast where
the coastal State will enjoy sovereign
rights and exclusive jurisdiction
over the resources of the water, such
as fisheries. as well as of the sea-
bed and sub-soil thereof

(8) We support the view that the
national seabed of a State should
also extend to the entire area which
constitutes a natural prolongation of
its land territory wupto the outer-
edge of the continental margin.

(b) The Conference is still in ses-
sion and is due to conclude by end
of August. *

Visit of Prime Minister of India to
Iran

1849 SHRI VISHWANATH PRA-
TAP SINGH+ Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the recent visit of ihe
Prime Minister to Iran has significant-
ly helped in establishing a new rap-
port between India and Iran, and

(b) if so, the major resulis of this
improved understanding?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (a) and (b) The Prime
Minister, during her visit to Iran
from 28th April to the 2nd May this
year, had friendly and cordial talks
with His Imperial Majesty the Shah-
anshah and other Iranian leaders.
These talks resulted in each side
gamnng a better wunderstanding of
the other’s point of view m regard to
the major international issues of
common interest. They also revealed
a common attitude on the part of
both  countries to many of these
questions. Far-reaching measures
of economic and techmical co-opera-
tion were also agreed upon, the de-
tails of which are mentioned in the
Joint Communique issued at the end
of the visit, a copy of which is laid
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Transfer of Stafl in EP.F.@. in BRihar
Rigiom

195¢, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether the decisions arrived at
the Regional Provident Mund Commis-
sioners Conference at Goa regarding
the transfer of the staff beyond two
years are being strictly implemented in
Bihar region;

(b) it so, how many staff have 30
far been transferred since the date of
1ts mmplementation;

(c) the staff who have not yet been
transferred though they are working
for years together in a particular sec-
tion and in a particulay table; and

(d) the reasons for not transferring
them to another section?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Employees
Provident Fund authorities have re-
ported as under:—

(a) The decision arrived at the Con-
ference of the Regional Provident Fund
Commissioners at Goa regarding trans-
fer of Head Clerks and Staff beyond
two years is being implemented 1n
Bihar region.

(b) Nine out of ten Clerks and 96
other members of staff out of 128 have
since been transferred.

(c) and (d). One Head Clerk and
32 other staff members could not be
transferred due to office exigencies.

Coverage under E.P.F, and F.PF. Act,
1952 in Bihar

1951 SHRI RAMAVATAR BSHAS-
TRI' Will the Minister of LABOUR
be pleased to state.

(a) whether all establishmenta/
factories/mines in Bihar region cover-
able under the Employees Provident
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Funds and Family Pension ¥Fund Act,
1952 and the scheme framed there-
under stand covered from their due
dates;

(5) if not, the estavlishment/mines/
factories not yet covered angd trhe
reasons thereof; ang

{c) what action has been taken to
cover the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have intimated as
under;—

(a) Yes, as per records and to the
best of the knowledge of the authori-
ties, coverage has been effected either
from due dates or from provisional
dates where exact date is not deter-
minable for want of complete records.

(b) and (c). Do not arise.

Posting of Grade II Regional Provi-
dent Fungd Commissioner in Bihar

1952 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether the post of the
Regional Provident Fund Conrmis-
sioner, Bihar belongs to Grade II; and

(b) if so, the reasons why a Grade
III Regiona] Provident Fund Commis.
sioner, has been posted in the Bihar
Regional Office when sufficient num-
ber of Grade Il Regional Commis-
sioners are available in the organisa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have reported as
under:—

(a) Yes.

(b) The posting of a Grade III
Regional Provident Fund Commis-
sioner in Rihar i< due to exirencies of
administrnlion necessitated by the fact
that no Grade II departmental officer
is avallable for being posted to Bihar,

153¢ LS—4

Realisation of Provident Fund Arrears

from M/s, Ram Gopal Pasari,
Binghbhum

1853. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whethey a good amount of pro-
vident fund arrears has not been
realised from M/s. Ram Gopal Pasari
of Singhbhum Code No. BR/323;

¢b) if so, how much amount is in
arrears and what action has been

taken to realise the amount from the
said employer;

(c) whether no prosecution could be
launched because the main code file
of the said unit is 'misplaced from the
office of the Regional Provident Fund
Commissioner, Bihar; ang

(d) if so, how and who s responsi-
ble for the same and what action has
been taken against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authoritiegs have intimated as
under.—

(a) and (b). Out of Provident Fund
dues of Rs. 37.738.72, the establish-
ment paid Rs. 5658.45 leaving a
balance of Rs. 32,080.27 to be recover-
ed which 1s covered by Certificate pro-
ceedings.

(c) No Prosecution cases were
launched and the employer was con-
victed.

(d) Does not arise in view of reply
against (c) above,

C.M.A. gtepg to better Coal production

1954. SHRI MOHINDER SINGH
GILL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Coa] Mines Autho-
rity Limited could mine only 54
million tonnes of coal as against the
target of 53.57 million tonnes during
the first year of its existence; and
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(b) if 0, the, rpasops for the samp
ang the steps being taken to batter
the production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRY! SUBODH HANSDA) (a)
The target of production of 5857
million tonnes for the Coal Mines
Authonty during 1973-74 was tentative
which wag subsequently revised to
5550 mullion tonnes Agains<t this re-
vised target, the production achieved
by the Coal Mines Authority was 53 46
mi'hon tonnes

(b) The shortfall was due to the
{eething troubles the company has to
face 1n the first vear of 1ts existence
and various operational difficulties like
shortage of power supply, non-avail-

ability of adeguate rail transport,
shortage of explosives, plant and
machinery etc Measures taken to

solve these difficulties and to increase
the production include segregation of
transmission hines supplying power to
collieries, rationalisation of transport
arrangements, speciallhn 1n Bengal-
Bihar and better coordination with the
Railways to improve the availability
ot wagons, expansion of the capacity
of the existing explosives factones
setting up of new explosives plants 1n
the Fifth Plan, ensuring adequate sup-
ply of various inputs including plant
and equipment, reorgamsation and re.
construction of the existing mines
opening of closed and new mines etc

Under-utilisation of Capaclty in
Textile Machinery Industry

1955 SHRI ISHAQUE SAMBHALI
Will the Mimister of HEAVY INDUS-
TRY be pleased to state

(a) the total installed capacity of
the textile ‘machinery industry and
the extent of production during the
last year in terms of value;

(b) the reasons for the
utihisation of the capacity, and

(¢) the steps proposed to be taken
during the Fifth Plan?

under-
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THE DRPUTY MINISTER Iy THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The in.
stalled capacity of the Textile Machin-
ery Industry 1s estimated to be of the
order of Rs 117 crores The produc-
tion during 1873 was Rs. 42,73 crores,

(b) Since the texti'e mull industry
has not been domng well 1n the past,
the machinery manufacturing industry
did not get sufficient orders, The ut:-
lisation of the capacity has been low
primarily as a result of this.

(¢) A co-ordinated programme of
machinery production 1n conformity
with the Textile Plan 15 being drawn
up It s envisaged that with the pre-
sent encouraging trend of demand and
proper input-planmng 1t would be
possible to raise the current level of
production to approximately Rs. 80
crores nper annum If necessary, the
present 1nstalled capacity would be
further augmenteq by selective expan-
sion and creation of fresh capacity

Assessment of Coa] Reserves

1956 SHRI GAJADHAR MAJHI
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether Gavernment have
made any assessment of coal reserves
in the country, and

(b) whether these reserves are
surtable for replacing o1l products in
many of their applications to0 meet the
oresent o1l crins?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR' SUBODH HANSDA) (a)
An as-essment of the coal resources of
the different coalfields of the country
has been made on the basis of geo-
logical mapping and dnlling and as a
result a total reserve of 81 033 million
tonnes of coal ha, been estimated.

(b) While coal ean substitute oil in
manv of its applicatione, total replace-
ment 18 not possible In the comtaxt
of the current oil cricis, replacements
will be resorted to wherever feasible.
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Scheme framed for converting Coal
into Ol1

1857. SHRI GAJADHAR MAJHI:
‘Will the Minister of STEEL AND
MINES be pleased to state the main
features of the scheme framed by
Government for converting coal into
-oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA): The Gov-
-ernment have not yet framed any
schemc for converting coa] into oil.
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102
Sale price af each Type of Tractors

1958. SHRI D. B. CHANDRA
GOWDA: Will the Minister of HEAVY
INDUSTRY be pleased to state the
ranges of the new sale price for desti-
nation in respect of each type and
horse-power of tractors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): The current
selling prices of the various makes of
indigenoug tractors are given below:—

Name of the manu- Sale

S. Description of the tractor Horse Power price
No. (Make and Model) and basic facturer. . O. B.
features of the inat
engine (Rail H’nd;
o 2 3 4 s
Rs.
1 FHindustan Diesel Engine driven so H.P. 4 clind- M/s. Hindustan Tra- 40,670
tractor model HWD-so fitted ers water cooled ctors Ltd., Vishwa-
with 6-50x 20 front tyres and mitry, Baroda.
14x28Frear tvres.
2 Masiey Ferguson Diesel engine 35 H.P. 3 cylin- M,& Tractors and 31,710
drniven tractor model F. ders water cooled. Farm  Equipment
1034, firted with § 50 6.0x 16 Lid., 202- Moum
front tyresand 10-0/11,11°2 ROld,Mldns—y.
12 4x28 rear tyres.
3 McCormic International Diesel 35 H.P. 40113- Ms. International 31,710*
engine dnven tractor model nders water | Tractor Co. of India
B275/276 fitted with §-50 cooled Ltd., Akurli Road,
6-0x16 ‘romt tyres and Kmdl\-li East ,
10°0'II11- 212" 4x=28 rear Bombay-67 (NB)
4 International Diesel engine 44 H. P. 4 cyli- Da. 40,670
driven tractor model 434 nders water
fitted with 6-0x16, 4 play
front wheel t and 13°6/
12-0x28, 4 ply rear wheel
tyres,
»% Escorts diesel engine driven 35 H. P.3cyli- M. Escorts Lud, 31,710
tractor model E-135, fitted nders  water 18 4, Mathura Road,
with §- 50/6-ox16 front tyres cooled. Faridabad (Harayana)
and 10-0f11-0 I1-2'12-4x28)
Tear TyTes.
6 [Escorts Diesel engine driven Do. Do. 31.710°*
tractor model 3036  fitted

with §-50/6'ox16 front tyres
and 10-0f1r-O/TI-2/12-4%28
rear tyres.

Rs. ¥0/-
mm'lﬁeslk price in column (5§

#If the tractor is not fitted with automatic depth control device, the sale price shall be onl¥
) includes the price of the following accessories/

mlchmmu which shall be mpphed with every tractor:—

m Hydraulic Ilﬁi.nk
ee-paint li
(c) Power take-off; e

Amo!‘tooh,
gd)Ebmichﬂ

ﬂmﬂuequipm?t,mﬁaﬁﬂlofhﬂdlimuﬂﬁdnmdmuﬁﬂ.
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I 2 3 4 5
Ri.
7 Ford-3000 diesel engine driven 46 H.P. 4 stroke M/s. Ecorts Trm- 40,670,
trmnrﬁueclwdﬂl t6,4ply 3 cylinders water tors  Lad., :s,';,
front tyres and 13- 6/12-0x28 mﬁed. Mathura ),
4 ply rear tyres. Faridebad, (Haryans)
§ Bicher Dienel et mitder, air ladia T e M
tractor mod 151’8 air s
with 5- 50/6-ox 16 front tyres cooled. Asaf Ali Road, New
and 10-0f11-0/11°2/12.4x28
rear tyres.
9 Zetor Diesel engine driven tractor 25 H.P. 2 cylin- M/s. Hindustan 30,410
model 2511, fitted with ~ the ders water cooled. N{ad:ine ‘Tools
5'50/6-ox16 front tyres and Ltd., Pinjore,
10°0/11 0/1T 2/12- 2x28 rear (Haryana).
Tyres,
10 Pittie-4000, Diesel engine driven 37 H P 3~ cyh- Raja Bahadur Mon- 31,710«
tractor model ;m:ed with  nders lai Poona Mills
6-00x16 front tyres andi2-4 cooled. Lid., s-RB Motilal
x28 rear tyres. Road, Poona-1
11 Swaraj-724, Diesel engine driven 23 6 HP 2 cylin- "Fhe Punjab Tractors 30,410.
?34 \lwuhs1 5 SOXI6 denwmcool- Lid., 1o-Sector, 9-A,
Euaply) frontmumdm,fu 2} ed Chandigarh-11
ply) rear tyres.

Result of inquiry regarding spurious
Glucose used in Kanpur Hospital

1959 SHRI NOORUL HUDA Wil
the Mimister of HEALTH AND FAMI-
LY PLANNING be pleased to state'

(a) whether any inquiry was ordered
into the incident of glucose transfusion
in a Kanpur Hospital (Uttar Pradesh)
m Aprl, 1974;

(h) 1if so, who conducted thi. in-
quiry and what are their findings;

(c) the names, addresse« and parti-
culars of 40 drug firms in Uttar Pra-
desh whose products have been found
spurious or sub-standard on chemical
examination.

(d) whether thege firms have been
black-listed; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b), Yes. The inquiry is being

conducted by State Criminal Investiga-
tion Department and their report 1s
still awaited.

(c) to (e). The information is being
collected and will be laid on the Table
of the Sabha.

Foreign know-how for Development of
Coal Mines

1960, SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to stale,

\a) whether some foreign countries
other thap Japan hag also offered
know-how and assistance to develop
the coal mines; and

(b) if so the action taken/proposed

and the response of Government there~
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a)
No offer of know-how and assistance
to develop coal mines has been re-
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ceived from Japan. Offers have, how-
&ver, been received from USSR,
Poland, France and West Germany.

(b) The Polish know-how has been
utilised in shaping the Ceniral Mines
Planning and Design Institute at
Ranchi. Their assistance has also
been received for developing deep
xcoal mines.

The Russian assistance is being uti-
hsed in developing large mines in

‘Singrauli, Raniganj and Ramgarh coal-
fields,

The French know-how is proposed
to be utilised for the introduction of
special underground mining method
in Singaréni field, Some French assist-
ance was also utilised for operating
an underground mine in Karanpura
field. An offer from West Germany
‘has also been received for developing
certain special under ground mining
system and coal washeries.

Setting up of a Hospital in Ladakh

1961, SHRI KUSHOK BAKULA;
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government propose to
initiate and finance the setting up of a
big size modern hospital in Ladakh
district (J & K State); and

(b) if s0, the outlines thereof?

THE DEPUTY MINISTER INM THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b). The information is being
collected and will be furnished as
soon as it becomes available.

‘Hospitals, Dispensaries, Maternity and
Child Weifare Centres in Ladakh

1962. SHRI KUSHOK BAKULA:
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state:

(a) the total number of hospitals,
dispensaries, maternity and child
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welfare centres existing at present in
the Ladakh district of Jammu and
Kashmir State; and

(b) the proposals for augmenting
the medical facilities in this border
district in the next year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b). The information is being
collected and will be furnished as soon
as it becomes available.
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Setting up Drug Testing Laboratories.
i the Country

1985. SHRI BANAMALI PATNAIK:

Will the Minister of HEALTH AND-
FAMILY PLANNING be pleased to-
state:

(a) whether there ig a proposal to
set up drug testing laboratories in
the country;

(b) if so, the broad outlines thereof;
and

(c) the steps taken so far in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU)*
(a) and (b). Yes. A scheme for ex-
tending financial assistance to States
for setting up combined Food and
Drug Testing Laboratories has been
included in the Fifth Plan. An out-lay
of Rs. 3,50 Crores has been agreed
to by the Planming Commission for the
implementation of the Scheme., The
scheme aimg at setting up new com-
bined Food and Drug Laboratories in
those States which do not possess such
laboratories, and to strengthen and
augment the testing laboratories in
States which possess limited faeilities
for this purpose,

(e). The details of the Scheme are
being worked out.

FExpansion of Fokaro steel plant

1966. SHR™ SAMAR GUHA" Will the
Minmister of STEEL AND MINES be
pleased to state,

(a) whether the attention of Govern-
ment has been drawn to the statement
made by a Russian expert in India
attributing various causes of delay of
expansion o! Bokaro and other steel
plants, to be developed in collabora-
tion with Russia, to different short-
comings of Indian services;

(b) if so, the facts about the state-
ment, and the reaction of Govern-
ment thereto;
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(c) whether the time schedule for
supplies of various equipmenis and
spare parts by Russia for the steel
plants have been fulfilled; if not, facts
thereabout and

(d) whether a team of Indian ex-
perts will be set up to go into the
causes for delay in expansion of
Bokaro?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Government's attention has been
drawn {o reports in the Press about a
statement said 1o have been made by
the Soviet Economic Counsellor. While
some delays in the construction sche-
dules of expansion of Bokaro and
Bhilai steel plants are anticipated,
every efforl is being made to ensure
that the slippage in the overall sche-
dules is kept to the minimum.

(¢) Equipment and spares required
from the USSR for the Bokaro and
Bhilai Steel Plants are. generally, be-
ing supplied in time.

(d). Does not arise.
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Promuigation of Ordinance by Govern-
ment of Bangliadesh in regard to enemy
Property Aot

1968. SHRI SAMAR GUHA: Will the
Miunister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the Ordinance
promulgated by the Government of
Bangladesh in regard to Enemy Pro-
perty Act,

tb) waether Government have ex-
amined the issues as to how this Or-
dinance will effect the properties of
the Indian c¢itizens in Bangladesh:

(c¢) 1t so0, lacts thercabout;

(d) whaether Government have dis-
cusser] the problems of enemy pro-
pert.es with the Government of
Bangladesh for mutual and {riendly
solution of the problems; and

(e) if not, when such negotiation
is expected to be held?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) to (c). Yes, Sir. O*
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examination of the Ordinance promul-
gated by the Government of Bungla-
desh in regard to the Enemy Pruperty
Act, the position would seem to be as
follows:

(i) In effect, the Ordinance provides
that Indian Properties previously
taken over as Enemy Property
are now vested in the Govern-
ment of Banecladesh, Further-
more, since the Enemy Property
(Continuance of Emergency
Provisions) Ordinance 1969 is
repealed, no further properties
can be taken over as enemy pro-
perty. Thus the present Ordin-
ance is an improvement on the
erstwhile laws, in that it is now
clear that no new properties

can be taken over as Enemy
Property.
{1) The Vested and Non-Resident

Property (Administration) Ordi-

nance 1974 inter alia confers on
non-residents, including Indian
citizens, the right to dispose of
their property by sale, exchange
or gift with the permission of
the Vested and Non-Resident
Property Management Commit
tee. They have also been given
the right to receive income from
their property. Property of the
non-residents cannot be trans-
ferred without the written con-
sent of the owner.

(d) and (e). Government is pro-
gressively taking up with the Govern-
ment of Bangladesh a number of bila-
teral issues with a view to their
mutual and friendly resolution: discus-
sions on this issue may also have to
be held at an appropriate time.

Expenditu~e incurred on conversion of
boilers at Neyvell from lignite coal
fired to oll fired

1969. DR. K, L. RAO- Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the tota] amount gpent in rupees
and ip foreign exchange on the con-
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version of the boilers at Neyveli from
lignite coal fireq to oil fired;

(b) what is the estimated require-
ment of Oil for these converted boiler
units, per year, and what is the foreign
exchange involved; and

(c) what special considerations pre-
vailed in taking the decision to change
from lignite to Oil at & time when
Government is vigorously pursuing
saving of Oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
estimate cost of conversion of two
Foilers of 50 MW each of the Neyveli
Fower Plant from lignite to oil firing is
Rs 120 lakhs with a foreign exchange
component of Rs. 50 lakhs, Against
this estimate an amount of Rs. 104 40
lakhs including Rs. 27.60 lakhs in
foreign exchange has already been
spent.

(b) The annual requirement of oil
for two converted boilers is 1,80,000
kilo litres This requirement is being
met by M/s. Indian Oil Corporation
out of their total stock of indigenous
»s well as imported furnace oil How-
ever, the cost of imported of this
guantity of furnace oil required for
converied boilers in terms of foreign
exchange works out to about Rs. 874
crores per annum.

(c) The Neyveli Power Plant has a
generation capacity of 600 MW but due
to restricted availability of lignite
about 50 per cent of the capacity has
remained idle, In the context of lack
of adequate avallability of lignite and
arute ghortage of power in Southern
region, a Technical Committee was set
up which went into all the techno-
economic aspects of the problem. On
the basis of the recommendations of
the Technical Committee, the Govern-
ment decided in January, 1873 to con-
vert two boilers of 50 MW each of the
Neyveli Power Plant to oil firing til)
such time as adequate quantity of
lignite was available from the Neyvell
lignite mine, necesary steps for which
were being taken.
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Pilferage of Coal

1970. SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether coal is pilferedq in
connivance with the Assistant Man-
agers and Loading “Supervisors in
collieries of Bharat Coaking Coal
Ltd, in large quantities and loss is

made up by supplying cinder instead
wof coal;

(b) whether, in South Jharia Col-
liery of BC.CL, in Bihar, five Box
wagons were loaded with cinder by
the loading supervisor instead of coal
and subsequently unloaded on com-
plaint to the Sub-Area Manager on
12th June, 1974; and

(c) if so, the action Government
have taken against the Assistant
Manager and Loading Supervisor of
the Colliery and the steps Govern-
ment propose to take to stop such
pilferages in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Some cases of pilferage have come
to notice, on which action has been
taken against the erring persons.

() and (c). Five Box Wagons at
South Jharia Colliery were found to
be loaded with sub-standard coal, As
soon as this came to notice, wagons
were got unloaded An enquiry is in
progress.

Action against fake Iron and
Firms

Steel

1971. SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether many fake steel firms
have been unearthed at Jaipur and
Delhi as well ag other parts of the
country;

(b) whether some senior Govern-
ment officials are involved in the
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allotment of Iron and Steel guota to
these bogus firms; and

(c) if so0, the action Government
Pl1opose to take against these bogus
firms and Government officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) As
a result of investigations made by the
Regional Iron and Steel Controller,
Delhi some fake uniis have been found
in Jaipur and Delhi, Information in
respect of other regions is being col-

lected and will be laid on the Table
of the House,

(b) Government have no informa-
tion,

(c) Supplies of steel materials has
been suspended to these fake units by
the Regional Iron and Steel controller,
Delhi. The Directors of Industries have
been requested to carry out further

investigations and to take appropriate
action in the matter.

Nationalisation of Private Sector Iron
Ore Mines

1972 SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether theie are many iron

ore mines run ty private persons
and companies;

(b) whether there are iron ore

mines run by Public Sector also;
and

(c) 1* so, whether Government pro-
pose to nationalise all the Private

Sector iron ore mines on the lineg of
collieries?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) and
(b). Yes Sir.

(c0 There is no proposal under
consideration of the Government at
present to nationalise all the private
sector iron ore mines.
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Clash between Workers and M Ps and
ML.As in HEC, Ranchi

1973 SARDAR SWARAN SINGH
‘SOKHI* Will the Minister of HEAVY
INDUSTRY be pleased to state

(a) whether there had been a clash
between Heavy Engineering Corpora-
tion's workers and MPs and ML As
at Ranch: recently, and

(b) 1f s0, the reasons of the clash
and the steps Government propose to
take agamnst the HE C’s management”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) A de-
monstiation was organised by various
soclaql and cultural orgamsations of
Adivasi. of Chhotnagpur on 2-7-T4
before HEC's Admumstrauve Office,
in order to ventilate their grievances
regarding empioyment, rehabilitation
of displaced persons and other facl-
ities A Member oo Pailiament a
Member of tht Bihai Legislauve As
sembly and other eaders paruicipated
in the demonstration The demonstra-
tors bloched the road and tried to
prevent the workers from gomng to
work, 5 workmen and 2 officers ot
Heavy Engineering Corporition were
assaulted There was no clash between
the workers of HEC and MPs and

MLAs

(b) As the management of HEC
were not responsible for the clash
the question of taking action against
them does not arse

Production of Durgapur Alloy Steel
Plant

1974 SHRI SAMAR GUHA Wil
the Minister of STEEL AND MINES

be pleased to state
(a) whether Durgapur Alloy Steel

Plant made a commendable produc-
tion recently, and

(b) if s0, the facts thereabout?

AUGUST 8, 1874

Written inswirs 116

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI BUBODH HANBDA) (a) and
(b) Yes, Sir The production of
Durgapur Alloy Steel Plant has start-
ed picking up from the middle of May
1974 Production 1n all the units was
much higher than the targets and
there was a constant drive to maxi-
mise production of high value items
which fetch better financial returns,
In June 1874, the plant was able to
earn of profit after a long time The
rate of production in June has been
further improved in July The pro-
duction during the period Apnl—
July 1874 1s given below —

- - —_tm tom
Ingot Steel  Saleable
_ — Steel
April 1974 1940 1947
Mav 1974 5383 2376
June, 1974 5911 3308
July 1974 6802 3506

Increase in Pemsion of Retired Army
Personnel and Reservists

1975 PROF NARAIN CHAND PA-
RASHAR  Will the Minister of DE-
FENCE be p'eased to state

(a) the amount of increase m the
pension of retired Military personnel
announced 1n 1974 category-wise,

(b) the date with effect from which
the increase has been sanctioned,

(¢) whether the reservists are also
covered by this inciease, if not, the
reasons therefor, and

(d) the minimum amount of pen-
sion payable to a soldier after this

increase”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a)to(d)
Armed Forces personnel who had re-
tired prior to 1st January 1978 have
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been granted ad hoc relief in pension
at the following scales during the
year 1974:

Category of personnel | Ad hoc Relef
according to  pension pm.
range

Below Rs. 8500 Rs. 1500

Rs. 85 oo to Rs. 209 00 Rs. 21:00

Rs. 210 cotoRs. 499 00 | Rs. 25 00

Rs. 500 oo and above l Rs. 3500

The relief is admissible from 1st

January 1973 1e in respect of pens-
sions commencing from the month of

January 1973 payable in the month of
February 1973.

2. Such personnel have also been
granted relief at the rate of 5 per cent
of pension subject to a minimum of
Rs. § pm and maximum of Rs. 25
p.m. with effect from 1st August 1973
and 10 per cent of pension subject to
a minimum of Rs,10 and maximum of
Re 50 pm with effeet from 1st
January 1974

3. The relief mentioned at para 2
above has also been granted to Armed
Forces personnel who retired on or
after 1st January 1973 and is subject
to review and adjustment as and
when the persons are finalised on the
basis of the recommendations of
Third Pay Commussion.

4. The relief indicated at prices 1.

2 and 3 above is admissible to reser-
visits.

5 The minimum amount of pension
now admissible to a regular soldier
#ho retired prior to 1st January 1973
is Rs, 65 pm. In case of those who
retired on or after 1-1.73, the exact
amount payable will be known when
recommendations of the Third Pay
Commission in that regard have been
accepted.
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Mining of Non-Ferrous Metals by
Private Companies

1977 SHRI N. K. SALVE: Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Union Government
are considering the question of per-
mitting the private companies to
mine non-ferrous metals;

(b) if so, the reasons therefor; and

(c) whether any guidelines are
being framed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b) There are a number of small
Aeposits of base metalg 1n the different
States which arc remaining unexploit-
ed on account of the fact that the
Central and the State Public Sector
Undertaking do not find it convent-
ent and/or economical to take up the
work. Therefore, it is considered de-
girable to explore the possibility of
securing the cooperation of private
enterprises, where the national inter-
ests so require, in the mining of such
small and isolated deposits.

(¢) No guidelines have so far been
framed.

Suggestion regarding change in In-
dustrial Relatiens Machinery and
Recognition of Union

1978.SHRI N, K P. SALVE: Wil
the Mmister of LABOUR be pleased
to state:

(a) whether Government have re-
ceived any suggestion for bringing
about a radical change in the existing
industrial relations machinery and at
the same time for laying down some
guidelines with regard to recognitior
of a strong representative union
without political influence; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAlL-
GOVIND VARMA): (a) and (b). The.
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National Commission on Labour maae
.a number of réecommendations on this
subject. These have been discussed
‘with the interests concerned. In the
light of the discussions, Government
.are processing a comprehensive In-
~dustrial Relations Bill which will pro-
vide for settlement of industrial dis-
. putes, recognition of unions and other
.connected matters,

Production of Ballistic Missileg

1979. SHRI VAYALAR RAVI: Will
‘the Minister of DEFENCE be pleased
to state;

(a) whether India has already ac-
- quired the ability to produce an inter-
- mediate-range-ballistic missile; and

~ (b) if so, the facts thereof and the
-time by which it ig likely to be tested
and the time by which we will ac-
~quire the capability to produce an
.Intercontinental-Ballistic-Missile?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No,
r8Sir.

(b) Does not arise.

Development of Model Villages

1980. PROF. NARAIN CHAND
"PARASHAR: Will the Minister of DE-
FENCE be pleased to refer to the
reply given to Unstarred Question
‘No. 3101 on the 14th March, 1974
regarding development of Model
Villages and state the latest position
regarding the declaration of the
-native villages of Victoria Cross
Winners and Param Vir Chakra
Winners at Model Villages?

THE DEPUTY MINISTER IN THE
M'NISTRY OF DEFENCE (SHRI J, E.
PATNAIK): Further interim replies
have been received from the State
Governments of Bihar, Himachal Pra-
desh and Uttar Pradesh. The mattsr
will be considered on receipt of replies

'from al!l the State Government:.
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Postponement of Visit to India by
. dent of Fra :

1981, SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether President of France
who was to visit India this year on &
private visit, has since postponed his
visit to this country;

(b) if so, the reasons therefor; and

(c) the reaction of the Govern-
ment of India in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH: (a) Government of India sre
not aware of any plans for such visit.

(b) and (¢). Does not arise.
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Purchase of IMS Dolomite by Rourke!a
Steel Plant

1883. SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Rourkela Stee] Plant
has dropped purchasing IMS dolomite
from State Mining Corporation of
Madhya Pradesh and ag a result of
which mines of the Corporation are
facing closure;

(b) whether Rourkela Steel Plant
has taken a mine on lease in Bilaspur
District of Madhya Pradesh ang Is
getting dolomite through raising con-
tractors which is costing the ateel
plant comparatively more: and

(¢) if so, the reasons for this new
arrangement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Rourkela Steel Plant has not heen
purchasing steel melting shop (SMS)
grade dolomite from the Madhya Pra-
desh State Mining Corporation from
1st January 1974. No information re-
garding likely closure of the mines of
the Corporation is available.

(b) Rourkela Steel Plant have open-
ed a mine namely the Ispat Dolomite
Quarry, Baraduar in Bilaspur District
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of Madhya Pradesh, Dolomite is at
present being raised from this mine
through manual mining contract sys-
tem. The cost of the dolomite from
this mine works out to less than the
cost of dolomits from the mines of the
State Mining Corporation.

(c) Considering the poor supply ot
SMS Dolomite from outside sources,
the Plant opened their own mines at
Baraduar in the area covered by the-
mining lease granted in their favour.

NMDC. Pelletisation Plant

1984. SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister ot
STEEL AND MINES be pleased to
state:

(a) whether National Minerals
Development Corporation got g report
prepared by Dastur & Company for
the establishment of a Pelletisation
plant. based on iron ore fines;

(b) whether the report of Dastur
& Company recommending establish-
ment of such a plant at Bailadilla has-
been accepted by Government;

(c) whether a provision of Rupecs-
One Crore has been made in the draft
Fifth Plan for this purpose; and

(d) if so, the schedule drawn up by
Government for commencing the

work?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes Sir. Dastur & Co, prepared a
feasibility Report for a Pelletisation
Plant at Bailadila.

(b) and (d). The report submitted
by Dastur & Co. has been under con-
sideration of N.M.D.C. Visakapatnom
as an alternate site has been consider-
ed by NMDC. The final recommenda-
tion has not yet been submitter to
Government.

(c) A token provision of Rs. 1 crores
has been made in the draft Fifth Plan
for a pelletisation plant to utilize:
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Bailadila fines. The project itself,
however, does not find a place in the
draft plan,

Indo-USA Collaboration on Coal
Research

1985. SHRI 8. N. MISRA: Will the
Minister of STEEL AND MINES
be pleased to state;

{a) whether an American Mission
had come to India sometime ago to
make an on-the-spot study of coal re-
sources in India;

(b) whether Government of India
and U.S.A. are considering the pros-
pects of joint collaboratio, on ecoal
research; and

¢) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN [HE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) No, Sir.
(¢) Does not arise.

One Union in one Industry

1986. SHRI HARI KISHORE
SINGH: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have ac-
cepted in principle the idea of one
Union in one industry; and

(b) if so, how long will it take for
Government to implement it?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The question
of one union for one industry is heing
considered in the context of the pro-
posed comprehensive Bill on Industrial
1elations.

(b) Efforts are being made to iatro-
duce the Bill in the Parliament as
.early ag possible,

AUGUST 8, 1974
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Steel Plle up at different centreg

1987. SHRI HARI KISHORE
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the steel stockg which
ware moved during the railway strike
periog have piled up at different cen-
treg for want of customers;

(b) it so, the reasonsg therefor; and

(c) the steps Government propose
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(¢). buring the period of Railway
strike, steel materials were moved in
rake and half rake-loans to make
maximum use of the Railway wagon
capacity. This created some conges-
tion in the stockyards. Steps have
already hecn taken to clear the ac-
cumulations by augmenting handling
facilities at the stockyaids and select-
ing additional unloading/loading sites,

Allotment of CStain'ess Steel to
Meghalaya Industrial Enterprise

1988. Shri B. K DASCHOWDHURY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether on the recommendatiop,
of the Meghalaya Cotlage Industries
Department, 4 metric tons of stainlesa
steel was allotted to Meghalaya In-
dustrial Enterprise, Barapani, Khasi
Hills in 1973; and

(b) whether thig is a non-existent
company that has not set up any
plant, that it is a paper monopoly and
that the entire quantity of allotted
stainlesg stee] was never moved to the
Khasi Hills and was sold in the black-
market?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) aud
(b). Hindustan Steel Ltd. did not sup-
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ply stainless steel to Meghglaya Indus-
trial Enterprise, Barapani, in 1073. As
regards imported stainless steel sheets
nevcessary information is being collect-
ed and will be laid on the Table of
the House,

Failure of Firms and Companies re-
garding payment of 8.33 per cent
Bonus

1989. SHRI VAYALAR RAVI: Will
the Minister of LABOUR be pleased
to state:

(a) the number ang names of firms
and companies who have failed to
comply with Government regulations
to give 8.33 per cent bonus to their
employees during the year 1973-74;
and

(b) the action taken by Government
against these employers and the steps
taken to enforce the ruleg in this re-
gard strictly?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Nu
statutory provision has been made so
far regarding payment of minimum
bonug at 8.33 per cent in respect of
accounting year commencing on any
day in the year 1973. Informal advice
has, however, been given very recently
to the Central Employers' Organisa-
tions to pay minimum bonus at 8.33
per cent as was done in the two pre-
ceding accounting years. The question
of amending, if necessary, the Pay-
meni{ of Bonus Act for this purpose is
also under consideration.

World Population Year designated by
T.N.O,

1980. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the United Nations has
designated the year 1974 as World
Population Year; and

(b) it so. what are the programmes
drawn up bv the Government to high-
light the importance of population

Written Answers 126
problem and its importance in econo-
mic growth in the peculiar conditions
of our country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJL
BASAPPA): (a) Yes.

(b) Government of India will be
participating in the World Population
Conference.

In order to generate general aware-
ness about the population problem, st
has been decided to hold a National
Population Conference in New Delhi
in December, 1974. Hindustan Lalex
Limited is organising a Seminar on
public sector concerns, Similar semi-
nars are also going to be organised at
various places in next four months by
several organisations such as:

1. Family Planning Voluntary Orga-
nisations at Bombay.

2. "nternational Institute for Popu-
lation Studies at Bombay,

3. All India Panchayat Parishad at
Allahabad.

4. By private sector distributing
companies of Nirodh at Calcutta.

5. Indian Association for the Study
of Population at New Delhi,

Apart from the various conferences,'a
commemorative stamp is going to be
released on August 14, 1974 and also
commemorative coins in three deno-
minations are proposed to be issued.

All State Governments have heen
advised to draw up an appropriate
programme for the occasion at the
State, District and Block levels.

Office Bailding and staff Quarters for
E.P.F. Office at Trivendrum

1891. SHRI VAYALAR RAVI: Wil
the Minister of LABOUR be pleased
to state:

(a) the further progress made in
the construction of separate office
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building and staff quarters for the
employees of the Regional Providenl
Fund Commissioners office at Trivan-
drum;

(b) the broad outlines of works done
sn far; and

(c) whether the workg are not pro-
gressing as per schedule, if so, the rea-
song therefor and the steps taken to
speed up the works?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)* The Prowvident

Fund Authorities have reported as
under:—
(a) to (c). After nviting open

tenders the construction work of office
building and staff quarters was award-
ed to the selected contractor in May,
1874, Different blocks of the buldings
have since been set out at the site tak-
ing the terrain of the plot into con-
sideration. Sufficrent quantities of
building materials have been collected
at site Earih work excavation for
foundations has also started. The work
is progressing as per schedule.

Open-cast Mines in Singrauli

1892, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
STEEL, AND MINES be pleased to
state*

(a) whether the tentative findings
of USSR experts on mineg have re-
vealed that the three open cast mines
in Singrauli can produce 30 mllion
tonnes of coal annually;

(b) if so, the time by which Gov-
ernment are expected to take a final
decision in exploiing the mines fully;

(¢) whether there is a proposal to
open such mines elsewhere in the
country; if go, the broad outlines
thereof, and

(d) the extent to which the fuel
demand of the country would be met
thereby?

AUGUST 8, 1074
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(SHRI SUBODH HANSDA): ()
U.B.5.R. experts working in collabora-
tion with the Indian experts at the
Central Mine Planning and Design
Institute of Coal Mineg Authority Litd.
are preparing a master plan of the
Singrauli coalfield and have suggested
to work this area in aix blocks through
opencast mining each having a produc-
tion target of between six to ten
million tonnes. The master plan i
yet to e finalised.

(b) A Feasibility Report . under
preparation, Final decision will be-
taken only after the report is received.

(¢) Many opencast mechanised mines
are being opened elsewhere 1in the
country but none will be comparable
in size with the munes proposed to be
opened at Singrauli. The geological
conditions at Singrauli are especially
suitable for large-scale opencast min-
ng

(d) Singrauli fleld 1s expected to
serve substantial part of fuel demand
of the country particularly for power
houses after the 5th Plan.

Assistance to PFiji Island for Health

1994 SHRY NAWAL KISHORE'
SHARMA* Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment and a request has beey received
from the Government of Fiji Island
for providing assistance on the mat-
ters of Health ang allied services im
that sland;

(") if 50, the nature of the assis-
tanc-~ in all respects to Dbe
by the Government of India; and

(c) the gist of the discussions held'
between the Health Ministers of the
two countries and expected medicos
to be sent there?
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,THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): (a) and (b). No formal pro-
posal from the ‘Government of Fiji for
providing assistance on matters of
Health and allied services in that
Itland has been received. The Gov-
ernment of Fiji have however, been
asking for the services of some doctors
from time to time, which are being
rhade available to them,

(c) The recent visit of the Fijian
Health Minister to India was private.
The discussions held between the two
Health Ministers were very cordial
and the Union Health Minister stated
that whatever help was required by
the Government of Fiji in the field of
health would be made available by
the Government of India,

A one man delegation from Fin
visited New Delhi in January, 1974
and selected 22 Doctors for appoint-
ment in that Island. They also select-
ed five other Doctors to be kept on
the waiting list. 17 doctors have re-
ceived their offers of appointment
finm the Government of Fiji out of
whom 11 have accepted the offers so
far. They are now in the process of
completing their formalities for their
departure to Fin Two doctors have
already joined In Fiji.

T B. among Mica Mine Workers

1995 SHRI DHAMANKAR: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether incidents of T B. among
the workers in Mica Mines in Gudur
(AP) are as high as 40 per cent;

(b) if sa, the action taken/proposed
to provide health services to miners
in Mica Mines;

(¢) whether any assessment o in-
cidentg of T.B. among the mine woi-
Xkers in other parts of the country has
been made/proposed; and

(d) the measures envisaged to pro-
better medical care to the miners
in Mica Mines?

1530 LS5 .
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir, The incident of T.B. and
alliéd pulmonary diseases is reported
to be about 40 per cént among the
mica mine workers in the State of
Andhra Pradesh,

(b) to (d). The Mica Mines Labour
Welfare  Organisation constituted
under Mica Labour Welfare Fund Act,
1948 is endeavouring to provide maxi-
mum faciliti»< for treatment to the
workers and their dependents suffer-
ing from T.B.

T B. Hospitals and clinics have been
set up at Karma (Bihar) and a T.B.
Ward is attached to the Central Hospi-
tal, Kalichedu. Andhra Pradesh. A
ward of 10 beds has also been ear-
marked for T.B, patients at the Cen-
tral Hospital, Gangapur, Rajasthan,
For providing sanatorium line of
treatment to mica workers and their
dependents, the scheme for reserva-
tion of beds at different T.B. Sana-
toria 15 1n existence,

With a view tp providing treatment
faciliiies to the patients at places
nearest to their dwellings and for
those who could not get admission
either in the T B, Clinics/Hospitals of
the Fund or at the beds reserved at
different sanatoria, the Domiciliary
Treatment Scheme is in vogue,

As regards the assessment of inci-
dent of TB among the mine workers
in other parts of the country, a sur-
vey 15 being condueted in Rajasthan,

Compilation of a New Series of
consumer price index numbers

1996. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased
to slate:

(a) whether Government have ini-
tiated action in compiling a new series
of consumer price-index numberg for
industrial werkers based on the latest
consumption pattern; and
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‘(p) im0, the- -bread ouui-uo' the
action taken and velleenting festure of
new suhaofpﬂce-indlm?

Action has bnn initiated for com-
pilation of a new series of Consumer
Price Index Numbers with base 1871=
100,

. (b) The fleld work connected with
the Family Income and Expenditure
Surveys has been completed and the
data are béing processed. The new
series differs from the current one in
that its coverage is wider, both in
terms of number of centres covered
(80 centres instead of 50) as also the
number of items in the index basket.
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‘Pakistani Natiouals m-l'omu
Indin in Western Sector

1008, SHRI SHANKER RAO
SAVANT: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the total number of Pakistani
nationals that have crossed into India
in the Western sector during and after
the last-Indo-Pak war;

(b) how many of them have gone
back tg Pakistan go far and how many
refused to go back to Pakistan; and

(¢) what steps are taken to rehabi-
litate the people in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) According to the
information furnished by the State
Governments, 74,753 Pakistani
nationals are reported to have crossed
into Rajasthan and Gujarat in the
Western Sector as a result of Indo-Pak
conflict,

(b) Out of them, 14,637 persons are
reported to have gone back to Pakis-
tan (upto 30th April, 1974).

Some of those remaining have ex-
pressed a desire to return to Pakistan
but, by and large. others are not yet
prepared to go back.

(¢) Government consider this as an
essentially human problem and are
accordingly providing these persoms
temporary relief assistance in Camps.

Government are continuing to press
the Government of Pakistan to leupt
responsibility tomrds
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possots who are Pakistan nationals
and are, therefore, entitled to return
to their country.

wWommissioning of Alominjum Plant
at Ratnagirt

1868, SHRI SHANKER RAO
“SAVANT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether any time schedule has
beep, fixeq for commissioning of the
AND MINES be pleased to state:

(b) if so, the broag outhnes there-
of;

(¢) when aluminium and alumma

are expected to be produced in the
plant: and

(d) the nature of hurdles, 1f any,
and how these arc proposed to be sur-
mounted?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
{d) Government appioved the Ratna-
giri Project in April, 1074 at an est1-
mated cost of Rs. 78825 crores.
According to the Detailed Project Re-
port. this project 1 scheduled to be
completed within 60 months from the
date of its clearance by the Govern-
ment A provision of Rs 50 crores
has been made for this Project in the
Fifth Plan The Project is likely to
be completed, in phases, early in the
Sixth Five Year Plan.

Fay Fixation of Commissioned Offi-
cerse of Defence Services

2000. SHRL SHANKER RAO
SAVANT: Wili the Minister of DE-
FENCE be pleased to state:

(a) whether the pay scales of Com-
missioned Officers in the three wings
of the Defence Services have been
refixed;

(b} what allowances thes, officers
are enlitled fo and under what rules;

134

(c) whether similar allowances aré
given to the technical officers 1n the
three wings; ang

(d) if not, the differences in
allowances?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) No Sir; the revi~
sion of the pay scales of Commissioned
Officers in the light of the recom-
mendations of the Third Pay Com-
mission 18 under consideration and a
decision is expected to be taken
shortly.

(b) The detafls of the allowances
admissible to Commissioned Officers,
under the Government regulations and
orders, are contained in the “Book of
Service Conditions, 1973", which was
circulated with the Annual Report of
the Ministry of Defence for 1972-73,

(e) and (d) The allowances are
admssible to the technical as well as
other officers, provided they fulfil the
conditions prescribed under the rele-
vant rules, -

Scarcity of Special Injections and
Medicines for Treatment of Cancer
and Leukaemia

2001. SHRI MARTAND SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state’

(a) whether Government are aware
that there is an acute scarcity of spe-
c1al injections and medicines for the
treatment of cancer and diseases like
leukacmia due to the restrictions
imposed by Government on their im-
port; and

(b) U so, the efforts Government
have made or proposed to be made
by Government to meet the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). No such reports
have been received. Government have
not imposed- any restrictions on the
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import of enti-cancer drugs. To en-
able individuals and hospitals o
import their requirements of life-
saving drugs, including antj-cancer
drugs. the import policy has been
liberalised permitting the itaport of
drugs by individuals and hospitals up
to the value of Rs. 200 and Rs. 1,000
respectively without the requirement
of an import licence under the Import
Trade Control Regulations,

The Drugg Controller (India) also
grants ad-hoc licences for import of
life savings Drugs which are in short
supply,

Requirements of Refractories by Pub-
le Sector Steel Mills

2002 SHRI N K P SALVE Wil
the Minister of STEEL AND MINES
be pleasey to state-

{a) the total annual requirements
of Refractorics by the Steel Mills m
public sector: and

(b) the breakup of quantittes f
Refractories obtained through nd:
genous sources and imports separa-
tely?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA)' (a) and
(b) The total annual requirement of
refractories for the year 1874-75 of the
stcel plants in the public-cector 1e
about three lokh tonnes, It is expect-
ed that about 80 per cent of the re-
quirement will be obtaihed from
indigenous sources and the balance of
10 per cent through imports

Import of Refractories

2003 SHRI N. K. P SALVE: Wil
the Mimister of STEEL AND MINES
be pleased to state:

(a) the total gquantity of Refracto-
Tigs imported annually since 1871-72
to-date; and

(b) the names of countries from
which Refractories were imported,
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togother with the quantities importe
ed ang the foreign exchenge invalv-
ed in each case?

THE DEPUTY MINI IN .
Er
(SHRI SU ): (a) and’
(b). A statement of the Annual im-
ports of refractories from 1071-72
upto December 19737 is laid on the
Table of the House, [Placed in
Library. See No. LT-8148/74.)

Senior Doctors asmawniteq During Doc-
tors Sirilke in Delld Hompitals

2004 SHR1 BIRENDER SINGH
RAO Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
1n state

(a) the number of cases ;5 which
sentor doctorg were agsaulted in each
of the Dclhi Hospitals during the
recent Doctors Strnike, and

(b) the action taken in each of
those Jumior doctors cases and the
number awardeq punishment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU) (a) None,

'b) Does not aiise

Loss suffered due to Flood by No 25
Wing Unit of I A F.

2005 SHRI BIRENDER SINGH
RAO Will the Minister of DEFENCE
be pleased to state:

(a) the extent of loss suffered due-
to floods by No. 25 Wmng Unit of the

lr;d.ian Air Force each year since
1871;

(b) whether any inquiry has beem
held for heavy lomses during any of
these years; and

(¢) the action taken to prevent
such losmesy
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FHE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, 28
Wing suffered losses as indicated below
due to floods:—

Works Services  A.F.Eqpt.

Year

197t . Ni Ni
1973 Rs. 1 lakh app. Rs. 52210 65§
1973 Nit Nil
1974 upto July Nl Nil

— —— —

(b) Yes, Sir,

(c) Sanction has been issued for
improving the area diainage to pre-
vent such damages m future

Termination of Services of work-
charged Staff in Dandakaranys
FProject

2006 SHRI INDRAJIT GUPTA
Will the Mimster of SUPPLY AND
REHABILITATION be pleased to
state

(a) whether the services of 149
work-charged staff of the Dandakar-
anya Project have been terminated
with effect from the 30th June, 1974;

(b) If so, whether such termina-
tion 15 due to alleged shortage of
funds caused by non-revision of the
schedule, of rates ang percentage of

mantenance grant for works since
1863;

(c) the reassons for not fixing the
‘valuation, of works on the bass of
current market rates instead of 1983
rates,

(d) whether the 149 work-charged
staff affecteq are to be replaced by
«daily rated workers; ang

(e) whether the work-charged staff
had been categorised ag “non-indus-
tria” le., regular employees, but
were depriveg of the benefits accru-
ing to them théreby?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to (e). The information
18 being collected and will be laxd on
the Table of the Sabha

Survey of Unorganiseq Labomr in
Uttar Pradesh

2007. SHAI B R. SHUKLA: Wull the
Minister of LABOUR be pleased %o
state-

(a) whether any survey has been
made about the number of
ed labour working in the cities of
Uttar Pradesh,

(b) whether any arrangement has
been made for the supply of gramns
at cheap and fair prices to the unof-
ganised daily labourers working in
the cities of Uttar Pradesh who do
not have any permanent residence in
such cities, and

(e) if not, the steps proposed to be
taken to prevent them from leading
a life of semu starvation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) No, Sir

(b) and (c). No specific arrange-
ments for supply of cheap gramns at
Fair Price Shops to unorganised daily
labourers has been made by the Gov-
ernment of Uttar Pradesh Certain
essential articles like rice, wheat,
wheat atta ang sugar are, however,
being made available to the members
of the public including unorgansed
labourers by that Government at cofi»
tiolled prices through Fair Price
Shops as part of the public distribu-
tion system at Bareilly, Ghaziabad,
Kanpur, Varanas: and Saharanpur,

Realisation of Arrears of Providemt
Fungd

2008 SHRI S R DAMANI- Will
Minister of LABOUR be pleased
refer to the reply given to Unstarred
Question No. 1280 on the 1lst Augist,
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1974 regarding Realisation of arrears
of Providént Fund and state the out-
standings as on date under the private
and public sectors, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The infor-
mation is not readily available. It is
being collected by the Provident Fund
authorities and will be laid on the
Table of the Sabha in due course,

Korba Aluminjium Flant

2009. SHR1 P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether proposed aluminivm
plant at Korby by Bharat Aluminium
Company is facing trouble becauge of
reluctance of Government of Madhya
Pradesh to supply electricity at the
agreed rate:

(b) if so, the reasons therefor; and.

(¢) whether Government propose
to shift the plant where cheap Hydel
power is available like Indravati
Hydel project in Orissa where lar-
gest deposit of Bauxite hag been re-
cently found?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUKHDEV PRASAD): (a) No,
8ir.

(b) Does not arise.
(¢) No, Sir.

Extension of Territerial Waters of
ndiy

2010, SHRI P. K. DEO: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government of
India have sieps to extend the
territorial wsters in the country
upto the Hxait of 'the continental shell
of the couniyy;

(b) i 0, the steps token and the
remtlt “pehieved;

AUGUST 8, 1974
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(¢) whethey the “Bombey IHigh!
where rich depésity of ci} bave been
tapped, cowes under the tarritorial’
waters of India?

THE MINISTER OF STATE IN THE"
MINISTRY OF EXTERNAL AFFAIRS .
(SHRI SURENDRA PAL SINGH): (a)
ang (b). No, Sir.

(¢) The “Bombay High” where de-
posits of oil have been tapped does
not come under the territorial waters
of India but it is within the conti-
nental shelf of Iridia

Aluminium Phant'in Orissa

2011, SHRI P. K. DEO: Will the
Minister of STHEL AND MINES be
pleased to state:

(a) whether there 18 any propusal
to put up an aluminiuy plant in
Orissa, where the largest Bauxite
ore deposit in the country hag been
located:

tb) whether in view of the acute
shortage of aluminium, which has
hampered the production of cables tor
electric  transmission, Government
propose to give 1t top priority in the
Fifth Plan to put up the industry in
Orissa: b

(e) if so, quantum of electricity re-
quired for this plant; and

(d) in view of the hydel genera-
tion potential of 600 megawats of
electricity by the upper Indravati
Project. whether Government would
consider to put up that plant near
about the Indravati Power House

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUKHDEV PRASAD): (a)
No, Sir.
(b) to (d). Geological Iinvestiga-

tions, including proving of reserves,
are still in progress in the Bauxite
bearing areas of the State and the
possibility of exploitation of the same
on commercial basis, can be examined
only after a fuller picture is avail-
able, '
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‘reclmlnl Categories of Employees of
D.G.OF, DGI and R&D Organisations

2012. SBHRI DEVINDER SINGH
GARCHA. Will the Mimster of DE-
FENCE be pleased to state:

(a) the reasons for delay in imple-
menting the Third Pay Commussion’s
recommendations in respect of certain
categories of technical and scientific
personnel uke Foreman, Assistant
Foreman, Chargeman and Supervisor
Technical Grade II employed in
DGOF, DGl and R&D Organisations:
and

(b) the time by which the decision
will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B, PATNAIK). (a) The implementa-
tion of the 1ecommendations of the
Third Pay Commission 1 respect of
Cortain categories of  technical and
scientific personnel ke Foreman As-
sistant Foremdn and Chargeman emp-
loyed in DGOF DGI anq R&D Orgam-
sations ts held up pending a deuision
on the suggestion made by the Com-
mission for withdrawal of tbe facility
or rent-free accommodation from the
Technical Supervisors in the Defence
workshops The 1eviseq pay-scale re-
commended hy the Commission for
Supervisors Technical Grade I1 emp-
loyed in these Organisations is under
examination in the context of the re-
vised pay-scale recommended for simi-
lar personnel elsewhere.

(b) Decisions on these matters are
expected to be taken shortly.

Unprotected Contract Labour in
Uttar Pradesh

2013 SHRI M M JOSEPH: Wil
the Minister of LABOUR be pleased
to state:

(a) whether contract labour in
Uttar Pradesh remains unprotected
even after years of Central enactment
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of the Contract Labour (Regulation
and Abolition) Act, 1970 as the State
Government of Uttar Pradesh has yet
to enforce its various provisions;

(b) whether Government of Utiar
Pradesh has failed to frame rules
under the Act for its enforcement be-
cause the Government itsell 1» larzest
employer of contract labour,

{c) whether lakhs of workers who
are engaged in  Government Public
Works, Hydel, Forest, Irrigation De-
partments and in various projects
continue to be deprived of various
benevolent and beneficial facilities
under the Act ang continue to work
m pitiable conditions; and

(d) if so, the action Government
propose to take to improve the con-
dition of the Jabourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Government of Uttar Pradesh
notified fhe Draft Uttar Pradesh_Con-
tract Labour (Regulation and Abol-
tion) Rules, 1972 in the Gazette on the
13th January, 1973 but their finalica-
tion has been delaved due to the fssue
of stay orders by the Supreme Court
in writ petition filed by M/S Gammon
India Ltd agamnst the Union of India
and 15 other State Governments

(c) and (4 The Supreme Court
has since given judgement dismissing
the writ petition The Uttar Pradesh
Government is now taking steps to
finalise the Rules The Government 1%
well set to enforce the Act and the
Rules

Removing refuse by the Delhi
Mumicipal Corporation

2014. SHRI VARKEY GEORGE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to an English
newspaper dated the 21st July, 1074
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aboull E per cent of the refuse re-
moval trucks of the Municipal Corpo-
ration of Delhi are not plying because
of the non-availability of diesel,
according to a Municipal Councillor;

{b) whether the refuse dumps in
the walled-city are stinking, threaten-
ing the spread of a cholera epidemie;

(¢) whether at Chatta Shahji in
Chawri Bazar refuse dumps have
blocked half of the road and despite
assurances from the municipal health
officer and other senior officers noth-
ing has been done to clear the site; and

(d) if so, whether Government
intengd to take a prompt action in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K,
KISKU): (a) It is not a fact that 75
per cent of the refuse removal
trucks of the Municipal Corporation
of Delhi are not plying because of
non-availability of giesel il

(b) No.
{e) No, 1

{d) Question does not =mrise

Exemption of Rallways from obliga-
sions of Payvment of Wages Act on the
Eve of Raillway Sirike

2015. PROF. MADHU, DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether the Central Trade
Union Organisations in the country
had condemned the Labour Ministry’s
gction in exempting the rallways from
the obligations of the Payment of
‘Wages Act on the eve of the railway
strike in May, 1974; and

(b) if g0, whether Government
would assure not to use such a step
in the future?

AUGUST 8, 1974
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THE
ety GBSt ekl
ernment are aware that order

dated the 4th May, 1874 exempting
the Railways from the operation of
Section 5 of the Payment of Wages
Act, 1936 was the subject of some
criticism.

(k) The exercise of the powers of
examption would be governed by the
merits of sach case,

Rent Paig for Hired Offige Bulldfing
by E. P. F. 0.

2018, SHRI R. P. YADAV: Will the

Minister of LABOUR be pleased to
state:

(a) whether Government aye aware
that the Employees Provident Fund
Organisation is paying a huge maasive
rent to the private landlords as office
rent and if so, the rent paid for the
last three years in respect of each of
the regions where departmental build-
ings have not been constructed; and

(b) the places in which departmen.
tal buildings have been constructed
with cost thereof and during which
period?

THE DEPUTY MINISTER IN THE
MINISTRY QF LABOUR (SHRI BAL~
GOVIND VERMA): The Provident
Fund Authorities have repo-ted a8
under:—

(a) Rent paig for the last three years
ended March, 1974 by the Employees’
Provident Fund Organisation in respect
of each of the regions where depart-
Joental buildings have not been cons-
tructed amountg to Rs. 30 36 lakhs as
per details in the Statement.I, laid
on the Table of the House. [Placed in
Library. See No. LT-8147/74]

(b) Regional Office buildings have
been constructed at Kanpur, Bangalore,
Madras, Bombay and Chandigarh.
Cost and year of completion of the
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bulldings sre given in the Statement-
U, laid op the Table of the House
{Placed in Library. See No. LT-8147/

74}

‘Coverage of Mines under E.P.F. Act,
1952

2017, SHRI R. P. YADAYV: Wil] the
Minister of LABOUR Be pleased to
state:

(a) whether Government are aware
that a large number of mines are yet
to be brought within the purview of
the Employees Provident Funds Aect,
1852;

(b) whether any such list has peen
obtamned from the Director-General of
Mines Safety, Dhanbad and if so,
whether any survey has been con-
ducted: and

(c) the types of industrieg and
mines that are likely to be covered in
the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-~
GOVIND VERMA): The Provident
Fund Authorities have ntimated as
under:—

(a) Yes,

(b) and (¢). No such list has been
obtained from the Director General of
Mineg Safety. The Department of
Mines is consulted at the {ime of ex-
tension of the provisions of the Em-
ployees Provident Funds and Famuly
Pension Fund Act/Employees Provi-
dent Fund Scheme to Mines, A state-
ment of indusiries/classes of establish-
ments including munes which have
been surveyed or are under survey
with a view to their coverage under
the provisions of the Employees’ Pro-
vident Funds and Family Pension Fund
Act/Employees Provideat Funds
scheme iy enciosed

136
Statement

2. Garments making Iactorlu.

§ Financing establishments other than
Banks,

4. Societies, Unlons and Associations
which render expert services to
their members without charging
anything extra over and above

subsecription.
5. Beedi indugtry,

6. Sorting, cleaning and teasing of cot~
ton waste,

7. Agricultural farms/Fruit Orchards/

Botanica] Gardens/Zoological gar.
dens.

8 Teachung and non-teaching staft of
educational institutions.

9. Religious and Charitable Ingtitu-
tions,

10. Engineers und Engineering contrac-
tors, engaged in building ang cons-
truction industry,

11. Stone gquar-ies producing stone
clups, stone sets and stcne ballast
and boulders,

12. Apatite Mines,
13. Asbestos Mines.
14. Calcite Mines,
15. Ball Clay and Fire Clay biines
16. Corundum Mines.
17. Emerald Mines.
18. Feldsper Mines
19, Silica (sand) Mines,
20. Quartz Mines.
21, Ochre Mines.
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22. Chormite Minea
23. Graphite Mines.
2. Flourite Mines,

25. Asbesto~ Industry
Mines.

26, Marble Mines and Marble cutting
Factories.

217, Poultry fars.

28. Ferro Chrome Industry.

29, Factories/establishmenis manufac
turing “Glue and Gelatine”.

30. Establishments engaged in stone
Crushing (Bazri Unils).

wron gra arfer  wwafeon

2018.%1, WEHY ATCRW qivy T
yeqrr Wi Wl 4g qaT W oF
w8 fis a% 1972~-73 MY 1973~74
# ®r@T F e To THe FHAT FTT
figmrert wregfam &uve fpar mav 7

e WX W wwew § o 99-
st (st gwdw s ) ¢
1972-73

and Asbestos

LA

1973-74 11,548 A

Ban on Export of Human Bloog by
Indian and Foreign Commerciaj
Firms

2019. SHRI JYOTIRMOY BOSU
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) @ list of commercia]l firms,
Indian and foreign separately who
have been exporting blood out of the
eountry;

(b) whether even now Government
mre permitting large scale export of
ABO and other diagonostic reagents as
well ag human serum and plasma by
private commercial firms;

Written Answvts

have urged upon the Centre to take
drastic steps to stop exploitation of
human resources through Imposition
of a complete ban on export of blood
out of the country; and

(d) it s0, what steps have been
taken in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
{a) There is mo commercial firm either
Indian or foreign who has been ex-
porting human blood out of the coun-
try as such.

(b) The export of human blood deri-
vatives such as Anti-A, Anti-B and
Anti-AB are permiited. However, the
Expori{ Control Orders ban the export
of human blood or plasma, placental
blood, and Anti-D serum,

(c) No.

(d) The Government 15 already sciz-
ed of the question whether a {otal ban
shouly be 1mposed on the export of
all forms of derivatives of blood o!f
buman origin.

Actlvities of Private Blood Banks
in the Country

2020. SHR1 JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased t{o
state:

(a) the nature of activities of
private commercial blood banks in the
country:

(b) how many private blood banks
are there at the moment; and

(c) what steps, It any, have been
or are being takepn to curb the activi-
ties of private blood banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (BHRI A K. KISKU):
(a) Private commercial blood banks in
the country are generally ergaged in
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the purchase of human blood from
professional blood donors and the sale
fhieeof s patients in need of blood
for transfusion purpbses

_ {b) Actual number of private blood
banks functioming at the moment 18
not readily available However, a
statement of private blood banks as
per information available at present is
annexed.

{c) Both publio blood banks and pri~
vate blood banks fall under Drugs and
Cosmetics Rules. The Drugs Control
8taff or varioug State Governments/
Union Territories Administrations 1s
responsible for maintaining the quality
control

Statement
1. BIHAR.
1 Seventh Day Adventuie Hospi-
tal, Naniatu, Rencha

2. Jamghedpur Blood Bank, First
Floor, Jameshed Eye Hospital,
Sakrhi, Jamshe Ipu-

3 Saha Laboratory
Bank, DOpposite
lege, Patna-y.

ond Blood
Science Col-

4. Blood Transfusion  Service,
Patliputra Road, Rajenary,
Nagar, Patna.

5. Dr. Singh Clinic and B.T. Ser-
vice in the Thouse of Shm
Bishwanath Khemka, Murad-
pur, Patna.

6. Dr. Sen Laboratory, Budh Marg,
Patna-1.

2 PANJAB.

1. Dr. K L, Anand, Shiv Nagar
Market, Lawrence Road, Am-
ritsar.

2. M/s. Ram Saran Dass Kishorl
Lal Charitable Hospital, Am-
ritaa~,

3. DELHIL

1. Bloog Bank Organisation, Pus&
Road, New Delhi

2. Blood  Transfusion  Centre.
Hsnuman Road, New Delhi.
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3. Holy FPamily Hospital,
Delha.

4. MAHARASHTRA,
1. Matru Seva Sangh, Nagpur.
5. MADHYA PRADESH.

1. Dewan Memorial Blood Bank.
Kasturba Market, Gwalior.

2, Dr. Varma'ss Blood Bank
Hospital Road, Gwalior

3. Seven at Indore, names yet to-
furnished,

6. HARYANA.
1. One at Rohtak.

New

.

~
Q
)
"
tr
>

9. HIMACHAL PRADESH
10. NAGALAND

1. JA MU & KASHMIR
12. CHANDIGARH

13. ARUNACHAL PRADESH

14. ANDAMAN AND NICOBAR
ISLANDS. j

NIL.

Recommendations of Interuational
Conference of Red Cross on
Voluntary, Blood Donation

he’d in Tehran

2021, SHRI JYOTIRMOY BOSU-
Will the Munister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) what were the recommendations
of the International Conference of the
Red Cross on “Voluntary Blood Dona-
tion”, held in Tehran in October,
1973; and

(b) what steps, if any, have been or
are being taken to give effect to those
recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) A copy of recommendations of the
International Conference of Red Cross
on “Volutary Blood Donation” beld in
Tehran in November, 1873 (not in Qc~
tober, 1973) is laid on the Table of the
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LT-8148/74.]

(b) The main theme of the varidus
resalutions is that the blood required
for Blood Transfusion Serviaes should
come from voluntary donors In addi-
tion every nation should benefit from
the major medical and sclentific ad-
vances achieved in recent years 1o
bloog research. technology and pro-
grammings. These are already m the
mind of the Government and the fel-
lowing schemes are under considera-
tion—

1. Propaganda through mass media
ke filmg angd publicity
through radios, posters ana
holding of seminars etc. Re-
cently, in February, 1874, the
Films Division of the Minis-
try of Information and
Broadcasting has produced
film entitled “The Bank that
saves Life”,

2 Various incentives to be given
to attract voluntary blood
donors

3. Central assistance to voluntary
organisations in varioug States
to promote Voluntary Blood
Donation Programme

See No.

As regards getting henefllt from the
major medical and scientific advances
achieved in recent y2ar3, there is
Blood Group Reference Centre at the
"Seth G, 8. Medical College, Parel,
Bombay, which 1s also> recognised by
the World Health Orgamsation, * ‘hich
imparts traimming 1in Bloed Transfusion
to Blood Tramsfusion Technicians and
also conducts Research Work on this
. subject

12.28 hrs,
PAPERS LAID ON THE TABLE

SUPPLEMENTARY REPORT oF C.AG. orF
Ino1a, 1872-73, UNION GOVERNMENT
(Crvin)

THE MINISTER OF STATE IN
"THE MINISTRY OF TFINANCE
{SHRI K. R. GANESH): I beg to

AUGUST 8, 1874
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on the Table a uopr of the Su

tary Report of 1§
and Auditor General of lndh d&vefnmﬁ.
year 1972-73, Union t
(Civil), under article 151(1) of the

Constitution. {Placed in Library.
See No, LT-8140/74].

ot wrew fgrlt wowdeht (morferre)
wsaw wEra, g fed ool af ¢ s
@ & fylr dewor a0 ¥ A <
T qY A AT AT wIw Ik
A o ow ol g fwlng
o fawdr ?

W WEYRW : WY AdTET AqT
Tt ?
SHRI K. R. GANESH: It is the

CAG's report and 1t normally takes
time to get translated in Hindi.

)
% A1 wE oAm A gt fF @ww
qrar & 1 DAY A arg dare @y
Tifgg 1+ W F e fEw g
arfen (saawra) .

frava & =i wr fedr & gftqon
g1 HATEAT ®1 Adt A § (gedr ay
arid sy ar arfi gL, L (www)

it vz fagrdt st e
wEET, A FTA a7 § FAN forely ay
T W9AE T ¥ ) e e §
e & g2 9T A o FErw @ o
Iy o WS derTwr @ne
arg gr )

MR. SPEAKER: I gave

ruling
the other day that in case Hindi

the
the
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version 1s Bot coming,. some explana-
tpry note should be sent to the Spea-
ker or the member

SHRI K R. GANESH This 18 the
CAG's report and under the Consta
tution, it has to be placed on the
Table of the House I am not trans-
lating 1t nor 1s the Finance Miumstry
doing 1t There 13 a translation
dgency and they take their own
time because they say they are over-
worked There are two ways open
Either I do not place at all till the
Hindi translation comes

SHRI BHAGWAT JHA AZAD
This 15 an absolutely wrong argu
ment

SHRI ATAL BIHARI VAJPAYEE
When was this report sent to the
translation wing?

SHRI BHAGWAT JHA AZAD We
will find 1t out from the CAG

SHRI ATAL BIHARI VAJPAYEE
You should have found it out before
placing 1t on the Table

MR SPEAKER You will come
with proper infoimation why 1t was
not done

St AT T WTATY WO AT
®RA § 989 HW IS a1 FAT g
FUEFAr ¥ | W s w) R ¥ aw A
Y 21T OF AT WA T AT AFA ¥ |

MR SPEAKER Next item Shn

Shinde
SHRI VAYALAR RAVI (Chirayin-

ki) The CAG 1s having constitu
tional protection He 13 not under
the direct control of the Finance

Mimustry You mnust give a specific
direciion

MR SPEAKER | have alrcady
siyd that be will come with a proper
explanation as to why 1t was not
done 1 have passed on to the next

Phpers Laid  SRAVANA 17, 1806 (S4KA)
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1tem

& fefemm arnm ? adft 3T @ T
T B, WURT ¥ TR AT §
T ¥ OTAER PN B | AAH
e wiew & g Fgm g a1 W™
A WY AT FET

NOIIFICATIONS UNDER ESSENTIAL CoM-
MODITIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
I beg to lay on the Table a copy each
of the following Notifications (Hinda
and English versions) under sub-
section (6) of the section 3 of the
Essential Commodities Act, 1955 —

(1) The Southern States (Regu-
lation si Export of Rice)
Amendment Order, 1974,

published in Notification No
GSR 219(E) in Gazette of
India dated the 10th May,

1974
(1) The Wheat (Price Control)
Oider, 1974  published in

Notification No GSR 261
{E) 1n Gaczette of India dated
the 5th June, 1974

(1) The Foodgrains Movement
Resiriction, (Exemption of
Sceds) Amcndment Order,
1874 published m Notifica-
tion No GSR 262(E) in
Gazette of India dated the
10th June, 1974

t1n) The Delhi Roller Mills Wheat
Products (Ex mill and Retail}
Piice Control Order, 1974,
published in Notification No
GSR 308(E) in Gazette of
Indiy dated the 9th  July,
1974

(v) The Roller Mills Wheat Pro-
ducts (Ex mmll) Price Control
(Second Amendment) Order,
1974 published in Notifica-
tion No GSR. 318(E) n
Gazette of India dated the
12th July, 1974
[Placed sn Labrary.
8141/74)

See No.
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ot wy fed (afer) e
m,&ﬁmmﬁhnw
@ & ¥ v 0w o 7 dhw
FaF Y ag 1o WA )
U WL 5 AT T ——
Maximum price at which wheat
may be sold by a dealer: No dealer
in a State or Union territory to which
thig Order extends shall sell or agree

~to sell, in the course of inter-State

‘trade angd commerce, wheat at a price
exceeding rupees one hundred and

Afty per quintal.

o & ag W wgr wan & fy rde &
waf, T g st W @ F R
W ¥ T1T 9T TR AW wre #r A
st gwmtnﬂmﬁﬁf%ﬁﬁ
& for & grev ey, dwr oYy mrEr Aare
frrr ST &, TR 97 % aw faifm
R AT ATET & 1 =3 ¥ & fad
s #1 R AR 8, AT ¥ w2
T % g § AR f—

1. T # agw ferer fear mo
1

2. T % A1 7w fawifer fer o
£, T Iy oam A s AT R
W A7) T8 Ty A A A e A
w® | T® ST A WET 15 A
AT AT 22 AATS BT WA A0FET 4,
10 S amAr #r g4 frr wrar aifgo
wT ¥ T fAooger W@y AT, afx
qge OF 8% & A1 AT ARA X1 AT 99
st £ =, Ao, wren, S A fraife
e o & ar 3 ¥ o ™ Fifer
T m& & o av i O i fradr £
A avm e § W T w9
w ¥ PR A o A, L

MR. SPEAKER: This is not a
-debate. You can ask for a debate
later.

. AUGUST 8, 1074

fedr gur
fiay war & i g e wmie f, WO
AEfy it ot 81 &g g
fe s v a ¥ v @ e

No, this is not
Now

MR. SPEAKER:
the proper stage for saying it.
it is only laid on the Table.

ot 7y fomd W ST A
ol §——Ffrmw o g} o g
e W R ,

Norrrications UNbpER MINIMUM WAGES
Act, CoaL MINES ProvIDENT FUND,
FamiLy PENstoN AND BONus ScHEME
ACT, AND REPORT RE ACCIDENT AT
BURHAR No. 1 MINE IN SHAHDOL DISTT.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to
lay on the Table:—

(1) A copy of the
Wages (Central) Second
Amendment Rules, 1974
(Hindi and English versions)
published in Notification No.
G.S.R. 751 1n Gazette of India
dated the 13th July, 1u74,
under section 30A of the
Minimum Wages Act, 1048,
|Placed in Library See No.

Mimmum

LT-B8142/74]
(2) (i) A copy of the Coal Mines
Family Pension (Second

Amendment) Scheme, 1974
(Hindi ang English versions)
published in Notification No.
G.SR. 400 in Gazette of India
dated the 18th April, 1974,
under section TA of the Coal
Mines Provident Fund,
Family Pension and Bonus
Schemes Act, 1048,

(ii) A statement (Hindi and
English versions) showing
reasons for delay. in laying
the above Notification. [Plae-
ed in Library. See No. L7-
8143/74.]
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versions) = on
“ fatal*actident at Burhar No. 1
-Ming of ‘the Coal Mines
.. Authority in Shahdo] District

of Madhya Pradesh, on _the
11th March, 1974. [Placed in
ﬁm} . See No. LT-8144/

1236 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following mes-
sages receiveq from the Secretary-
«General of Rajya Sabha:—

(1) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, 1 am directed to en-
-close a copy of the Industries
(Development and Regula-
‘tion) Amendment Bill, 1974,
‘which has been passed by
the Rajya Sabha at its sitting
held on the 5th August, 1974".
«ii) “In accordance with the pro-
visions of rule 115 of the
Ruleg of Procedure and Con:
duct of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 7th August, 1974,
‘agreed to the following
amendments made by the
Lok Sabha at its sitting held
" on the 30th July, 1974, in the
Tinematograph (Second
Amendment) Bill, 1978:—

Enacting
1. . That at page 1, line 1,—
for “Twenty-fourth Year'" substi-
tute—

Formula

“wenty-Afth Year®

Clauge 1
2. That at page 1, lines 3 and 4,—

for “(Second Amendment) Act,
) 1973 substitute *“(Amend-
ment) Act, 1074” '

i—

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL
BILL

SECRETARY-GENERAL: Sir, [
lay on the Table of the House the
Industries (Development and Regula-
tion) Amendment Bill, 1974, as passed
by Rajya Sabha.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, 1 have beem
trying to catch your eye. I have
given to you also a notice this more-
ing....

MR. SPEAKER: I do not allow it
Please sit down.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, when certain hon’-
ble Members of this House are inti-
midated. ...

MR. SPEAKER: They are holding
their party meeting where they dis-
cuss many things. ‘

SHRI SHYAMNANDAN MISHRA:
We want to know the details, We
also want to know why the Chair has
no observations to make on this.

MR. SPEAKER: Do not always
take this frowning attitude. :

SHRI SHYAMNANDAN MISHRA:
What frowning attitlude? 1 am ask-
ing you to tell us what is the mo‘liﬂ
and what is your decision.

MR. SPEAKER: I am saying [
have not allowed it. It is only tiwe
members who are aggrieved who can .
come ‘and raise -it; not ethers. u
the hon. Member is' aggrieved, he



1 ind, (Dep. & Regn.)
it Amdt, Btn

[Mr. Speaker]

can himself come here and raise it.
8o, 1 am not allowing it.

SHR] H. N. MUKHERJEE (Cal-
cutta-North-East): 8ir, you have
been pleased to observe that only
the member who is aggrieved can
claim the privilege. I submit in all
Blimility that if the privilege of any
mémber, of thig side or that side, is
infringed by the conduct of anybody,
it is the property of the whole House
dnd it is the right of anyone of us,
ili fact it is our duty, to raise it. The
mah who is aggrieved need not come
thto the picture

MR, SPEAKER: What is said in
the party meeting cannot be brought
in here.

. ot wrzw faprdt avoddy (Fferae)
weqe qErRg, & 0F WsA uyT A AvAA
TEAT ATEAT

SHRI JYOTIRMOY BOSU: In this
case the Prime Minister has severely
reprimanded the Member because he
made a suggestion that Shri Ahmed
should declare his assels . (Inter-
ruptions).

MR. SPEAKER: It is a matter of
their party discipline,

SHRI H N. MUKHERJEE: The
newspapers have reported and com-
mented on certain 1incidenis which
are alleged to have happened—I1 do
not know the truth of the matter—
inside a party caucus. We are not
concerned with that, But we are
cancerned about the publication of a
report in the newspapers which sug-
gests that the conduet of a Member
as a Membher of Parliament i ligble
o be frowned upon by people in
authority. To that extent, it is surely
a matter of privilege. .. (Interrup-
#ions).

MR. SPEAKER: I do not think it
4 a privilege matter. It is a matter
adithin their party. (Pnierruptions)
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wft mwwr fagelt wlnly :  qreifte
¥ T Y e # resET fre
W o goft @l ? s grew ¥
w ¥ ferr 3, ¥ fag qud
T WA do et wer & AY Sw
HT A% JANT AW ¥ qrngr T

e g

MR, SPEAKER: Every party has
a right to give its directions to its
members. This has come up in the
House on a number of times. I have
taken the same view. Tomorrow, if
you 1ssue cerlain directions to your
paity members, there is nobody to
question it.

SHIIRI H. N MUKHERJEE: You
occupy the Chair which has to exer-
cise guasi-judicial powers. What
happens imnside a party in regard to
the enforcement of discipline 1s a
duferent matter. We have to  dis-
tinguish between two phenomena
One is that mnside a party, discipli-
nary steps can certain ly and mghtly
be taken against any member for
any reason with which we have noth-
ing to do But if the reports appear
in the newspapers about constramnts
to be put upon the Members of this
House 1n the exercise of their free-
dom of functioning in the House as
representatives of the people and
they are made the subject of mquiry,
it is a matter of privilege of this
House .. (Interruptions).

MR SPEAKER: It will be wrong
to take notice of that in the proper
interest of working of the party sys-
tem. After all, under the party sys-
tem, the leader has got the power of”
whip, the power of issuing directions
and all that. If leaders say anything
and we take notice of that in the
House, it will be going against the
very basis of the party system.

SHRI SHYAMNANDAN MISHRA-
On a point of erder, Sir.

MR. SPEAKER: I have not ad-
mitted it, as T have beeh deating with
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such matiers in the past. At other
timeg also, when such matters came
up, I took the same view.
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SHRI SHYAMNANDAN MISHRA:
From what you have been pleased to
observe now, your view seems to be
that a party has te function accord-
ing to certaln rules framed for the
conduct of its members. About that,
one cannot have any dispute Bu.
go far as the Chair is concerned thel
Chair ought to be more concerned
about the conduct of the business of
the House. My submission is that
according to the Constitution, we
have got every freedom to function
in this House and, if that freedom is
sought to be constrained by any out-
side authority.....

MR. SPEAKER: 1 do not take it
like that. No question of arguing with
me.

SHRI SHYAMNANDAN MISHRA:
Let me complete it. We are guided
by the Constitution, we are govern-
ed by the Constitution. For the
Chair. the thing of primacy is the
Constitution of the country and not
the Party Constitution governing the
functioning of any party. Bo, we
want to know from the Chair whe-
ther we are free or not in our func
tioning in this House or are we sub-
ject to certain regulations by any
outside authority.

MR. SPEAKER: 1f somebody
thinks that his party leader is ob-
structing him, he can come to me.

SHRI ATAL BIHARI VAJPAYEE:
If he is not free even to go to you,
then what happens?

SHR] SHYAMNANDAN MISHRA:
It is a highly preposterous principle,
that a person must go to you.

MR. SPEAKER: I have not
thought it proper to interveme in a
matter between the party and the
leader. I basically recognise the wor-
king of & party system. It iz the

1539 L.S—¢0
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right of the leader to keep discipline,
to issue directions.
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SHRI SHYAMNANDAN MISHRA:
That is a different thing.

MR. SPEAKER: It applies qually
to your as well as to their party. I
am not accepting your point of view.

SHRI SHYAMNANDAN MISHRA:
My point of order requires to be
completed, My point of order is
Is it the duty of the
atfter the interests of the P
look after the interests of the
(Interruptions) The kind of in
ruptions that the Chair makeg
not redound to its credit. After
we have also spent some time here,
It is you, Mr. Speaker, who told the
other day in a gathering at Chandi-
garh that you had a feeling that you
had switched over or down from
a Fiat car to a truck while coming
to this House from the Punjab Lagis-
lative Assembly. This is the respect
that you pay to this House. This is
what you went on record....

MR. SPEAKER: Do not talk like
this. I will never tolerate all this,
Where is that? Bring it to me what
I have said.

¢
£

:

T
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SHRI SHYAMNANDAN MISHRA:
Yes; you have said that.

worw wgvea : fowE & AW

o ZgWT A3 ¥ qE T T ay w7
B d

SHRI SHYAMNANDAN MISHRA:
Is 1t humour?

MR. SPEAKER: He is utterly de-
void of any humour. Sometimes we
saytlﬁngsinal.i.‘ht’ﬂv&in,inmd
humour. It is you who are always
frowning.

SHRI SHYAMNANDAN MISHRA:
I do not want to be interrupted by
the Chair.
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MR. SPEAKER: I you go on
talking irrelevant things, I have to
interrupt.

SHRI SHYAMNANDAN MISHRA:
I am trying to make my point of
order.

MR. SPEAKER:
finish it in a minute.
with me.

I ask you to
Do not argue

SHRI SHYAMNANDAN MISHRA:

My point of order is this. Please
hear my point of order. Also, please
do not interrupt me Lke this, You

treat Members 1n a way to which we
take objection.

MR. SPEAKER: I have to tell you
that 1f you go on behaving like that.
I will have to take note of it. You
take 1t in your hands my politeness
and couttesy and go on saying any-
thing you want...

SHRI SHYAMNANDAN MISHRA:
Where is pohteness, The Chair
which goes on interrupting the hon’-
ble Members does not show politeness
or courtesy. Please hear my pomnt of
order.

MR. SPEAKER: Irrelevant things
are said under the garb of points of
order.

SHRI SHYAMNANDAN MISHRA:
Please see the way I am developing
the point of order—whether the
Chair....

(Interruptivnsg),

You allow these people to shout
like this. T will not yield; my right
to make my point of order can't be
compromised. I am on a point of
order and I will make my point of
order.

SHBI JYOTIRMOY BOSU: Yes,
you will.

SHRI SHYAMNANDAN MISHRA:
Please don't see the way you are
Jooking. You say that you are a
polite Speaker!
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MR. SPEAKER: [ am not going
to be polite with you in future,

SHRI SHYAMNANDAN MISHRA:
Why do you not allow me to proceed?

MR. SPEAKER: My courtesy and
politeness has failed me in your case.

SHRI SHYAMNANDAN MISHRA:
My point of order 1s....

SHRI R. S. DPANDEY (Rajnand-
gaon): It ig not a point of order...
(Interruptions),

MR. SPEAKER: May I
you to let me hear him?

request

SHRI SHYAMNANDAN MISHRA:
The 1ssue over which we are agitated
1s: whether the House should take
into account the Party rules and
regulations which govern the fune-
tioning of a Party or whether the
Houwe take into account the Consti-
tution which governs this country
and this House,

Now, the Constitution has given us
perlect ireedom for functioning n
this House and giving expression to
our wviews., Do we recognize any
authority outside the House to sub-
ject us to certain rules and regulalions
which constrain our freedom or to
subject us to certawn intimidation for
having functioned in this House or
m any such House? Now, that is the
1ssue which you have to consider.

Here, the hon. Member, Shri
Jyotuumoy Bosu has pointed out
that two Members went upto the

hon'ble Prime Minister to complain
that some hon'ble Members had
given expression to the views which
were damaging to the Party interests
and that they wanted the Prime
Minister to take action against
them,.,

MR. SPEAKER: 1 have already
made my observations.

SHRI SHYAMNANDAN MISHRA:
This has been published by the Press
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widely which will give an 1impres-
siop that we, as Members, have no
fieedom of expression

MR SPEAKER I will not allow
this because I hive already mode
my observations I have given my
ruling and there 18 no change 1n 1t
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SHRI SHYAMNANDAN MISHRA*
That will bring down this House in
the cstimation of the people

MR SPEAKER I the Piess
publish these things, how am I con-
cerned here After all the Partes
have to function Your party, their
paity and every party has to func-
tion They have the rght to 1ssue
a mandate They have the right to
1ssue a whip I am, therefore, not
accepting this position 1 have al-

1eady given my ruling on it I am
not accepting 1t
ot ay fomdy (ame1) & 20 famz

F aww g, W 95z 96 wrsT IITT
AEATE, WM HH <& 7€ ¢ & fram-
ATET AR FTCWE | .

MR SPEAKER The next item is
in your name So, I thought that
you were standing on that

ot vy forrd & st ® gw
9T WS § | WeAd WEIEq, €%l &
TAAFK F FHEAE | TH AT &Y
Fr ¥ wwfaa &, 9 g oFTd
A FqETET &1 9 Fard § fFy
F AW W eI Agr ¥ Afe
qET #T ¥uT wA gq gfy wE
qure qE, gl 78, Wit 3
Y ¥ w7 W fRdY qEEn Y e
T, 9% ghfade v 1w frar
wrgeT, S wenw ¥ weAta & s
99 73 § 97 & a2 ¥ afg wif gfefide
FE FT NAW FON A WY IE A9
W ATty W e wfy g ?

SRAVANA 17, 1808 (SAKA)

Statement by 166

Member
v s fw A oW
=ixfudz four & a7 ¥ O 97 I
g

ft WA ¥y AF ENE W
g P

W W :
FTE IF AL X )

st wew fagrd awddy ;oW
&1 ag Tear f @Y ¥v @ & SpET
ZOT ¥ 9 WIT & OTH W7 7 ¥ A% A
ar &iF & &b, e i feafy
tF g amt A AT awar ...

W A geE &

WW AREAd A€ AT AFAT
FFTAE | qA AT IAA G LB

g1

sft wew fagrdt =t : W
#% a3 9wy faar s 4@k

gfes 37 7 W % A1 84T IH AT /5T
g T o1 ' g 7

()

st wifewa W s &

AT W X9 @I F O FT qog ¥
qAtET & A, KR 3ANT HTE
gniv |

12 58 hrs

STATEMENT BY MEMBER RE

OWNERSHIP OF LAND BELOW

THE SEA WITHIN TERRITORIAL
WATERS

ot ww fed (arFT)  wemw
ARIT, AAAR Tdo WTTo MAY ¥ TRE
& Ay A ufe o fafermg F A &
2w, 1974 R &Y Iq fagr 3@ A
o W X TEd a0
IR &% I3 gu sdarE AmwE 9T
g W ARFAT L .....
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W W W9 e K4 4
o3 w1 & A f v Sy A 73 )

o wg fd ;77 g e O
t F A e A W
1 TG AT T ) ?

MR. SPEAKER: 3 & e

We have been following this practice;
You can lay it on the Table. It is a
long statement.

SHRI MADHU LIMAYE:
have gdmitted that notice,

You

MR. SPEAKER: When there s
a long statement Members normally
accept my suggestion that it should
be laid on the Table. Ministers
accept it. Members accept it,

SHRI MADHU LIMAYE: I want
to read it. I have a right to read it.

MR. SPEAKER: Order please.
¥You are welcome to read it. You
have not accepted my suggestion.
This is a statement going to four
pages and it is much better if you
place it on the Table of the House.

off vy ford : WO AT OFR FT IS
sferc @t 81 & wrde o qr @
W E | WAl WM 99 g ager
FRENT wrwE )

wew wgew ¢ g o A § iR
W ¥ &E 6T ¢ grew A wher faa
g
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TUANET, TR AP N7 WTQAT | W
et wrd gelt & o o FF e
£

PROF. MADHU DANDAVATE
(Rajapur): Within a few minutes he
will complete his statement.

MR. SPEAKER: This is a long
statement. Kindly listen to me, How
can the Speaker function? Your are
doing it too much.

o A oo : =Y OW. WTT Ty ¥ T
& A ot qfr & Frofeqe & ot &
&Y 7€, 1974 ¥ AT 7w faqr 3@ F wAr-
W wT Ay AAwrd & § 1 dar wH
IFA AT gro e @ ghafas
ATWAT T qET WY T A ASOREAT
¥ ey § afer o wgeaqel s o &Y
oA awreg fay § forw & ¥ awwT
¥ wigwr F1 1w I3 §0

ot M ¥ wgr & s Ao wf
< TS0 {FTT FT Aiawre wgiass
9qfr ToeE w1966 M AT 294
" 295 g grarfa & ggww et
WET W T FT 1876 B &7H ¥
AT T 4T | BN 9T & ey F
wg mar § & gk e ww oW
waeg w@A  @g0 % wigwaw
#rar &1 £ v dfea & s
297 WR ¥0w gl w1 2747 o=y
¥ |rq qEAr wfEy |

7z &% § e B &7 gaa gk
TR BT AY I 7% & i qrey
Wi ¥ 1 e el o g7 % s
Tt & T Ty ¥ R
for ifiaa w1 e w1 = O S
Fay o § 1 Fredidg vy T & frd
AT AETAE W O W wRE
tafrr ey womw A e wrdT
T off 7 IOy, ¥ ww & ot
T & afewT & gt | wrehie sReang
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6 Sember
W W AT 4 (3) WX (4) FAR
¥ e FTIg & ev 7 Hf ArIv
ad ¥ wE &) waew A fF oo
¥ fedt Y dm ¥ vdm WO A
sty S | e R 57
Fawmz w1 gg wfeee ¢ 5 =g
fefpbm & grr 98 smam e
i FTTNE T AT F aFaAT |

WET OF TAE FTCNG W AW §
agr O fanity At NE 72 FTA
A Y | FA w7 e W N

“An Act to consolidate the im-
moveable and other property vest-
ing in the Trustees of the Port of
Bombay and certain other property
on, or connected with, the foreshore
of the Island of Bombay into one
estate, and to vest the control and
management of the same in one
Public Trust; and for Gther pur-
poses.”

a3 (2) ¥ waf dxom @
Hrart € sqremi wr 7€ Y 7w 3(6)
J s ¥ T &y w7 waew grf Arey
% % ¥ agEasa ada §
qra 28 ¥ 9% 3 wrifa ) =ren
w7 &

“The property vesteq by this
Section in the Board shall be deem-
ed to include the estate, right, title,
and interest of the Government in

the rock, stones, shingle, gravel,
sand or soil within the port....”

oI 68 (5) ¥ T E gA FTA
¥yt fmfr w1t 5 w1 wfew
faar w1 & weiw fomm w9,
Tt FE, BrER #F S age A
Aty w1 wiEw o w5

&% ¥ fowe af@een &1 &a
Terg wromy W A & qeee § fad
AW e ¥ ofeww §. geEn
T grew & A T A g e
forsty wae ¥
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g w4 (AWh A aWT)
% oelt feZ # wgr war @ fs amad
9 Z= & a9 w6 WHT § @Y T
g 9T v Foldriwe & s STy
gE &1 7 w7 wWT 1900 TFT §
aqr M WX IR BT FL TOIT
1350w & | AR & AfaeTams &
st qrd, mar g aEv A W A
AT A F @ qrely g A A€ T
i ey mn &)

we v g v afcwros qf
TAET R W7 JAT HTA & Fr§ aae
& 4 =k O g W W T Ty
A, AT BrRAR FH #7 faefeg
& AR § w7 A7 FEE A AT AT

Tt aF TE A AT A A AT
¥ T AT TR FTAE § T w
i 7 afwe e & 5 oot @
w0 I % frafeae &1 w1 wfww
& ¢ | Hefae ard a dar o
auE a9 A yHA FE A R

wgt ax st Feerwe afiaiomr
w7 W ¥, ag awwr wuT 91 fs m
BN THE B AT AW Wi &
AT uTH & o Areft enfaer gl wa
e ¥ ofrqior & @ e W
® w AT Wl O Wy et &
ag T Feridoe & oF zdwr o
# gwm w1 T o o T
TATE WETAS ATHIT A9 TH ] | 4 o7
s 9 ? &% fF O fedrdem ofe-
TYAT ¥ BICAT THIA % dfa o
St NET 7 IR FT 777 F TG
arwTay €1 & | I €T ¥ TaAr gy
a7 fr ¥dvg goeTT 7 Afade v & T
I X & fedt #r wr s wigd )
TH F 9T 42 TG TR ¥ I
T W W@

afcdermT & weTaT I 9T TR
wiw ¢ o wed dxome At et
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T ] | T 9T T FIHTC ARG FT
W R ower AR gy A o O
IHAT 9T HTEA guT T |
wafed § eree Fgar wgar § 5 of
wad & frafofas morm aom B ¢

(1) AgrOs—aTHT # dF F
Form afi@iomT Faer grf arex a1+
O WY o s W & A e
T aF dfar & ey § foemn
af@emr & &Y e A & "
T 9T & 19 @A are I 97 oY
SR Y @I R 1 1974 ¥ gfemw
gz 2 A o § fr &% formm
qf@emT F1 39 &9 gawr 9@ e
=X giarad, ragrar T T
WA &1 TF AET 5§ 849 W
w1 wr fawar ot @y 1 o= W wfy-
o g7 9 § @AT & "WEaT 730
BIET @RI A A 680 WEUF T |
o AT HT AT ATARIL A T T
7 Fae gE o Uy gy =rfeo afew
W1 IR AR ¥ v aret i faw
9 ST ATHIT A FH4T HT @7 8§,
gfea it & afm A )
wryear St A v fam )

(2) Wi sTong FMT A
THg AT TR FTA F AEAEEY
T @I gu W AT W I e
¢ mag v e s T
wfeada g =t TewH gy fw
& vt qONEi ¥ svEfega aeaT A g
oY A% T A AR ATE * iy
arely o gt 1 For frar & 39
e Sram e afm & W
& a2 % wff A v w1 vy Aff WA
W A T AR g Wi
w ool Afgat gw wfaarae
ot sgadh

THE MIVISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): In his
Notice dated the 8th May 1974, Shri
Madhu Limaye, M.P, has alleged that
I m my statement made in the House
ca the 2nd May 1974, in pursuance
of his earlier notice under rule 377,
dated the 7th March, 1974, made the
following mis-statement :

“That the Maharashtre Govern-
ment’s Backbay Reclamation Pro-
jeet is conflned only to the area
between high water-mark and the
low water-merk when as a matter
of fart the reclamation encroaches
on the under-sea land beyond the
low water mark also.”

In the notice dated the 7th March,
1974, the Member had raised the
question of the constitutional autho-
ritvy of the Governmeni of Maha-
rashtra to reclaim land under the
Backbay Reclamativa Scheme in the
context of the provisions of artiele
207 of the Conslitution without
drawing any distinction between the
foreshore and (he land underlying
the territorial waters. In my earlier
statement, the legal position as to the
reclamation of the foreshore land by
the Mahaiashtra Government under
the scheme of reclamation formulated
by them was explained and it wag in-
dicated that such reclamation of the
foreshore did not contravene article
297 of the Constitution. No statement
as alleged by the Member that the
Maharaghtra (Goverameat's Backbay
Reclamation Scheme was confined
only to the area between the high
water mark and the low water mark
was made by me. Accordingly, the
allegation of the Member that I had
made the aforesaid mis-statement is
without any substance,

Shri Madhu Limaye hes also alleged
that I had sought to confuse the
House on the constitutional points
raised by him wund he has contended
that in view of the provisions of the
Indian Ports Act and the Bombay
Port Trust Act, the provisions of the

Land Revenus Code

E
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referred to in my earlier statement
and other State Laws appertaining to

the ports of Cochin, Madras and Cal-
cutta are void.
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There was no attempt or intenticu
to confuse the House as alleged by
the Member and the Constitutional
position as understood by me was in-
dicated in the House. However, a
writ petition has since been filed in
the Bombay High Court by Shri Piloo
Modi and others wherein the Maha-
rashira Government's Reclamation
Scheme has been challenged on
several grounds. Among these are the
ground that secticas 294 and 295 of
the Maharashtra Land Revenue Code
are ultra vires and contrary to the
provisions of the Bombay Port Trust
Act, 1879. It has further been averred
by the petitioners that large part of
the area covered by the reclamation
scheme is submerged in the water
even at the low water-mark and
vests in the Union, State of Maha-
rashtra having no right to deal with
the same. As the factual as well as
the constitutional and ligal aspects
of the Backbay Reclamation Scheme
have since become sub judice, it
would not be proper to have a dis-
scussion with respect thereto in the
House.

Shri Madhu Limaye has also stated
that apart from reclamation project
in Bombay, there must have been
encroachments on lands within the

other major ports, wiz, Calcutta,
Cochin and Madras. This matter
concerns the Ministry of Shipping

and *Tranasport, which have adminis-
trative control over all the major
ports.

13.13 hrs.

MATTER UNDER RULE 377

REPORTS INCIDENTS IN CATAIN DEeLHI
UNIVERSITY COLLEGES ON THE EVE OF
UNION ELECTIONS

SHRI PRIYA RANJAN DAS
MUNSHI (Calcutta-South): I should
like to inform you and elso get a

SRAVANA 17, 1896 (SAKA)
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Rule 377
statement through you from the
Ministry of Home Affairs, Almost all

Members are aware that 9th August
is a great day in the history of our
freedom movement. The Youth Con-
gress Organisation and the National
Students Union propose to organise a
rally on 9th August tomorrow. Delhi
Universily Students Union elections
are going to be held. Unfortunately
today morning an incident took place,
Brij Mohan ohaiya, m candidate for
the Delhi Students Union sponsored
by the National Students Uni¢u and
the Indian Youth Congress and
Rangarajan Kumaramangalam son of
the late Kumaramangalam went to
the DAV college at 4.30 i1 the morn-
ing. For the last ten days they could
not campaign there and paste a single
poster. The Vidyarthi Parishad and
RSS criminals attacked them when
they went there.... (Interrutions).
It can be enquired into by any depart-
ment.

it greer fagrdt Aot () -
HEAA WZET , A OTAZ FTE AST
g gL AR aT ¥R 2 TR aEt #8
wEAr ZAT W A A gd
A7 39§ frw Frarw g, agAmw
TFL FF 7@ & | wfav wqvaar afaw
# s ww f6T wEtA ¥ oar

gRTI #T 3T AEF A I TR
fear @3y 9w mRT @I
ST @Fa g 7 femrdt afmr oamr

T &5 WrE o () 7
gag WE T A% A P OF 4 W
; 7

I

SHRI PRIYA RANJAN DAS
MUNSI: There were 10 armed people
with lathis. completely drunk.

MR. SPEAKER:
in thig motion,
University’'.

You have
“Incident in

said
Delhi

SHR1 ATAL BIHARI VAJPAYEE:
This is politically motivated.
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MR. SPEAKER: Don't make it a
question of party.

g W ()
1 o gfuw & qofewfal ¥ oF
wehT & wrq womeer fear ok 9w
wt & T gt

SHRI PRIYA RANJAN DAS
MUNSI: Don't say nousense,
MR. SPEAKER: You have men-

tioned these incidents, If there has
been a breach of the peace, you can
make a statement. But who is re-
sponsible for it, will be a matter for
investigation. Why should you im-
pute motives to certain people?

SHRI PRIYA RANJAN DAS
MUNSI: 1 took them to the hospital
ad 1 know. The candidate himself
was stabbed. The President of the

organisation was stabbed.* Students
did not stab the boy. Outside
criminals have done it. It happen-

ed in Owmania University also, (In-

terruptions).

ot wrw fagrdt  wrodelt:  wemw
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TQHo THo AN §, BTE H1E A IA&T
wre fear |

AT e 7 @y ¢ (sTHem)
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oY 39 & farers w¥ Ay §HT T1fgg
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MR. SPEAKER: I am not going to
allow anything more on this,

Mr. Das Munsi, so long as this is
under investigation, this reference to
any party or individuals should be
deleted. I may inform Shri Vayalar
Ravi that I have put in hig name
because he has given notice. But
only the first man is allowed to speak,
and not others,

SHRI VAYALAR RAVI (Chiray-
inkil): I want to make only one sub-
mission. I am not accusing® any-
body. (Interruptions). My only request
is maintain law and order in Delhi
because of the elections. Sir, a direc-
tion should be given to the Home
Minister to maintain law and order,
because )

-t
Shri Atal Bihari Vajpayee.*

13.21 hrs.

FINANCE (No. 2) BILL, 1974—contd.

SHRI SEZHIYAN (Kumbakonam):
Sir, a8 I was submitting yesterday....

MR. SPEAKER: It so happened
that yesterday when we were seized
of it, we had to pass on to some other
subject. Now walsp it is time to
adjourn. Why not finish it now?

SHRI SEZHIYAN: It may take
some time, because it is a very im-
portant subject,

MR. SPEAKER: If it is going to
take only a few minutes, we can
finish it now.

*Expunged as ordered by the Chair.
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SHRI SHYAMNANDAN MISHRA:

(Begusarai): We think it will take
a long time.
MR, SPEAKER: If you think it

will take more time, we can take it
up in the afterncor. We will now
adjourn for lunch and meet again at
230 p.M.

13.25 hrs.

The Lok Sabha adjourned for Lunch
till thirty minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at thirty-four minutes past
Fourteen of the Clock,

[MR. SeEARER in the Chai'r]

FINANCE (No, 2)

Contd.

BILL, 1974—

MR. SPEAKER: Shri Sezhiyan.

SHRI SEZHIYAN: Mr. Speaker,
Sir, 1 am very thankful to you for
the time given to me.

I rise on a point of order that the
motion for consideration of the
Fimance (No. 2) Bill, at this stage, is
improper and is agamnst the well-
established parliamenatary practice
and constitutional propriety.

There have been certain traditions
and practices built for consideration
of the business in the House and,
whenever they are flouted, I feel, the
functioning of parliamentary demo-
cracy is being done a great harm by
this very House, The present move
on the part of the Government to
get this Bill passed without fulfilling
certain other reguirements which
should have been gone through before
the Finance Bill is f&ken up for con-
sideration, 1 feel, is a very grave
assault, if not an affront, on the
authority of financial control vested
in Parlisment.
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While approaching this gquestion, I
want to preface it with a quotation
from Sir Ivor Jennings on Parliament
wherein he has said:

“In approaching the gubject of
financial ccntrol exercised by the
House of Commons, we have re-
ached the borders of a realm where
law, Parliamentary privilege and
Parliameritary customs are almost
ineixtricably inter wind.”

I would, therefore, like you to take
all the aspects, the precedents and the
traditions that have been built in the
observance of a Finance Bill by a
Parliament worth its name.

The other day when the Frrance
(No. 2) Bill was to be introduced, the
Finance Minister was to muke a
statement before that. At that time
some points of order were raised
from this side of the House and in
reply to the queries, the Minister of
Law, Justice and Company Affairs,
Shri H. R. Gokhale, said that to call
it a Budget or a Supplementary
Budget was a misnomer and that we
could not find the word ‘Budget’ any-
where 1n the Constitution, The
Finance Minister had a prepared
statement and the very opening set-
tence of the speech of the Finance
Minister read as follows:

“The presentation of a second
Finance Bill only five months after
I presented the regular annual
budget for 1874-75 has not been an
easy decision.”

The law Minister was saying that
the word ‘Budget’ could not be found
anywhere #1 the Constitution. But
the hon. Finance Minister, when he
read out a prepared statement, re-
ferred to “the regular annual budget
for 1974-75." Our rules of procedure,
rules 204 and 205, talk about Budget.
The ‘list of business’ refers to Budget.
When you prepare sets of papers,
you put it as ‘General Budget’
Therefore, this is a term, even
though it is not found in the Con-
stitution, should be taken cognizanee
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of by the Law Minister who is trying
to be very meticulous and legal with-
out being judicious. My point s
this, Why is Government fighting shy
of the word ‘Budget’ here? The
newspapers are calling it a Supple-
mentary Budget. The statement that
has been made by the Finance Minis-
ter contains all the ingredients, all
the forms and all the substaaces of
a Budget. Then why are they fight-
ing shy of the word ‘Budget’? Are
they afraid of the consequences that
will follow if they cail it a ‘Budget’?
Do they want to escape certain ful-
filments if they call it a ‘Budget’? The
definition given to ‘Budget’ in the
Rules of Procedure is that it is an
Annual Financial Statement or the
Statement of the Estimated Receipts
and Expenditure. Though you have
been very specific about tha addi-
tioral taxation measures, as far as
expenditures are concerned you have
becn vague. You have indicateq four
or five items of expenditures. It has
been said ¢ page 3 of the Statement
in para 9:

“In the present inflationary
environment, it is essential to con-
tain Lthe size of
deficit.”

On the same page, i1 the n=xt para
you have said:

“As imported wheat costs much
more than indigenous wheat but
has to be sold at the same price,
the burden of the food subsidy will
be much higher than the original
provision of Rs. 100 crores.”

Then referring to the weak financial
position of the railways it is said:

“Because of the higher burden of
pay and allowances of the staff and
the disruption of traffic caused by
the recent railway strike, the deficit
in the mailway budget will increase
substantially beyond the original
provision of Rs. 82 crores.”
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Then it is said:

“Additionally we must reckon
with the fact that by reason of the
continuing increase in prices, ine
budgetary provision for additional
dearness allowance will have to be
substantially increased.”

Though st item of expenditure has
been indicated, no precise estimate
has been given.

Then it is said:

“There is also likely to be some
increase in expenditure on defence
because of rising costs and further
improvements in the emoluments
of defence personnel.”

Additional expenses are indicated,
but no precise figure has been given.

They op the Plan side they have

said:

“On the Plan side, the continued
increase in prices has led to an
escalation of project costs wecccni-
panied by a further erosion in the
interna] resources...” etc.

Therefore, you have got se many.
additional expenditures but you want
to keep the deficit at the original
level of Rs. 126 crores. It is clear
that you want additional taxation
measures to cover the increased ex-
pensss, Therefore, in centenls it has
been prepared as a Budget. From the
openinng sentence that I iquot:d, I
think Mr. Chavan had an idea of
presenting a DBudget, a Supplemen-
tary Budget, whatever it be, because
he says ‘that five months ago he
presented @ regular annual budget,
That means that he wants to pre-
sent amother Budger. If it is only
one annual budget for the year, he
nesd not have referred to it as
‘regular annual budget’. That means,
‘I am now going to present anolber
Budget.. ...

SHRI JAGANNATH RAO (Chalra-
pur): He does not mean that.

E
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rSHRI SEZHIYAN: In this one 1
am not quarrellng with the words,
whether you call it a Budget or not
because in the earlier years—later gn
1 will quote—in the same year, two
Budgets were presented. He did not
call it a Supplementary Budget or an
Interim Budget. In the year 1967-68
two budgets were presented, Central
Budget 1967-68, March, 1967 and the
second one, the Central Budget
1967-68, May, 1967. Therefore, I am
not worried about the name. Whether
you call 1t a Supplementary Budget
or an Interim Budget, 1t does not
matter much,
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SHRI K LAKKAPPA (iumxur)-
What is the difficulty? You tell us.

SHRI SEZHIYAN® WMr. Lakkapa,
1 am talking <omething serious.

The most important aspect 1 a
parliamentary democracy is the cun-
trol over the public purse which is
determined by the authority of the
Parliament—the sole authority—to
vote grants to meet the expenses and
to sanction taxation for provision of
renenue to match these expenses
These are the very important aspectis
of the contio1 over the purse pu-sessed
by the Phrliament Parliamentary
history will show how this tradition
has been built up I want to quote
it because this is very much inter-
twined with the tradition of parlia-
mentary democracy not only here but
the world over.

At one stage the kings were allow-
ed by the pressurc of the peoples and
the Parliament that they should get
the sanction from the elected repre-
sentatives before they levied any tax
No faxation without representation
was the earliest maxim, Then at the
time taxes were allowed to the king
but it was not distinet from the ex-
penses, The kings were aliowed
certain taxes to be collected but the
Parliament did not have the contrc)
over their expeuses. They were
allowed to collect the taxes and spend
them in any way they liked. Later
02,_ they found that the kings and
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monarchs collecteq the tax but did
not spend for the purpose the Parlia-
ment thought that they should speud
1it. Then, they began to specify the
taxes. Suppose it is a shipping cess
they said that the tax should go oniv
for building ships or to strcngthen
the Navy. Some such thing was
done, That means that the taxes were
linked with thte expeoaditure. Later
on, this one also, they found not
satisfactory. So, the Consolidated
Fund 1dea came Al] receipty were
pooled and all the expenditure from
the Consolidated Fund was voted by
the Parliament, Therefore, what
vere orignally two differentiat.d
1lems—expensez along with tuxation
proposals later on becamg two dis-
tinct propositions—one to sanction
the taxation measures and another
one berame the grants 1o meet the
expenses, These two became un-
related in course of time,
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Afterwards when vou go through
the history, a connection was creatca
at a certain stage I do not want tc
gn through the entire historyv of this
I will just quote only one relevant
remark of Sir Ivor Jenmngs, that 1s
“that the connection is that there hns
to be provided out of tarvation a
suffictent balance to meet such
supplies as are not otherwis: and
specifically provided for”. There=
fore, the taxaticir could not be irdis-
criminate, Taxation could not be
unlimited It should be limited onlv
to the extent of covering the addi-
tional cxpenses that are hxely tu
arice  That is the basic idea of this
one,

This has been very well brought
out by May's Parliamentary Practice
where it has beern stated at page 651
(16th Edition):

“In the case of resolutions im-
posing taxes submitted to the Com-
wmittee of Ways and Means, the ex-
ercise of the royal initlative, other-
wise unexpressed, is taken to be
implied in the demand for supply,
through the established principle
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that *0 more money should be
raised by taxation than 1s ne.essary
to cover the supply already voted or
at any rate demanded ficm the
House of Commons*

The old prnciple 15 this No more
money c<hould be raised by taxation
then 1s necessary to cover th» supply
plready voted upon, or demarided from
the House of Commons by the Crown
And then 1t says

“Thig view subordimated Wavs
and Mecans to Supply and found
expression to the maxim that the
mony proposed to be rawsea by
taxes should not exceed the money
already granted by the Commuttee
of Supply”

There should not be more than
sufhcient taxation to prowvide for the
expenditure of the year as voted by
the Commuttee of the Howuse which
sits as the Committee of Supply
That Commuitee of Ways and Means
should know before¢hand about your
expenditure so that they may vote
your taxation measures That 1s ths
underlying principle of the Ways and
Means Committee

Mr Chavan and Mr Gokhale have
been trying to argue while saying that
they are increasing additional taxa-
tion, by making reference to vague
additional expenses likely to be In-
curred without being precise

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN)
Thev are specific, they are not vague
they are very specific references

SHRI SEZHIYAN What I say is,
Taxation measures are precisely ex-
pressed but amounts of expenditure
are not precisely expresesed

Even it you see the procedure in the
House of Commons which was bult up
through centuries, this is what youy
find
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Then it pStats out how financial
procedure and control of financial
pohicy 18 carriedy out' There are the
tollowing stages namely, “presentation
of estimates, Budget, o the Commuttes
of Supply, the Ways and Means Com-
mittee Consohidated Fund, Appropria.
tion and the Finance Bill” Finance
Bill always comes at the end after the
Committee of Supoly has given its
approval Such estimated expenditure
of the whole year 1s given before the
Finance Bill is taken up for considers-
tion This 15 what May’'s Parhomen-
tary Practice says

‘ Before estimating what revenue
he requires for the <ervice of the
vear the Chancellor of the Exchequex
first reviews the out-turn of the
previous financial year 1e, the sums
received 1nto and paid out of the Ex-
chequer during the vear and then
discloses the expenditure on the
Consolidated Fund services for the
current year"

He reviews and gives e-Uimated ex-
penditure out of the Consol1 'ated Fund
for services of the current year Then
only he can say what reienue he re-
quires Thic presupposes that the
Finance Bill not be finalised before we
know how the additional resources are
going to be spent So what I submit
15 that this Finance Bill cannot be
taken into consideration and moved

Next 1 go to Kaul and Shakdher
who have been more explicit on this

pomnt They have caid m their book
(Second editton) on page 620 as
follows —

“The Finance Bill contaimng the
annual taxation proposals 1s consi.
dered and passed by the Lok Sabha
only after the demands for grants
have been voted and the total ex-
penditure 15 known ™

That means the Finance Bill is In-
troduced with the budget It is taken
up for consideration and then passed
only atter all the grants are passed,
and only after the total expenditure
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is known we come to the stage of
Finance Bill. The very idea is that
the House should sanction only that
amount of taxation resources to meet
the expenditure already voted by it.
But, if you take the present position,
it only meang putting the clock back
to the age of Stuarts and Bourbous
and to the age of Charles I and James
I where you tax without disclosing
how it is going to be spent.

Mr. Chavan and Mr. Gokhale want
to follow this practice. If they do so
they are welcome to do so but they
should not drag the Indian Parliament
to follow them In this respect I would
like to make one or two more observa-
tions. In his reply to the point of
order raised in this House the other
day, the Law Minister had relied on
the point that this was not the first
time that a Second Finance Bill was
introduced, that had been done in the
year 1958 in which, if you remember
aright, not only a Second Finance Bill
but a Third Finance Bill also was in-
troduced, I have gone through it. In
fact this was the filrst occasion when
more than one Finance Bill was intro-
duced. There was another Finance Bill
also introduced, in the year 1957.

SHRI YESHWANTRAO CHAVAN:
That was the election year.

SHRI SEZHIYAN. Even now I am
not questioning your right to introduce
the Finance Bill for resources, ] am
not questioming any principle. My
point is that before you pass the
Finance Bill, you should adopt certain
measures which are the tradition-
bound procedure m Parliament. In
1857-58, of course, there were two
Finance Bulls. But, there were also
two budgets presented in 1962-63; two
Finance Bills preceded by two budgets
were presented for the same annual
year. In 1867-68. two budgets were
presented.

My point is this. In 1957-58, the
First Lok Sabha voted the first Vote
on Account, Second Lok Sabha took
up the second budget. I 1962-83, the
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Second Lok Sabha voted the Afrst
budgét; the second budget was voted
by the Third Lok BSabha. But in
1967-68, Fourth Lok Sabha itself took
both the budgets and voted the Finance
Bill. So, it 1s not uncommon to in-
troduce two budgets for the same year.
If you are doing so I can only say
that there 1s a precedent,

SHRI PILOO MODY (Godhra):
Don’t encourage him to do so.

SHRI SEZHIYAN: But. he has in-
troduced the budget in a guise, I want
You to call the spade ‘spade’. In the
year 1958, of course, there had been
three Finance Bills—regular Finance
Bill was introduced in April by Bhri
Chintaman Deshmukh. In December,
by the time Shri T, T. Krishnamachari
came, two Finance Bills emanated.
Then additional taxation proposals.
were made on the same date because
they had different effective dates and
taxations and they put them in two
Finance Bills. Therefore, both the
Bills were introduced on the same day
and discussed together. There was an
interesting debate that took place in
the House. I concede that at that time
no point of order was raised that the
Finance Bill should not be passed
before the exact amount of expendi-
ture had been clearly given to the
House and the demands for grants,
bad been duly approved by the House
and the Appropriation Bill had been
passed and then only the Finance Bill
could be taken up for consideration.
That peint of order was not raised at
that time. But on that score I do not
want vou not to consider the point
raised now,

When I went through the debates it
gave me a peep into the mind of the
Speaker even then. At that time
one hon, Member, Shri Tulsi Das rais-
ed certain points. I may quote:

“There are amendments which
have a far-reaching effect on the In-
come-tax Act, In view of the far-
reaching effects of these amend-
ments, I had written to the hon.
Fmance Minister to call a meeting
of the Members who have put in

186
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their amendmentg in order to undei-
stand their points of view. It is very
difficult at this stage, on the floor
of the House, to discuss these
matters. There 1s no Select Com-
mittee on this Finance Bill."”

T cannot understand how all these
factors are gothg to be explaned.
There are factors which are very
important. They have not given
any opportumty even io meet them.
I thin't that, in thie respect, vou,
Sir, as the cusfodian of this IIouse,
should assist us I would hke to
get guidance from you. ‘What are
you going to do in this respect”?
lhey arc going on in this way with-
out even giving us an opportunity
to Jqiscuss the e matters with them ™

The Speaker said.

“A Finance Bill is iatended to
1a1se taves which would subsist only
for that vear The main object is to
provide funds for the expenditure
which had been voied by the House,
That 1s the simple object of the
Bill Therefore, it is reasonable to
say that other provisione relating te
statutes, which are of a more per.
manent character, ought not to be
clubbed with it but discussed on the
door of the House in a more leisurly
manner."”

Therefore, the Finance Bi'l should
endeavour to p-ovide funds only for
the erants that have been voted by
the House.

I w:ll now refer to Finance Bills No.
2 and 3 that came in December. At
that time the same gentleman. Mr.
Tulsidas, raised three poinfs of order,
Thev were;

1. That the Finance Bill (No. 3)
shoulg be referred to a Select
Committee; and

2. It is better to adopt the provi-
sions which seek some per.
manent changes in the Fin
ance Bill: and

AUGUST 8, 1974
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3. I5 the House competent fo lay
down taxes to be collected
from  April next financial
year?

At that stage also the Speaker sald:

“Last year, it is true that I said—
and I still stick to that view—that in
a Finance Bill, only provisions relat.
ing to the taxation measures to meet
the expenditure that has been voted
upon by the House gught to be there,
Otherwise. there 15 no meaning in a
Finance Bill"

He rciterated the view that the Fin-
ance Bill <hould contain measures to
meet the expendifure that has heen
voted upon by the House If tomorrow
you bring supplementary grants, with
the n ayouity you command, they could
be passed It should alway< lhe pro-
cededd Thre wvoting of grent. should
alwave nrecede What will happen it
a Finance Bill is allowed to pass with-
out the corresponding expenditure not
berng voted”® It means we are putting
into the hands of the Government
certain funds which they had actually
appropriated As 1 told ‘ou every-
where, even 1n the 1Touse of Commons,
the voting of the grants should always
precede the passing of the Finance
Bill In 1962 T eamo teo the House for
the first time and after much delibera-
tion I bought a copy of May's Parha-
mentary Practice for Rs. 84 out of my
savings, there wae better value for
money. Each edition is dedicated to
somebodv or the other and the 16th
edition was dedirated to the Rt. Hon.
Speaker of the House of Commons and
to the Speakers of the Commonwealth
who uphold in common the high tradi-
tion of Parliaments That means, the
Indian Sneaker was also included amd
he was expected to uphold the high
traditions,

15 hrs.

MR. SPEAKER- Does it mean that
I must give a ruling in your favour?

SHRI SEZHIYAN: Whatever ruling
you give, I am sure It will be to up-
hold the tradition of parliamentary
democracy. 1 appeal to the Govern-
ment not to have this unseemly haste

Finance (No, 2) Bil
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atd have the Finance Bill pushed
through, because it smacks of dis-
respect to the parlamentary way of
functiomng and of disregard of well-
established practices built through
ages. It will be a negation of the
supremacy of Parliament and a slide-
back m 1ts authority and control over
financial matters. So I appeal to him
fo postpone consideration of the Bl
Let him bring the demands for grants
which will correspond to additional
resources that you are going io get
through this Bill. I hope Mr. Chavan
will concede the point. It will be a
rrave constitutional impropriety if you
go against the traditions of parlia-
mentary democracy and i you push
torward this Bill with your majority.
The majority may win put parhiamen-
tary demociacy will go down in this
couptry,

SHRI SHYAMNANDAN MISHRA
(Begusarai), I have absolutely no
doubt that 1t 35 a highly irregular pro-
tedure 1n that a Finance Bill 15 bemng
introduced without giving us a clear
tdea ol the state of finances of the coun-
f1y or indicating the services lor which
resources are required to be mobuhis-
ed It is unfurr not only to us as
fepresentatives of the people but also
to the people who have ultimately to
bear the hurden.

Cne puint that might be made, and
which I can very well anticipate, 1s
that such Finance Billg had been pass-
ed 1n the past But, as had been pain-
td out by my hon friend Mr. Sezhi-
¥an there had been admonitions and
strictures from the Speakers in the
Past in this matter. So it reminds
me of the position with regard to the
Issue of Ordinances. The Ordinance-
rule continues in spite of strictures
and admonitions from the Chair,

Now' it is for the Chair, to
consider whether such a thing
should continue to prevail in the

future. Besides, it in the past the
House dig not show such alertness
about it and an irregular thing had
been allowed to prevail, can an irre-
gular thing be sought to be regularis-
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ed by some instances in 1lhe past.
That 1s for you to comsider. Can any-
body point cut a single instance in the
United Kingdom, which 1s the coun-
lry we are expected to follow where
such formidable bulls of taxes had
been presented to the House without
the scrvires having been voted earlier?

Let ug not budge an inch from logic.
My argument 1s, cven 1f 1t has been
done 1n the past, an irregular thing
cannol be regularived Secondly, does
the dlother of Parliaments whose
practires and procedurss we are eX-
pected to follow, gives a single instance
wheire the second Finance Bill or any-
thing of that kind had not been pre-
ceded by the services having heen vot-
ed earlier?

There 15 dnother irregular thing
whith seems to be prevailling in this
Housz Not only 15 there prosentation
ol a Fiunance Bill oi this kind but we
arc also passing taxation measures
whi. h 1ake gffect next year, which has
never been done in the UK. since the
oppuriumty has een given 1o me 1
can pomnt outl that such measures also
have been passed by Parliament which
1s a hghly irregular thing to do.

Another point you have to consider
is whelher arcording to the rules of
procedure 1t 1s permissible. The rule
only mentiong supplementary financial
proposals, 1L does not mention a se-
cvond or third Finance Bill. I am not
trying to do har-spiitting in this mat-
ter “Second” 1s completely different
from “supplementary”. Rules of pro-
cedure of our House permit supple-
mentary financial proposals; they do
not permut a second or third Finance
Bil! 'That 15 strict!y according to the
rules. While a second Finance Bill
might be a completely independent
thing, a supplementary Finance Bill
must be auxiliary 1n the firet Finance
Bill Earlier, some of the Finanre Bills
were really christeneq as supplemen-
tary financial proposals. But this time
the hon. Finante Minister has deslg-
nated it as the second Finance Bill
So, one cannot take the stand that it
{s permissible under the rules.
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Thig would also be readily conceded
that there can be ordinarily only one
Finance Bill during the course of a
year. That is what the book by Mr.
Kaul and Mr. Shakdher says and that
1 what has been stated by Erskine
May also, It is only in unusual circum-
stances that a second Finance Bill or
supplementary financial proposals can
be brought. The Finance Minister says
he is abundantly clear about the objec-
tives of the Bill. What does the state-
ment of objects and reasons of this
Bill say? It says the Bill seeks to
amend the Income-tax Act and the
Central Excises and Salt Act, as if
amendments to certain taxes are the
objects of the Bill! This really beats
me how it can be put in the statement
of objects and reasons. Taxes are the
means; they are not the ends or aims.
What are the aims of your taxes? You
say you want certain taxation measu~
res. That iz in fact the whole objects
of this Bill that is contained in the
statement of objects and reasons. This
is completely baffling to me. I really
do not know what kind of draftsmen
they have in the Finance Ministry. The
hon'ble Finance Minister hag spoken
of a few objects. That there has been
a persistent imbalance between the
aggregate demand ang aggregate sup-
ply and so, he wants to rectify the
imbalance. He also wants to contain
the size of the budgetary deficit. That
according fo him is a very clear objec~
tive, and a sufficient objective, for us
to consider.

Now I ask him this question. Did
not the Finance Minister surprise all of
us at the time of the last Finance Bill
when he announced to this House that
the deficit had been almost halved?
He, indeed. surprised us by that an-
nouncement at the time of the last
Finance Bill; although in his original
speech he had said that the deficit was
of a particular order at the time of
his reply to the Finance Bill he almost
halved the size of the deficit. If that
is so, then, can we go by the estimate
of the Finance Minister if he stateg it
in a general way? Would he expect us
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be presented the
present Flnance Bill?
S0, 1 would say these are not suffi-
clent objectives, these are not clear

dable than the taxation bill contained
in the first Finance Bill. To repeat,

to the House and to the country?
Since he has not given us the esti-
mated receipts and fexplenditures, I
would say that the Finance Minister
has not done his duty, he has not been
fair to the House or to the country.

How absurd and preposterous it 1s for
the hon. Law Minister to say that
since 1t was not prefaced by the state-
ment of the estimated receipts and ex-
penditure, so it should not be called
a budget! That was precisely the
point which we were trying to make.
He says that it is a simple meagure
to impose taxes—taxes of a much
higher order than the taxes imposed
by the first Finance Bull. And so this
1s not on that account, a budget.

My submission is that the services
have to be demanded, the services
have to be voted and the services have
to be passed before the second
Finance Bill, or in whatever you might
designate it, can be taken up by this
Hcuse. This House cannot take a leap
in the dark.

1 have only one or two smasll points
to make before I take my seat; some
of the poinis have already been made
by my hon. friend, Shri Sezhiyan, Ome
point which requires to be made I»
with regard to the unusual significanoe



his part if he dig not adopt these mea-
sures. Now, if it would be an act of
fiscal irresponsibility on his part, would
it not be a more serious act of fiscal
irresponsibility on our part to accept
his proposals without knowing the pur-
pose for which these proposals are
made?

SHRI 5. M. BANERJEE (Kanpur):
Sir, you know I wanted to oppose it
even at the introduction stage. I was
not present yesterday. I would like
to make a few observationg today.

MR. SPEAKER: I have got a list
of Members before me who want to
ralse some points here. I will call them
first I do not know if it is going
to be @ regular debate. The main
points are already before us.

Shri Limaye.
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AMY H UF AT I§d FETE |
“Mr. Speaker, Sir, I am well aware
that my proposals represent a for-
midable fare for a supplementary
budget.”
TrEr "1Ed F24 @ (% ag e 20
= =t FOHTE T 91 /79 939 AT
foq fraos % ax ¥ Fzr oar:
Thig is a formidable fare for a supple-
mentary budget.
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AU #7 A1 G g IHr F qAATT
FT9 F7AT g0 | TF § 0@ 22U
grAT =1fzn, oo e, TEea w iz,
T 2 Ffgu, A7 9w 7 Fwsr A
g1 ZAd AT g AW AifEn, I9F
i | A awitns faeg g ZE
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O g4 Z1AFAl 2 | THH HrdErEr
aaag 2 Fza s O FA2 a7 FA
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FE 9% w71 g 2 5 afaamz
fam gt @9 F FAC 2 )
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Tm %7, nF 1956 ¥ qor fFar @
ZFT 99 71 1965 § A1 AT ST A
IT A TAHA E OZEEEE LT 9T

ST FIA AT | 99 AT ZEe fAam
72 W Zfge | 72 fEw F #waAT

SIEHET EF I FIE AW TG EAT |
WMHITFAT B ¢

“If a motion for leave to intro-
duce a Bill is opposed the Speaker,
after permitting, if he thinks fit, a
brief explanatory statement from the
member who moves and from the
member who  oppose the motion
may, without further debate out the
question.”
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“Not all the objectives I have set
myself can be realised quickly, still
less through the medium of a mngle
budget. The House will recognise
that three weeks 18 far too short a
time to turn into practical legislation
some of the ideas which I believe
are essential to the achievement of
our longlerm aims. Moreover, 1n the
exceptionally fluid state of the world
ectnomy, developments in  the
monthg ahead could well falsify some
of our present expectations and call
for adjustments in my strategy 1
hyvu. therefore, decided not to intro-
duce all my proposals in one budget.
In this budget I concentrate on those
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MR. SPEAKER: Now there are
many who want to speak. Previously
there were only three on the hist. Now
I see Pro:! Mukerjee also gething up.
Some gentlemen from this side also
want to speak, ‘There is also Mr,
Banerjee. Now, the debate on the next
1tem is to start at 3.30 p.m. Now, are
you prepared to posipone your discus-
slop—Mr. Samar Guha?
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oft vere flegrdt wodalt (Farfer<) :
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SHRI SHYAMNANDAN MISHRA:
He has a closed mind on this

SHRI PILOO MODY: Now I would
have finished. I want only half a
minute.

MR. SPEAKER: Very well if you
are prepared to finish in half a minute,
you can do so.

Mr. Mukerjee, there are only two
mynutes, upto 3.30 p.m.

SHRI H. N. MUKERJEE (Calcutta—
North-East): In that case we may
adjourn and the discussion may be
postponed if it is your pleasure. This
is a discussion which cannot be cut
short like that.

MR. SPEAKER: Mr. Banerjee has
sent another motion.

SHRI H. N. MUKERJEE: 1 do not
know what procedure you follow. But
I saw from yesterday’s deliberations
that this will be a serious effort to find
out the constitutional position and the
procedure of the earlier day will be
followed. But suddenly some people
send some notice or the other and the
whole thing gets upset.

MR. SPEAKER: According to me,
there are only three gemtlemen who
gave notices.

SHRI H. N. MUKERJEE: I have to
learn procedure over and over again
in this House whenever matters of
order are concerned.

MR. SPEAKER: There is no ques-
tion of procedure. Some gentlemen
were on a point of order and their
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names were registared and
now there are many uthers whe want
to speak, including yourself

SHRI H. N. MUKERJEE: I beg of
you to remember this: when serious
matters of procedure ang of constitu-
tional importance come up, is it not
necessary to have a discussion n »
manner which ig usual in every Par-
hament including ours?

MR. SPEAKER: What is the man-
per? Let me know so that we follow
that.

SHRI H. N. MUKERJEE:
learn from you.

I have to

MR. SPEAKER: Please guide me.

SHRI H. N. MUKERJEE: What I
And is that I am disconcerted by the
fact that chits are sent by the back-
door and things happen which never
ought to happen in any parliament of
the world. [ do not like approaching
you by the back-door.

MR. SPEAKER: This is not a chit
sent through the back-door. This 15 2
regular motion of Mr. Banerjee.

SHRI H. N. MUKERJEE: I am not

discussing personality. If in this
House things are done....
MR. SPEAKER: Let me know

which is back-door.

SHRI S. M. BANERJEE: This is a
motion for adjoumment of the de-
bate.

SHRI H. N. MUKERJEE: I do not
know. This is a very peculiar matter
of principle.

SHRI ATAL BIHARI VAJPAYEE:
Let this discussion be continued fo-
mOrrow.

SHRI DINEN BHATTACHARYYA
(Serampore): Debate ag such has pot
started only submission on Points of
Order have started.
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SHR 8 M. BANERJEE: We are
discusging Points of Orders only, 1
Enow this. My point is if they are
going to insist that there should be a
debate on this Finance Bill, then, that
should be adjourned. That is all that
1 say.

MR. SPEAKER: So, I think this is
withdrawn. Mr. Banerjee.

SHRI S. M. BANERJEE: If you are
giving us opportunity, Sir, 1 am not
pressing for it

MR. SPEAKER* You know these
were points of order. These were on
matters of procedure and Constitution
and no debate was going on.

So, we will take this up at the next
sitting.

Originally 1 had only three names
but now there are many others who
insist on being heard.

Now we will take up the next item
Shri Samar Guha.

15.33 hrs.

DISCUSSION ON THE RECENT ATO-

MIC EXPLOSION CONDUCTED BY

THE ATOMIC ENERGY COMMIS-
SION

SHRI SAMAR GUHA (Contai). 18lh
May, 1874 should be regarded as a red-
letter day in the history of our scienti-
fic and technological development.
This Pokaran test is the greatest
scientific and technological achieve-
ment of this country since the ahieve-
ment of our independence. I am sure
that this House will join me in offer-
ing our heartiest congratulations, warm
congratulations to our scientists and
technologists, on the basis of whose co-
operation ang endsavour, this atomic
test had been 'made possible.

202
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1534 hrs
[Mg. DEPUTY-SPEAKER in the Chair]

The Atomic Energy Commission has
published g brochure. I wish that bro-
chure is more simple, more popular
prepared in such a way that it can be
inderstood by the student community
in our Science and Technological insti-
tutions. Not only that. I want to
draw the attention of the Prime Mi-
nister who is in charge of Aomie
Energy Department that a national
day, a nuclear day should be observed
particularly n educational institutions
1o treate a sensge of effluent confidence
and pride in the community of science
so that they can feel more inspired to
devote themselves to make better con-
tribution in the realm of science.

Our participation 1n  Bangladesh
siruggle brought respectability for this
couniry m the international world.
Although this is of different dimension,
I must say, thug atomic test has also
created some sense of respectability for
us in the world community.

I shall be failing in my duty if I
do not congratulate the Prime Minister
who is in charge of the Atomic Energy
Department because she had to take a
courageous decision by giving a green
signal for this atomic test

1 have no doubt that the time cho-
sen for this nuclear blast was in expeu-
tation of a loud political echo for home
consumption. Even then I would say
that the Prime Mimster deserves cong-
ratulation. It was not unexpected that
there would be barrage of criticism
from different countries in the world.
Many of the countries in the world
firstly do nol want us to get into the
world of scientific and technological
development after having affrmed seil
confidence ang mastering nuclear engi-
neering technology.

The first thing that is agitating my
mingd is that after this nuclear test we
have created a kind of dissatisfaction
in some countries aroung us. It will
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be the task of the Government fo tigh-
ten vigilance and security measures in
regard to the protection of our nutlear
establishment; particularly, the Troms
bay Tarapore Atomic Power Stationg
and also the Heavy Water Plant in
Punjab which are situated in vulners
able areas where some pre-emptive
strike from any potential enemieg can-
not be ruled out That is the reason, I
think, we shoulg have round the clock
vigil and take adequate security mea-
sures for the protection of our country
Secondly, 1t 18 ttime that we should
have thinking particularly, for stock-
piling our plutemum and enriched
urammum and thorium At least we
should take steps to see that these
stations are shitted either to Hydera-
bad or io Bangalore from the vulner-
able areas of the western coast ot
Bombay At least in future, nuclear
power plants should be concentrated
more in the Southern and South-eas-
tern coastal regiong far away from the
vulnerabie areas The question may
be whether the nuclear power plani
should be in the sourthern region or
south-eastern region In that case the
problem may anse for transmssion of
power. But if you have the system of
national grid all rver the country as
I saig earher also, wherever you put
up our nuclear power stations be 1t
1n the Southern region or in the South-
Eastern region there may not be any
difficulty for transmussion of power
{rom that region

203,

I now come to another point There
was a question of perfecting of techno-
logy of the nuclear blast—either you
call it nuclear blast or nuclear explo-
son—and so 1t 1z not enough to have
explosion only but we should master
the science m all aspects of technology
and the blast However, it 1s neces-
sary that more nuclear tests should be
made Fortunately the Prime Minis-
ter saud in public that thare was no
question of not having further nuclear
texts but it appeared from the press
conference and other reporty fhat in our
Atomic Energy Departmenf particu-
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But, I have to say that what is i~
portant 15 the kind of problem that we
have to study namely generation of
heat, generation of pressure and the
radioactive product of the fission of ex-
plosion It 1z well known that—it is ex-
pected of us also—when the automa-
tic recorders are set up, at the time
of expenment It shouly not take
much time to record what degree of
heat 13 generated, what pressure 1s
generated or what type of radiocactive
byproducts of the fission are produced
It should not take six months time
It may convince the unsophisticated
mind but 1t will not convince the
others It should not take so inuch
time to make a study of the results of
the Pokaran

What 15 our objective of atomic test?
What do we want® We have said the
whole object 15 peaceful utilisation of
the nuclear engineering technology
What does 1t mean? Qur atomic de-
vice 15 at least 20000 TNT worth
thrust bui for our peaceful purposes
what are the areas which we can 1den-
tity for ulilisation of this blast tech-
nology 1t may be removal of a hil-
lock diversion of a river, creation of
a lake 1n a desert, diverting the chan-
nel of a river finding underground
manerals for ol and muneral explora-
tion even in the sea-bed etc. That
means we want energy or higher po-
wer of energy as much as it 1s avail-
able There 18 nothing ethically wrong
in any way Atomic blast or test 1s
nothing compared to thermo-nuclear
explosion A hydrogen-mads sxplosion
18 mullion times more powerful than
the most powerful atomic device. We
should find a hetier technology and
a better power by which we can achieve
the above emumerated objectives. Faor
that purpose atomle ip, 8 must
and they should try to for-
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thdrmonucidar test because we must
get hold'of the higher capacity of blast
téttinology.'

0}

What are the ingredients needed for
a thermo-nuclear test. They are mass-
2 hydrogen and mass-3 hydrogen, that
18, deutrium and tritrium. You can
have deutrium from natural resources
and also from heavy water. Tritrium
is an artificial one. That can be made
and prepared in our country easily.
Now, we want a match-stick to ignite
mass of hydrogen of higher atomic
weight and this match stick is atomic
blast. We have enough heavy hydro
gen. We can prepare tritrium also.
Therefore there is no reason why we
should not have thermo-nuclear experi-
ments for development of high nuclear
technology for higher blast power. The
Chairman of the Atomic Energy Com-
mission has made a peculiar observa-
tion; I think it is also for unsophistica-
led reader. He said that because of
the possibility of tritrium contamina-
tion thermo-nuclear explosion may not
be desirable or possible in our country
and also that thermo-nuclear explosion
may not be quite adoptable for explo-
ration of ail. Why? Because of the
tritrium  contamination, radio-active
contamination. What is the fusion pro-
cess? After the hydrogen mass is fused.
helium is produced and helium isotopes
are much less radio-active than the
radio-active flssion products after ato-
mic test. I think the reasons for not
having thermo-nuclear test cannot
stand scrutiny of scientific calculation.
Thermo-nuclear exlosion i many
times more powerful than an ordinary
atomic teat. Maybe you can do it
underground with greater precautions,
with a cavity that has to be prepared
to contain greater thrust and pressure
and withstand greater heat that might
be generated, We have enough sea; the
Bay of Benga! and the Arabian sea; it
could dope even in the bed of subterra-

American thetmaomnuc test was. In
B e e

. mi ., on
the fop. of mt such mountain
thermo-nuclear ecan be done
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Therelore 1 say there need not be
any ethical inhibitlon in regarq to
maslering the ‘techholody of thermo-
nucharexﬂo&fqt} It is a quéstion of
the posaibility and the feasibility and
getting deutriim  and tritrium and
making the nécessary atrangements.
Whether ahq whén and whete it will
be done and what would be the project
and what will be the progtamme—I do
not want to go into that. Nobody
should ask the Atomic Energy Com-
mission to disclose in advance whether
they will be doing it and where they
will be doing it; no patriot should ask
them

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDRA GAN-
DHI): What else are you askirg?

SHRI SAMAR GUHA: I am just
arguing that there should not be any
ethical inhibition which should stand
in the way of mastering the technology
of thermo-nuclear explosion.

There has been gome criticism in the
outside world that India wag trying to
develop nuclear weapons. There is no
reason whatsoever to be apologetic be-
fore the world and say agein and again
that our objective is not to develop nu-
clear weapons. It is known to the
world that our economy doeg not per-
mit ys to have a large arsenal of the
nuclear or the thermo-nuclear type
weapons. We are parading that what
we have done is nothing but a peace-
ful explosion. _All the scientists know
done on 18th May is what
what we have done. What we have
done w©n 16th May is what
America did over Hiroshima. It
15 exactly the samg as the Hiroshima
type of atomic device; call it a bomb
or device or anything you like. It is
known to the whole world, every
scientist having A, B, C knowledge of
nuclear science knmows that what we
have expiofied is nothing but a proto-
type of Hiroshima device, vall it Hiro-
shima bomb or Hiroshima dgwvice, call
it anythid§ =8 you like. We are ak
really n'possessiott of an gtomic homb
andl ‘we haveralteally expladed an ato,
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mic bomp. The question is, for what
purpese—to destroy a city or for cons-
iructive purposes. Let ug not parade
too much that we have not develop-
ed an atomic bomb, The internationet
worrd understands what is the meaning
of a nuclear device. The only question
in our case is the delivery system
whether it will be craft-based or mis-
Sile-based.

I am not in favour of having stra-
tegic nuclear weapons, which are cal-
led hydrogen bomb or thermo-nuclear
strategic weapons. But one thing must
be clear. The portion for developing
2actical nuclear weapons shoulg not be
blocked. We should not too much
commit ourselves that we should not
have the option for developing tacti-
<al nuclear weapons. It is known that
atomic mortar, atomic guns and simi-
lar types of atomic weapons are be-
ing included in the conventional army
«©f the NATO powers, Soviet Union and
perhaps China also. It is not a nu-
clear army; it is a conventional army
which is equipped@ with thig type of
atomic guns and atomic mortar, having
a small range, not of the Hydrogen
type, but of atomic type which is limi-
ted. It the other international powers
including NATO, Soviet Union and
China agree that they will not include
the atomic weapong known as the tac-
tical weapons in the conventional army
certainly we should also forgo  our
option. But if not, our Defence Mi-
nistry and our Atomic Energy Depart-
ment should think many times whe-
ther our army should have that new
concept of conventional arms, having
tactical weapons like atomic guns, ato-
mic mortar etc. I know if there is
a thermo-nuclear war, there will be a
helocaust. But in the case of use of
actical weapon it may be a limited
war in a limited area and a potential
enemy may take advantage of it. I
do not want to terrorise the country.
But {t 1s a fact that within a few mi-
nutes—within 4 or § minutes it it is
milss{le-based and within 18 or 20
minutey if it is craftbased—the whole
defence commplex of Northern India
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will pe complétely fnished by using
uwmic morar or atamic gun, techm-
cally calisd tactical weapons. Bo we
have to thunk many ‘tumes whether we
should deveiop these tactical nuclear
weapong or not.
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Everybody in the world understands
where we are today. We know a nu-
clear weapon is not a weapon of des-
truction nor is it a weapon of protec-
tion. It is a weapon of total annihila-
tion. It is known to everybody that
one megatonic hydrogen bombs are
is enough to finish France, UK. or
Germany. Two or three dozen even
one megatonic hydrogen bomb s are
enough to finish the whole of Eunope,
including European Russia, becauge of
the push-button system of use of ICBM
and IBM. It will take only a few
minutes to push the buttons and the
whole of Europe may be converted into
complete dust. Even after that helo
caust there will be different kindg of
radio-active rays and asheg that will
be carried by the air currents, which
will go all over the world and comple-
tely destroy wherever they will spread.

At the moment America has 5,000
nuclear arms in itg arsenal. Russia
has also an almost equal number. We
do not know the number of China,
what is in the possession of France or
UK. Can you imagine that three dozen
even one megatonic hydrogen bombs
are enough 1o finish entire Europe,
including European Russia? Now the
mussile-based submarines carrying
nuclear war-heads can cause devasta-
tion anywhere in the world, America
is not also free from that. Nuclear
arms can act as deterrant, But it can-
not protect any country, if there is any
thermo-nuclear war. I do not know
whether there is any potential Hitlex
in any part of the world now; I do not
know.
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1 understand that, everybody under
stands that because we bave a little
knowledge of what are called nuclear
weapons, I say so because we have
got a chance now. So long we ware
talking about the dis-armament with
certain postulates for peacs, a philo
sophic approach. But now we have
an opportunity for some king of nu-
clear diplomacy. It i1s time for India
io go into the world with a certan
pnde, with a certain confidence and
also with a faith in humanity. It is
imme that India should go and develop
a kind of nuclear diplomacy to efiect
real total nuckear disarmament and
not mere banning of underground test
or banning atmospheric tests We
want to save humanity and India can
do it Now India has the strength
ang India has the confidence. We can
now talk because the international
community has developed a certain
respectability for India now 8o, we
have to develop nuclear diplomacy to
effect total nuclear disarmament That
should be the objective of our nuclear
diplomacy

I conclude by saying that nuclear
science has created a new perspective
for humamity After one century the
sources of oil and coal will be exhaust-
ed Either we go back to the bullock-
cart age or we utiize the nuclear
science and power ag a motivation for
new propulsion for building a new so-
ciety, a new co-operative world society
or the prospect of lurking total anni-
hilation of society.

18 hrs,
SHRI VISHWANATH PRATAP
SINGH (Phulpur) Mr Deputy-

Speaker, Sir, 1f anything has been ex-
by the Pokharan explosion then
myth that vital techno-
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tollow the lead of the tramp called
India and start the dirty job of pro-
ducing the nuclear bomb—a job which
was the sole monopoly of the nuclear
weapon countries.
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‘What a pious thought? Wish it had
occurred before the push-button was
released to drop the nuclear bombs on
Hiromuma and Nagasaki. The high-
priests who had mstalled the nuclear
diety on the high pedestal of their
global relations are now scared that
some of their worshippess may bwld
their own temples Let it be known
then i1f any country does build the nu-
clear bombs 1t will be following the ex~
ample of Hiroshima and not that of
Pokharan,

With all due respect to Mr Samar
Guha, I would say, there 15 a vital
difterence between the explosions over
Hiroshuma and that at Pokharan and
lhe difference 12 as wide ag the amelio~
ration and anmhilation of mankind
We are not apologetic We are catego
rical that the philosophy of Hiroshims
must end and the philosophy of Fokha-
ran must spread And 1mmediately
comes a rejoinder that the applicabi-
Lty of nuclear explosive technology 1s
not jet established I would agree
tha; the applhicability of nuclear a\-
plosive technology may not be estab-
lished but 1t 15 certainly a promising
one The frontie-s of science lLe tar
beyond the narrow bounds of estab-
lished technology and it 1s to these
thresholds that our political leadership
and our scientists are taking us to
Or, alternatively, does 1L mean that the
smaller countries should not wventure
intp a technology though i1t may bhe
vital for their development till some
of the bigger powers have mastered
it and then kneel and beg to have
access to it If Plowshare 1s vald, if
Gasbuggy 18 vald, if blocking of gas
wells 15 valid 1n USSR, then Pokharan
too is wvalid Why should India be
asked to produce results earher than
USA. and USSR can do*

In the Third world, we have had the
bitter experiepce of superior techno-
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logy being used to subjuugate us politi-
cally, militarily and economically. It
wag for this very reason that Gandhi
symbolised the fight for freedom as
the fight of th¢j Charkha against the
Lancashire mills. It has been aplly
said that we have missed the first re-
volution and we cannot aiford to miss
the second one. And, if we are tlo
partake in the second scienlific revolu-
tion, we should not be fcund gaping
winen the break-through comes. We
have to start now. And that is what
Pokharan has done.
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As soon as we say this, comes 3 con-
iemptuous remark, *You are too poor.
It is too costly for you. It will ruin
your economy.” Sir. becavse we zare
poo:, we need Pokharan. May 1 ask
what was the condition of economy
when U.S.S.R., China and Britain start-
ed their nuclear programmes? Their
nuclear programmes were not for deve-
lopment but for mutual dest-uclion.
The economy of Russia and Britain
was in shambles after the Second
World War. China had not recovered
from the great fall of itz Great I.eap.

So far as the cost is concerned,
the fantastic cost that was quot-
ed as Rs. 165 crores is just iike com-
puting the expenses on one's daughte:’s
marriage by taking into account all
the costs one had incurred on her
education, feeding and so on,

The explosion is a by-product of our
peaceful programme. It is now very
well known that space technology and
nuclear technology has a multiplier
effect on economy. Far from being a
burden, the nuclear technology is
going to be a boon to our economy-
To those who have raised their eye-
brows when we had cxploded our nu-
clear device in Pokharan, I would
ask: why were they dumb when other
nuclear weapon powers exploded their
devices, weapon devices, after the
Pokaran test? Their silence is elo
quent of their hypocrisy. Sir, if 9,000
nuclear weapons of USA, USSR and
China are the best guarantee for the
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security of the present wo:ld order:
our ten-kilo ton explosion can be no
danger to it. Much more than that our
Pokhran test has immediate peaceful
applications in the global context.
Having proved our nuclear capability,
our call for disarmament has acquized
special credence, force and meaning.
The nuclear weapon powers will be
quick to realise “hat, unless a less dis-
criminatory world order is not evolv~
ed. their nuclear moropaly can be
smashed any day; it will not be us. It
will be some other power. 1t will not
do to call a treaty a Non-Proliferation
Treaty when it is just a cover for some
countries to amass as much of nuclear
weapons as they like while denying
smaller countries nuclear technology
even for their development. 1t will
not do to call the programme for
higher sophistication of nuclear wea-
ponry a Strategic Arms Limitation
Treaty, The game that the nuclear
weapon powers has been playing be-
hind the closed dvors, is over. The
latch has been opened. But we have
no intention to enter that room. Sir,
Indian political leadership by proving
nuclear capability and yet refraining
from nuclear weapons showed the
vision and sagacity to pursue a new
trail of peace. It is from this nuclear
capable non-weapon threshold that
possibilities of a new world order may
emerge, which may be more reassuring
than the premise of Mutually Assured
Destruction—most aptly called MAD
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Coming to a few aspects of our nu.
clear programme, I would like {o point
out—as has been already said and 1
would also emphasize—that the secu-
rity aspects of our nuclear installations
must be attended to. It may not be
possible te shift all our nuclear instal-
lations, even then security aspect must
be considered. Take for instance the
new plutonium plant. It may be consi.
dered to build it underground where it
may be safe from a conventional wea-
pons. In our programme of nuclear
energy., we must consider very
thoughtfully what in futurg would be
the shortages of plutomium and other
fissile material. Deflmitely, by the:
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next decade, by 1984, our demand for
fAssle material will outstsip our supply
and for this, we will have to makg a
concerte effort now, We need two
grades of plutonlum—one for our
power reactors and one for our explo-
siye devices. It 18 not very erficient
to get plutonium from a powes reactor,
We will have to have apart from power
reactors some gsmaller reactors for
obtaimung explosive grade of plutomum,
pecause to get explosive grade of plu-
toruum a reactor has to be run in a
certain way It has been asSessedq by
our Tarapur unit that we will need
annually 20 tonnes of en-iched uram-
um and the first fast Breeder lest re-
actors will need half a tonne of entich-
ed uramium and that wiil be then when
we Will be really short of fissile mate-
rial. I am sure under the leadership
o our P-ime Minister all these aspects
will be duly considered and the tempo
of our progress maintained

SHRI S P. BHATTACHARYYA
(Uluberia) We congratulate our ato-
mic technoligists for making this ato-
mic blast successful mainly because
they have done it completely by them-
selves without any foreign country’s
help Another thing They made this
explosion 1n such a way that no iall
out has fallen in the atmosphere That
i1s also a good achlevemert, a great
achuevemnent fo- our scientists There-
fore, this 18 something to be congra-
tulated and somethung io be proud of

Maybe the American imperialists
ale very angry over it because their
monoply of atomic power 15 getting
eroded.

MR. DEPUTY SPEAKER. Do they
have the monoply?

SHRI S P BHATTACHARYYA Al
most the atormic club powers have got
thesr monapoly and they do not want
the proliferation of the atomié power
becausd that will be going beyond theit
clutches and do

¥
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peacemlpnrpt?u. I thunk that is the
way we should try to proceed so that
we $ﬂ1hthupownhhnaudm
our control, utilise 1t for the bene-

fit of our country For example,
the scientists are already discus-
sing m their journals that we

can create big reservoirs by thus ato-
mic blast so that surplus niver waters
can be stored anhd flood destruction
may be avouded by that and the water
reserves may be utilised 1n the dry
season That is that we can very
scientifically utilige the water reserves
of the country with the help of this
power Also if we can make atonuc
powered d-adgers we can clear the
siltation of the rivers as in Calcutta
and Haldia?! We can 1mprove our
ports and harbour facilities and we can
show to the world that we are utilis-
ing this power not for the destructior
of humanity but for the good of huma-
nity. That possibility 15 there

Our scientists will be generating
power from hydrogen in the near
future and by that power throughout
our coastline we can get sweet water,
sea-water can be turned nto drinking
wate- which will benefit our country
1n various ways it will help our irm-
gation and cultivation activities and
the country can be developed. The
power development can make progress
and thig will 1n turn increse our eco~
nomic prosparity

But what has happeneq 1s, m spite
of such developments we have been
tied down to feudal economy and we
have been accustomed to old system
of oppression and 80 nar country haa
been backward and this 1s almost an-
choring our progress from behind.
This feudal system must go and land-
lordism must end The tillers of the
s01ll must gét their share. Even now
we have got sufficcent food but that
cannot be distributed to the poor. That
is the position, Thig situation must
be owercome We should end ouc
poverty and wunemployment and for
this' landibrdism must go and’ mbnopo-
hst evploitation, foreign imperialiat ex-
ploitation and profiteering must end.
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This power should be used for the
good of the people and the people
should participate in that endeavour
more than what those countries have
-achievement

But 1 doubt whether this Goven-
ment will be able to go against the
interest of the monopolists and lend
lords But unless we do 1t the country
cannot make progress This 158 very
unportant If we utilise these expen
ments for the good of our people we
can become @ much moie powerful
country than Russma or China because
we have got suffizient -esources—
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more tham what those
have

With these words 1 great the scien-
tists and the technologists who have
made this experiment a great success

countries

ot worewy grar (qref) - SuTeEE
#e, AR 6 A Y vy g § e
Tweqw ¥t iR 9T ot W AR &,
Tt ggd FER ) R iswEw
fer ®1 ago wveT wWWaT g, W@
8-05 IF qg wiwrk wear g forg
¥ Frew Faw AL A, afew e
¥ ww | F, fge ¥ ower Y a5
RN af | A ¥ ower fqw oS
Tear, 37 3 wrat ¥ 39w W JPA
e A wrk, o< g 7 warfomma
S T ¥o HSAT, ¥Mo TAWT WX
& dwifver N wagr w0 & fog
ARam wx A &1 wmew fafrex
F vy ¢ Or fggmm & &aefey, @@
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@t JEAETAIE AgE A 1954 F
qifearie & feerma & 7 g7 9T—

“The use of atomic energy for
peaceful purposeg is far more im-
portant for a country like India, that
18 to say, 1n a country whose power
resources are limited than a country
like France, and industrially advanc.
ed country. It is important for a
power hungry country like India as
most of the countries in Asia and
Africa.”

f@T 195, ¥ I waq gy Qe
&7 SYETET FHT O HET AT ¢

“L am glad to say on behalf of my
Govesnment and myself and I think
that 1 can say that for any future
Government of India, whatever might
happen., whatever the circumstances,
we shall never use this atomic energy
for evil purposes.”
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SHRI INDRAJIT GUPTA (Alipore):
Sir, I share the sense of solemnity on
thizs occasion because this month off
August marks the 29th anniversary of’

i3
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the destruction 6 Hiroshimia and
Nagasaki. The explosion of two bombs
resulted in over one lakh people being
killed, 60,000 or more demonstrably
dnjured and many thousands more in-
fected by radio active poison—gome of
whom are dying or their child-en are
Jdying even to thus day
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So, it 18 appropriate that on a occa-
slon hke this we are debating thig new
mulsstone which we have reached in
our own development of nuclear {ech-
nolagy making it clear before the world
that our purposes are entirely peaceiul
and not mihteristic or belligerent in
any way

Sir, we should be quite clear on the
essence of the achievements that our
scientists have recarded I am not a
saientist but asg far as I have under-
stood the first aspect of this achieve-
ment 1s that we= have mastered the
technique of szparating plutonium
from the burent up urammum fuel rods
This was only possible because we had
one laboratory scale breeder reactor
based on uranium 245 in this country
Thanks to the foresight of Dr Homu
Bhabha Thig reactor enabled our
screntists to geparate the plutomum

The second achievement which has
already been mentioned 1» the techni-
que of being able to bring about an
undergoound nuclear explosion with-
out any hazards or radip active fall
out These are the two things that
have been done on May 18 at Pokhran
These are things for which all of us
ag Indians should cong-atulale our
team of atomic energy scientists who
have really demonstrated that based
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ol depositd of oll‘or gas or breaking
up lowgtade moneférrous metal ore
depasits. The question arises in a lay-
man’s mind: why is It that counfries
which ace technblogically far ahead of
us and which have carried out nuclear
explosions running into hundieds have
not been able il today to utilise—io
my knowledge it 1g 50, hon. Muuster
can give us information—this particu-
lar fechnology We are not talking of
nyclear technology in general, we are
talking of the technology of blast or
explosion for such purposes as divert
ing the course of a river or finding
out underground mineral deposits and
80 on
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Of course one argument can be
given, perhaps lhe) wire not interested
this possible use and they were interest-
ed only in making weapons and there-
fore they did not do that 1 am not
convinced by this argument because 1f
that 1s something which could be efiec~
tively done, I do not understand why
the countries which are today facing
such acute energy crisis for example
the Uniteg States, wouli not go 1n tor
this experiment Once they were talk-
ing about building a second Panama
canal with the u-e of nuclear explosichs
across their land They have not heen
able to do 1t [ came acros: this a-gu-
ment may be they are not interested
or they are interested only in making
bombs I think the answer 15 not as
simple ag that I should prefer to in-
fer from thig that the iranvition from
a mere experimental unde-ground nu-

clear blast to the actual praétical
effective upe of thus for peaceful
development purposes 15 perhaps a

very big leap forward ard if our ccien-
tists are abe to show the way in this
fleld—it is not something which can
be done easily, overmight—I think that
we can clam that we have become the
real pace-setterg of human hstory

MR DEPUTY-SPEAKER: Trail bla-
zers. Shrl Indrajit Gepla. . treil blae-
zers as you, Sir, correctly asy. I think
the Government of India should take
up this challenge and should give all
possible help and encouragement to
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our sclentists fo make atfempt in thus
deld.

i .
1 share the views oxpressed by Mr.
Samar Guhe that the security arrange-
ments in this country do not inspire
confidence, generally speakig. We
wcoine across so many things which are
rajsed in this House from time to time.
‘There was a big furore over the al-
leged theft of uranium from Judugada
plant in Bihar. Now that we have
reached this stage, we should see to
it that security arrangements in our
atomic energy establishments are
tightened up considerably go that there
18 no possibility of any theft or sabo-
lage.

"There 18 g political aspect, with
which I want to deal briefly. The
hullabaloo which has bean created in
all countries of the world following
the May 18 explosion Is obviously not
because India has got some nuclear
Jesources or hes set up some power
stations. That we have been domng
Jdor a long time. The commotion has
been provoked by the fact that for the
first time we have joined that group
©f nations who have got the capability
of setting off an explosion or Llast.
‘Thet is the new point of departure.
Everybody knows that essentially this
tethnology is no different from the
technology of making a bomb. It is
quite obvious. The same technology
which produces an uhdergrounj blast
cah be used for making a bomb
Therefore, we find all sorts of reac-
tiohs abroad, some of them hypoariti-
cal coming from quarters who have
no business to say those things about
India, when they themselves have been
indulging all these years in all types
‘of nuclear tests not only undergroud
but in the atmosphere till the other
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developing ¢ountry should be reconsi-
dered because after all can a country
which i nuclear be considered as a
developing gountry any more? In
Australip 1 came across this view:
“The Indian explosion has changed
the entite statug quo in the Indian
Qccean region”, us though we have
already decided to go in for some surt
of nuclear weapons! One heading in
an Australian newsepaper was, “Indian
blasi has reactivated the Conberra atom
bomb lobby”. I do not think we bar
gained for all thege things either.
Curiously, in China one paper said,
“Indian test was encouraged by the
Soviet Union” ag 1f the Sowviet Union
from behind was prodding the Gov-
ernment of India to carry out this
test. This view was immediately con-
tradicte¢ by the Indonesians who have
commented that India’s nuclear capa-
bility will help it to 1educe its depen-
dence on the Soviet Umion, Both of
them cannot be true. A very infiuen-
tia] newspaper, The Observer of Lon-
don said, “India’s stock of plutomum
is adequate to make 40 medium-sized
bombs” 1 dn not know whether the
estimate was made by the British 10~
telligence service. How can they cal-
culate this? However, thls is what
they have written. ALl of us know
the reactions of Pakistan, Mr, Anz
Ahmed Khan said—he <ays this has
been confirmed by Canada—Indix has
enough plutonium to make 17 bombs.
This 1s rather less than the British
estimate. In any case, many countries
seemn io be seeptical because the
technology of this underground explo-
sion is basically the same as that re-
quired for making bombs.

I am only worried about end thing.
Despite the repeated assurances given
by the Government of India since the
18th May, which we consider to be
welcome assurances, they are being
assailed from either side On the one
side they are being assaiied by some
imperialistic powers who are angry
and annoyed why 1 go-called develop-
ing country should at all attain
this status. On the other side,
they nare being assalled by some
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eriticg in our country They say, why
are you apologetic, why are you 80
defensive all the time, why do you
want to say all the time that we are
guing to use 1t only for peaceful. pur-
poses®  Professor Guna said it just
oow and 1 am sure my hon triend,
Bhri Atal Bihan Vajpayee, will make
out a much stronge: case, saying that
we should immediately use this cap-
ability to develop weapons and a nu
clear arsenal

MR DEPUTY-SPEAKER He whis-
pered to you”
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SHRI INDRAJIT GUPTA No 1t 1s
clear from his tace All I wish to say
18 that the Government of India, while
considening the technologicul aspect
ot tlus achievement, should not loss
sight of the political aspect We have
been told that we have the capability
for a long time, we could have set off
thus blast much earlier, 1 we wanted
to Well, if wg could have set 1t off
much earlber, we could have set it oft
much later also My question 15 about
the timung of it There must be some
<eason belnd the timing ol this, thus
particular ttming of 18th May I am
not clear about it

I would sumply hike to know whether
the Government of India hag tuken
all these considerations into account,
that there are people m this world
who do not view us 1n a kindly hght,
who are our ecnemues, who make no
pretence of their hostility to us, no
secret of 1it, people whp are at gll times
i-ying to point out that India hasg got
aggressive designs, expdnsionist ae-
signs and who would seize upon an
occasion like this to oroject their own
ideas in the world and to try to spoil,
if I may say so, the atmosphere which
we have been trying to creite sinice the
Simla Agreement of 1872, of trying to
bring about step by step some kind of
normalisation of relations between
ourselves, Bangladesh and Pakstan and
some sort of detente, if I may use that
exp-ession on this sub-coniinent so
that we do not have to live 1n thus
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atmosphere of repeated outbreaks of
war every four or five years. We have
advanced quite a hit on that path and
we were advancing desmite all diffcul-
ties and obstacles, I hope we wouid
also take into consieration this fmct
that people like Prime M:inister Bhutto,
or some other people in Pukistan who
may be perhaps mo-e anti-Indian than
Bhutto humself, and their patrons—
they have foreign patronse and tbey
are members of forelgn military pects
—they would seize upon an opportuni-
ty Lke thig to say that India is now
prepanng to have some sort of aggres-
sive or mulita-istic designs 1n ths
region and therefore, on that plea,
Pakistan and thewr allies should be
given some protection in the form of
a nuclear umbrella Already I find
from the writings in the Pakistani
press that they have approached China
and the United States fo protect thein
against the new th-eat from India
They are utiising this for this kind
of motivated propaganda, the resu't
being that some nuclzar bases may
appear on our sub-continent, just near
our borders across our borders, whe-e
thev did not exist at present

Our Prime Minister hag done very
well as also other Mirusters and
Sarda- Swaran Singh has repeatedly
made detailed statements, assuring
everybody, particularly the Govern-
ment and the people of Pakistan, that
we do not have any Jggressive designs
whatso ever and that we are not guing
to use this technology for anything
except purposes of peaceful levelop-
ment Nevertheless, I would just re
mind the Government that a nuclear
a-ms race of any kind, even in the
sphere of what Professor Bamar Guha
called tactical nuclear weapons, would
in my view be a disaster for us. Al-
ready we are ;n a terrible condition,
economically and financially, and I do
not wish to go wnto that. We do not
know where the resources are going to
come f-om for thus. Our people are
starving and it would mean diversion
of resources from much-pressing needs
of our people Nobody can suggest
that if we adopt some nuclear tactical
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weapons, we can reduce the expendi-
ture on our conventiona] arms and
armies. That can never be done. It
mean something over and above,
addition to, ouc conventional de-
fence set up. The recent experience
shows that in local wars—I am not

not hresk out again;
to nuclear holocaust
devastation on a global scale—in
which we have had ex-
last few yearg twice or
thrice, we have to depend on conven-
tional weapons. A small country like
Vietnam all these years was locked
in @ mortal combat with one of the

ries; we¢ have seen the hostilities now
in Cyprus. It is not possible to wage
modern wars even on a local scale with
the use of nuclear weapons. It is not
8o easy today. The conventional arms
are used. We hav alsp relied on
conventional armg for our defence in
the past. Therefore, I would say that
self-reliant defence systera, the well-
trained army, is all we can afford.
Even that is more than what we
can afford at the moment. We
are spending Rs. 2000 crores a year
on it We cannot visualise this huge
amount being increased by the advo-
cacy of going in our nuclear arma-
ments, Ultimately, of course, it is
only nuclea: disarmament on a world
scale, a ban on all nuclear weapons,
which can guarantee tne survival of
thig world and peace and security for
everybody.

Some method can be found by which
we can have a mutual security or col-
lective security arrangement with our
friends and neighbours in this region.
I share the views of the hon. Mems
bers that we have now acquired this
capability and we can speak from the
postion of relative gtrength in favour
of peace, not in favour of war. We
can use our new position and our veice
wil]y be regpected much- more in the
councils of the world to gdvocate much
more strongly that the world should
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go in for nuclear disarmament and a
total ban on production and stockpiling
and use of all nuclear arms by all nu-
clear powers. That should be the goal
for which we should utilise gur new
strength and capability.

All I say in conclusion is that no
matter what pressure is put on the
Government, from outside or from
within our own country, from certain
quarters, to pressurise and push the
Government on to the path of nuclear
armaments, I would appeal to the
Government to stand firm, to adhere
to 1ts principled position which it has
taken up in the past and nol to allow
itself to be pressurised or stampeded
in any way, If we go on that path, it
will mean economic ruin for this
country altogether. It will also mean,
I fear, a loss of the traditional repu-
tation and image which our country
has built up in the world and which
bas stood us in good stead all these
years.

SHRI P. V. G. RAJU (Visakbapat-
nam): Mr. Deputy-Speaker, S8ir, 1
would like to start by mentioning
something personal. In 1964, I met
Prof. Bhabha at Vizag. He was a
great friend of Swami Gyannanda who
wag the Professor of Nuclear Physics
in the Andhra University. Swami
Gyannanda and he hac mentioned.one
thing to me which I feel I must men-
tion pow.

In 1962 or in 1983, we were at war
with China. The Chinese had attack-
ed India in the north-eagy frontier
region, north of Assam. At that time,
Swami Gyannanda said to me, “It is
very important that we hold the area
because it is very important for us to
develop nuclear erergy, electric erer-
gy, in the area. As to how it could
be done, I feel, 1 should repeat it now.
According to him, the Brahamaputra
reaches India in that area which
i8 known as from Tibet into
India and then it flows Iinto
the valley, On the right hand
side and the left hand side of
the valley there are hill—about 5,000
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o 7,000 # high—and the Brahmapu-
tra flows m between. Swamijt told
me thet it 18 posmble to produce elec-
tricity by |blasting tunnels in those
mountains and allowing water to flow
inip those tunnels We can have the
first class hygdro-electric  machinery
there He went to the extent of sayng
that we could produce electnaty 1n
that area 88 much ag what the whole
of Europe 1s producing today I am
quoting these things bezause I find in
the -eport, given to all Members ol
Parliament, on page 10 1t has been
said that underground nuclear explo-
sions can be used to break up rock
formations and that this would help
gas and o1l supplies to flow more free-
ly I would not go into the question
of gas and o1l but I would go to the
question of breaking up rock forma
tions—for blasting tunners in tho e
mountains Ag I said, after DIM AG
GORGE Brahmaput a falls in the
north-eastern area of India I am not
a hydro-electric engineer or a nuclear
engineer I am only mentioning this
because Swamiji had spoken to me
and Dr Bhabha was friend of mine
In 1942 when I was a student in
Bangalore ne was 1n the Tata Institute
1n Bangalore We were f-iends for
many years Therefore [ am mention
mng it I hind that 1n the booklet sup
plied to all of us on page 10 it has been
said that underground nuclear explo
gions can be used 1p break up rcck
formations Therefore if we can pro
duce as much elect-icity as the whole
of Europe 1s producing by using the
Brahmapuira water I trimk we shoald
think about 1t
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There 19 another point that I would
lLke to make Prof Samar Guha has
mentioned the gquestion of not having
nuclear energy units not only m
Bombay—where he feels somg nscu-
nty—also 1n  Ranapratap Baga- 1D
Rajasthan and also 1n  some other
places where in the event of a war
there would not be any danger to the
installations We are also talking of
national integrafion and coordination
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therefore, suggest that a joint nuclear
power station b developsd as belween
Andira Pradesh, Orissa and Madhya
Pradesh at a point between Belamela
and Upper and Lower Bileru Some
time back I had mentioned this to
the Pnme Minister also I am men-
tioning this because, ag far as I know,
atomic energy equipment i{s such that
it would require a great deal of water
to cool the equipment of the heating
prooess for gemeration of electricity
Orissa has developed the Belamela pro-
ject and Andhra Pradesh has two pro-
jects, Upper Sileru and Lower Sileru.
And the water flowg from this mea
into the canal at Balimela whe-e 1t
gres into the Godavar: rver There-
fore a joint project zan be built bet-
ween Madhya Pradesh Andhra and
Orissa Governments in that very small
area The distance between Bulimela
and the Upper Sileru 1s 15 mles the
distance between Lowe- Silera .nd
Madhya Pradesh is 22 mules and the
distance between Lower Sileru and the
Upper Sileru 15 20 miles So, in that
belt of 50 sq mileg where three states
of Indla j01n an atomic <tation can be
set up I mentioned Madhyi Pradesh
because hon Members may know that
Madhya Pradesh 1 the biggest State 1n
India in geographical arsn  Andhra
Pradesh claims to be a southe-n Stale
and therefore 1if an atomic station
could be establivhed therz lhinking up
with Madhya Pradesh which 15 really
a porthern State 1n the sensc that it 18
a Hmdi-epeaking State Hindi and
Telugu will meet together and we will
have a joint nuclear project

MR DEPUTY-SPEAKER There
should be a nuclear explosion in that
area?

= SHRIP V G RAJU- I am so-ry 1
am not a nuclear engineer S0 I can
not help in that mptter Bug I wall
certainly try to unity them for peace-
ful purposes

SHRI VABANT BSATHE (Akolai-
Nuclear integration
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talking about the nuclear explosign, 1
bope you 4o not want an explosion
there, )

SHRI P. V. G, RAJU: I will glose
by suggesting one thing whare I have
some personal interest. About two
vears ago, the Members of the Atomic
Energy Consuliative Commttee were
taken to Tarapur at Bombay where we
saw the Bombay duck which is Lke
pomfret. In Tarapur what they do is
that they take this Bombay duck and
by the use of radio-isotopes preserve
it. The scientists there sent me and
other members of the committee some
of that Bombay duck and we could
very well eat that fish, There is no
problem because the atomic energy
isotopes have been used for preserving
the fish. I said to them: ‘Why do you
not send a littls of the Ash to Mem-
bers of Parhament so that we can
buy it in Parliament and use it before
it can be released for the public? Of
course, I do not say that vegetarians
should eat fish. I do not mind taking
this Bombay duck. So I will request
our Prime Minister to see that the fish
which has been preserved by radio-
isotopes at Tarapur are ssld to the
Members of Pa-liament.

oft wew fugrdt avodedt (arfim):
18 7€ &7 far gt sfaem ¥ wdy
HTU T@T wGAT | 3R e owrw
Fow guHk & A9 U gw F mgiw
feur 1 gmt wyp dwfaw @ fod
geaarr WX RAwT & sfewrd § 1 o 3w
Tz wawa ¥ s u smar & avow I
T WY 7 e 3w faama gdear ¥ o
A qd W mferer ¥ gf aF ¥ o=
T, faw gzt 7 gt IRzt Wy §
B0 ST qUT, W I W & Sgr
[AAAT oyt § | TAST arer & ofar
el Y myifr wafa i &) 9w
® % w ) duvPret ¥ wr sgrar A
awwic & o sfer Seew foar
il wror gw g wgrafeEY ¥ w
ATHAT W qeriere wor oy saflr o
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g Y Wi ¥EE wrE § Y
Iwfem T &, ofear, wiwr o
afwor srsrdmer & aft firsrefier 3wt Y
o Iofew ¥ oF ey * s gf
& 7o Fremie & am qw gfmn
& W AW F ey o7 e frer & it
forr Twt & & wav g Agr 9™ Aot 1w
g & waw & 5w 4 oF fawm—
wirer 3w § Y g arwaT STy ww feard
4

9 i A wlafwar opfen @
¥ 1| TR oA AW qife ¥ AT v
qTaTY] faewiz Y IgmT ST Ty P
# qau A PRy R oA AT
TR ar N T g
faeiz 7 oY g & 1 A1 WY I W
AT gAY FTAN A & § arAg
FE— TLEAT T FT WA W7 A F )
aearé at ug & & oo famer &
o IETAT AT T FTAT WFAT AT X TV
R # fod | @ gl ol afer &
&Y, W gew=r g1 fag | uw ag wx
HAYETE FT TEAT WUATC A1 AW qoow
a8 gvm ) Afe o W e welr X
gt # grEna faar Jafs g
¥ ofsemm w1 et wremeT #@
wrawear TEr 9@

¥fe gw o ¥ AT A 9 A
§ fr got oere ¥ @ B & 9 oy
et § a9 & I wronfas gl ¥
T W ¥ @1, A g7 Fr wlvardar
¥femm e g, M@ ov v &
g Y ager O iy wor §, fy
faswa ® fawrer foran- formy forer %
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[ wew fugrt wiaday)
W wEn & wowr wawww Sy wx
fer §, fored wlvwrer fyx wgrare
aF qgw vy K.....

ot fiyfr frwy (sivfigrl) : o
WY THET ATV AT § TSHGA T T,
st Hrarms @ §)

oft waw fagrér wrededy : Ty ¥z
ey § 1 gRT e fry WY 24 w2
v o ) e Rx § 1 Ao frdew
& fr o i afom &t wr W wa
Y X fwgracwwt s @
forw o< wawe Ay &« S ST o WY
oY Wy § xad ) x5 waw fawg 8
I 9X fo vt suf & s

it fwafw faw: fow & faswa
w0 @ § wlt Jat ards v § W
I Y WA NSAEA mT @r &

MR CHAIRMAN Dout distract
from the seriousness of the debate

PROF MADHU DANDAVATE (Raj-
pur) We thought in a nuclear explo-
sion only neutrons will emerge, even
Jeyaprakash 15 emerging out of it,
that 18 the trouble

st wew fagrdy ooty : g A
g fr 1T & awz wT AT EY ¥ fA
¥ 9E wravE A § Wi aed W
Pk fargagrwyT ad s gw
&t WY woparwaT w1 ey & fory I
T FER? gardy drger § s g kgl
I ¥ wq gawT IoANT & | I
frdesr § fs wremn ag o wifa =
TC THY T OF 4T §, 3T W Te,
WTHAY A Y ST, WTRAT T ¥ agw
UORTOTETYT W WIRRY FR
e, ag WY wrf oY @reT W QE
w1 S A A W @
5 v mfy s g--Afer R ok
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fewr & o Srerwft & ey ek w7 QN
F{ﬂ!ﬂtiwﬁ!ﬁwimm
waT gur § i arel Sifery @ 99 9T
awen s wrger §, dfer & v
wwndr § fr etfirs wr & ot ol
oI & i forar §, WX wrar @ Sy
¥ wifas Y wr 8 1 Ay Wiy w7 ¥
oo ¥ avrat ) vy Afey 9 we
& fi g o v & frowey o o §
ag vt Y g S F ey o
wifrr ¥ awar § | wafad A<
fraga & fir oo wirey & fr v Y 7
TId ) ogwAd WM oA Nfastvw A
97 FRAMT FE { 6T & feqr 43
gax wfy geafoar w1 aficaa fear & ¢
afwmn wa A gax yfana faedrz
fira § ag w1 aw ) § e ww weTwsT
Zwew W Wl #4 %7 ¥ wfgg Al w@
oI K HTA A Ay F qader ot 2
ot fifeqa sa W & 1 v faewiz
g O § | sgfaee B ge A @
FaT AT AE ) B 9T 7, 97 AR
W A, WG wA o @), FrewmE ey ¥
o e & 1 o o o e g
fr g qfra fedie &< & ot O
wIT A AR €9 q9T ¥ @ @y
T e | 29 w9 sndY wae
wn wfgr 1 gt fad wrfas
el &1 faere oF srEarRA &1
At § | g W<T Aw & wifas aqr
qrarfay oy ¥ afrdr s @ 1 q®

AWET FT IIOT AT B w9 § §H
F g 98 s Wiy o

B W T w7 s A ghn e
My AET A Sw A ¥ wF
gefer A et er G &
v arelt € ) AR ®
wifs ferceds fendide WY sl &
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Fevre ¥ ik w e fear war § )
g srefeive dur we g & 1w
¥ dowe v ARy ¥ € Jur qw Freven
o7 wear B A aw & fiw ¥ Y Yix
apiarfeat #Y of gty o w2

T XY AL & A F w wamar
a7 § fir To AT A AT Teadt @
< & o foraely srrfer wt fovgr s
¥ wut i wfge o Ju¥ ox =
dar & T ¥\ HEOTER w7 g ¥
2w ag T e gw 99 1976 % T
Heah ¥ wa Tarwar g fF 1980
YA T AL | 1969 F
15 mu ufe & fefo  wod &
& Fuwnt Freior ¢ @ ¥, IR Wrew o
qiwaT €4 9T | wW W wanr T §
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off srew fgr@ et ;g
wr et &, vawr g for it 8
TN & TN ¥ gy W 6T I
wrt w3 @ § Wik ag wop-feene ot
srrersaey Y fewr & @ S waw §
¥fen g araee e ¥ it dat
7 WY store o anfigg | srpsre & warw
aw, fow qe o Imefly w357 §%, qar
W XA T §oeq 79 g7 faremie
% ¥ Frrer wifgg 1 danfret ¥ wor
wefey firar & | ww To AaT R O
WG g ¥ aww X § av A,
g W ATAT W waT

SHRI HAR] KISHORE SINGH
(Pupri);: Mr. Chairman, Bir, this is
an occusion to express thanks to our
great scientists and this debale was
quite necessary to express the thanks
of the grateful nation to our scien-
tists. It is an occasion to congratulate
the leadership for its bold decision to
regist all pressures—national and in-
ternational—for pursuing the nuclear
research programme. We are quite
happy to see a national consensus
emerging on this issue and the entire
nation is behind they Government on
this policy. I am sure that it the
fzovernment pursued its declared
policy with courage and vigour the
nation would mot lack in supporting
the Government policy. An objection
has been raised by seme of the
powers and individuals and the objec-
tion has been on three grounds—
rooral, ecopomic and on the ground of
nuclear proliferation. I understand
the objection of those who sincerely
believe that any kind of nuclear wea-
pon or the possibility of any nation
having nuclear weapon is a danger to
world peace. Their objection is not
only to nuclear wempong but to all
weapons. It is genuine and sincere.
But the objection of those who vbject
to our having nuclear energy prog-
ramme on the economic basis is not
understandable to me and I fail to
appreciate it, Why should there be
any objection for India exploiting this
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technology on a large scale. I fml to
appreciate maxim what is good for
some of the courtries 1s not good for
India. I can have but you canndt
have it becausy your aconomy does
not permut. If nuclear technology 18
a vizble technology for the dévelop-
ment of national resources of the
country, for productive purposes, for
the betterment of the conditions of
the people then why a country like
India should not be permutted to use
that technology The second argu-
ment 18 the proliferation part of

it There are countries which
have acquired nuclear techmology
on a big scale ,and their

arsena]l 1s full to the brim They

that the assurance given by
Minister Indira Gandhi may
main valid for all times to
Some individuals or groups in
long run may come to power &nd
decide thdt India should. go nuclear
in weapons But because of this
apprehension which 15 m their minds
that in the distant future some such
thing might happen, should there
be objection to acquiring
nuclear enérgy on any appreciable
geale, ingpite of the clear policy en-
unciated by the Government that it
is not going to be used for any war-
like purposes.

This is not the first time that our
country has been assailed by those
who were mot friend to us, Mr
Indrajit Gupta said that we should
take the precaution =amd not en-
courage other powers towards estab-
histhng rucléar bases in neighbouring
countries ..(Interruptions) He has
expressed s  appréhension that
Pakistan might try to sectirg nuclear
protectron. H he has not mentioned
that, I have nothing fo say But how
can you prevent any couhfry giving
facilities for a military base to any
foreign power which is not ¥riendly

Digc. re. Atrorhic
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to us? The American bosey were
there; U-2 operated from Pakistan
even when wd gave no opportunily
to Pukisten, Similafly, by exploding
a nuclear device we aré-not pving
any excuse to Pakistan to invite
powers who are not very friendly to
place nuclear weapons on the soil of
Pakistan. Pakistan nourishem hostility
and grievance towards us; it was
suffering under some fear complex
We cannot help Pakistan.

Finally, I agree with Mr. Gupta
when he says that we are now m a
position to promote the causay ot
nuclear and even general disaima-
ment in a more effective way Now
we will not be told that India 18
lacking all these facilities and capa-
bialities and therefore India is trymng
to preach to the world to behave.
There 18 a possibility now that our
voice may be heard with respect in
the Comity of nations particularly by
those who have acquired nuclear
technology for warlike purposes
Nuclear disarmament like general
disarmament 15 a wish; it a good
thing to have but no nation has so
far followed it and no nation 1s pre-
pared to follow i1t m all sincenty.
Therefore, while every effort should
be made towards lessening tensions,
particularly the race for acquiring
nuclear armaments, efforts should
also be made for developing our own
programme No amount of criticism,
national or nternational, should
deter us from pursuing this pro-
gramme with vigour.

SHRI MOHANRAJ KALINGAVA-
YAR (Pollachi): 8Sir, tfus discussion
on our country's nuclear explosion is
not only useful but very timiely. This
g1ves a very good opportunity to this
House, to place on record its appre-
ciation of the) great service rendered
by the atomic sclentifts of our coun-
try and all those who ‘helped 1n this
underground explosion. This is not
compiste; it ig te ANR 8D which
our country hag takém There ave
many more steps still to reach the
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stage of coimbletion. Unlike the
nucldar explosion of other big pewers,
pur explosion was mainly created not
for any aggressive purpose but for
peaceful purposes. Though our ¢oun-
try 1s faced with a difficult economic
gituation and ‘ther international
problems, I really appreciate the
hard work done by our scientists,
which has shocked the other countries
in the nuclear fleld. They are really
surprised how we could do it all of
a sudden with our own efforts. Many
neighbouring and other countries like
Canada, Japan, Italy, West Getmany
and others have expressed their
concern over this explosion of 16th
May.

In the case of Japan, I would not
blame them because they had a very
bitler experience, as mentioned by
two or three hon. Members, So,
whenever any new country enters
the nuclear club, they are naturally
agitated. The radio-activity of the
first bombs have affected the normal
growth of the population and they
are suffering even now.

Our neighbour Pakistan has made
much noisce of our entering the nu-
clear club. They are afraid that we
may use the nuclear energy to harass
them. This shows clearly that their
intention is not good. This also shows
that they are preparing for some un-
wanted and undesirable plan against
our country.

We should give ull kinds of facili-
ties and encouragement for our
youngesters who are working in the
various research institutions so that
they will attend to their work with
added vigour. Here I would be fail-
ing in my duty if [ do not congratu-
late whole-heartedly our top sclentists
Dr. SBsthna and Dr. Ranmrm for their
magnificent achlevement,

The hon. P¥me Minister in her
stateznents both inside end outside
Parliament has thg Interna-
tional commumities that the Indian
nuclear’ explosion was merely for
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peaceful purposes. it is good that we
have spelt our nuclear policy. All
the samé, if necessity arises, if we
are forced to build wp nuclear wea-

pons, we ghouid not feel shy in doing
that.

Recently there was a news {tem
that uranium is being smuggled out
of this country. Crores of rupees are
involved in this. ‘There is also the
security sspect. I hope the Prime
Minister will look into this,

So far as our scientific research
institutions are concerned, the bureau-
cracy should not be allowed to inter-
fere with it. They should be given
a free hand, free from interference
by either politicians or bureaucrats.

I would conclude by saying that we
have to use nuclear energy for power
generation. We cannot depend on
coal and oil for long which are in
short supply. When they are ex-
hausted there is no other alternative
except nuclear power. To start with,
we should see that at lejast, 25 per
cent of our power needs are met by
atomic energy.

-t

ot st v fag (wa) ; awr-
afer o, sfegre @ &7 Y, e av
gwT Fen & WR g s g war
t O sfigw w1 T X w=T Wk
gagu o frar s &1 18 A Wy
8 ¥ %¥ 5 fAme 9v Tweww Y Iw
wiw 7 forer Wfir 7 drear & feerdr game-
T 2@ & faw o ol § o
frowr Zga, @ swegd & g
foft @ 3, TRE W 9w Uw Wi
Fm AewT fra< o O, fafgat wa-
o W 4 AT A9 TN BT AW
age fww @ ¥, frgmr At o Wi
T @ ¥, A A ffeEw W oaw At
qret ff w\T A% aof few amr ¥
i ? MiTw T wEr q, -
T quft oY |
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Farafe off, 3o ard qdr geft § N
awiife 3 wew geft § faerew & @R
RN B 1 s o e o ol B i ey
¥ foecl W afefen swr o -
TR ohwe ¥ §Ew §-I7 wT e
FAET WTHTTQF SN ATAN AT AT | gAX
gy wgge fear fie wror & oy olew
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awmafa o, & e N e
wfnr & a sT @ § geN A qAR
T8 o g7 @A 7wk v ger? e
Ttgw Ry qAi-Fe@waré @ 7 @ -
WY o7 e TR ol & A
oY oA &Y T4 1 IET EEE v
wfi o o 90w & §aw A
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MR, CHATIRMAN: Mr. P. M. Mehta,

Before yOu speak, I would Hike to

know from the Houss; Bow long they

want to sitt When jis the Minister
going to reply?

THE MINISTER OF IRRIGATION
AND POWER (BHRI K. C, PANT):
I am in the hands of the House.

MR. CHAIRMAN: Three hours
were allotted for this....

SHRI P. K. DEO (Kalahandi): It
should be extended.

MR. CHAIRMAN: We began at
330 pm. It is now quarter to Six
O'Clock. Would you Hke to sit after
6.00 p.m.? Do you want the time to

be extended by one hour?
SOME HON. MEMBERS:

MR. CHAIRMAN: Even then the
list so long that if everybody has to
;ettchnce.thenwovmhauw
limit the time to five minutes. Would

you co-opcrate?

PROF. MADHU DANDAVATE:
You may use your discretion.

Yes.

MR. CHAIRMAN: In this I do not
want to unnecessarily use my dis-
cretion and hurt somebody.

PROF. MADHU DANDAVATE: If
the point is repeated, you may.

MR. CHAIRMAN: Now, kindly
co-operate in five minutes,

PROF. MADHU DANDAVATE: In
this entire session of the Lok Sabha
this is the only one occasion when a
scientific subject is being discussed.
A1l along political subjects were dis-
cussed. Please give a little latitude.

MR. CHAIRMAN: I do not mind
provided you are prepared to sit till
9 O'clock.

PROF. MADHU DANDAVATE:
This is not a no-confidencey motion

for ug to sit till P p.m,
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MR, CHAIRMAN: Mr. P M.
Mehta.

SHRI P, M. MENTA
nagar): The first
peaceful nuélear experiment an May
18, 1974 has created doubts about
India’s intention It should be made
very ¢lear that this underground
nuclear test is mot the sixth-hand
knowledge but the Indlan scientists
have added something very valuable
to thel knowledge stock of nuclear
technology. As you know, our
acientists invented a device due to
which the expermment on 18th May,
has aot resuited in any way in radio-
active contamination of the atmos-
phere and this is the contribution of
our scientists to the world. The
Atomic Energy Commisgion, our
scientists and the engineers deserve
our compliments and we are proud
of them.

This experiment also has given an
occasion to this House and the nation
to reaffirm the faith in the well-
accepted nuclear policy of this coun-
try. What is this policy? On Janu-
ary 20, 1957, at the inauguration of
India’s first nuclear reactor, Apsara,
at Trombay, Pandit Nehru declared
in clear terms:

(Bhava-
a

“I like to say on behalf of my
Goveérnment and myself, and I
think that I can say that of any
future Government of India, that
whatever might happein, whatever
the circumstances, we shall never
use this atomic energy for evil
purposes.”

This is the nuclear policy of India
and 11 was reiterated bv the late
Prime Minister Shri Lal Bahadur
Shastri in October, 1884 at the Second
Conference of the Nor-dligned Na-
tions in Cairo where he declared:

“We in India stand committed to
thel use of atomic eénergy omnly for
peaceful purposes and even though,
in a purely techmical and scientific
sense, we have the capability of
developing nuclear weapons, our
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scientists and techniciens ars under
firm orders not to muke a single
experiment, not to perfect a single
device which is mnot nceded for
peaceful uses.”

India iy the first developing country
with a very low income per capita
which has carried out this under-
ground experiment. India has made
her intentions known to the world
that India will develop nuclear energy
only for the peaceful purpose.

It is in accordance with the rich
heritage of Indian culture and the
Gandhian concept. The present desti-
nation for the nuclear energy is des-
truction and India alone will change
this direction of destination and
India alone will give alternative to
this destination by declaring that we
will never use fthis energy for dems
tructive purpose but India will use
this only for peaceful purpose and for
the development of humanity.

1 come to the praetical aspect of
the nuclear energy. I do not know the
technology. I will deal with the
subject in general terms. Planning is
more or less a failure and the people
of India have practically lost faith in
planning. Some countries have re-
acted to this experiment in a wvery
strange way. They say that Indian
Sciencey and Technology have failed
to solve the country’s fundamental
problems of food and population
The fundamental problems of the
country like food and population have
yet to be solved. But it is not the
failure of science and technology: it
is the failure of fhis Government to
take the research work of our scien-
tists and engineerg from laboratories
to the flelds and factories. This is
the peaition. So, this is the challenge
to the Government, If you lose time
in harnessing this energy for better-
ment of our people, the people will

lose {faith in Government and 1ts
policies.
The cost of the experiment is

reported fo be of the order of Rs, 82
lakhs, This is not a big sum. 'The
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nation and the people win bear this
burden willingly for their future
development. Government sghould
implement this nuclear programme
in a speedy way to remove the hard-
shipg of the country and to regene-
rate and revitalise the economy of
this country and this is cortainly a
big challenge to the Government.
Therefore I appeal to the¢ Govern-
ment that without losing time the
Government should implement ali
the programmes of nuclear energy in
regard to irrigetiom, in regard to
power projects and other essential'
thungs. We should reafirm our faith,
in the nuclear policy of India and 1
think India should act as a proneer
to change the destination of destruc-
tion of nuclear power into a destina-
tion of coftétruction, as a constructive
power, for the peace and prosperity
and the happiness of humanity.

SHRI P, VENKATASUBBAIAH
(Nendyal): Mr, Chairman, Sir, the
coumtry hag got the satitsfaction and
pride that our scientists, for the first
timei, exploded nuclear device for
peaceful purposes.

The nation is grateful to those two
sclentists and also ts those scientisis
who paved the way for the consum-
mation of this historic process. For
this the Prume Minister who heads
the ministry and Shri Pant deserve
our congratulations and gratitude in
achieving this historic objective. It
has become an eye-sore to many
countries, esgpecially, to the neo-
colonial powers who do not coun-
tenance the fact that a developing
country like Indie could have the
audacity of having this nuclear ex-
periment conducted successfully.
Our scientists by their historic act
have proved and demonstrated once
that the underground explosion could
be done successful when the so-called
civilised countfies could do the ex-
plosion in the atmosphere affer hiv-
ing made rapid strides in sclentifte
and technological developments, But,
one fect hag been demonsirated by
our people that the nuclear explosion
can be done undérground and could



Disc. re. Atomic
Explosion conducted by AE.C.

[Shr1 P. Venkatasubbaiah]

.:hauaedpuce!ullymdmntruoﬁwlr
for the development of this country.

We are faced with severat dufficul-
ties with regard to supply of powee
«or explatation of vital mineral vre-
sources in our counwy. This explo-
sion will go a long way in harnessing
the hidden resources of our coumtry
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Pakistan and China who were tradis
tionally and deliberately antagonistic
.against our country, are happy.
Countries like Sri Lanka and other
countries have acclaimed the experi-
ment so successfully conducted by
our country, One factor however
should not be lost sight of. That is
this that the developed countries are
suffering from the phobla of nuclear
supremacy; they do not want any
other country, much less a country
of the magnitude of India which 18
having the biggest Parliamentary
democracy, to enter the nuclear club.
That is the kind of phobia and ob-
session with which they suffer.

Time and again our Prime Minister
and our External Affairs Minister
have taken great pains to explain to
the world that this explosion will not
be one more weapon in out arsenal
for aggrebsion but it is only intended
for the peaceful purposes. I want to
make one point and that is that this
experiment which has been so success-
fully conducted should be proceeded
with and should be diverted for
peaceful purposes.

Sir, one fact is that we have attained
a status in the comity of mnations.
Our counsel will be heard with res-
pect and not with contempt. We
have acquired that status under the
unique leadership of our Prime
Minister. So, I feel that we have fo
stabilise the gains that we have
achieved in the progress of nuclear
technology and we, must upitm
- peaceful purposes.

SHRI ERASMO DE SEQUEIRA
‘IMarmagna): Mr. Chairman, one of
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the bright spots on a lamdscape that
has lately hecome rather bleak is the
implosion of the stomic device in
Rajasthan. Besides making many sit
up who had persuaded themselves
to write India off, I think, the great
benefit that this event has given us,
is the fact that it hag restored our
self-confidence. Our scientists have
shown us that we are still capable

wimdeﬂqﬁmandotndwttton
successful conclusion. 1 think they
deserve our congratulptions and our
thanks for having given us back this
self-confidence. And for doing this
without bragging about it before
achieving it or even after this great
achievement, they have our congra-
tulations. I would like to express
the hope that the example they have
set for us will be followed in the
rest of our national life, and per-
haps I say this rather forlornly it
will be followed in the governance of
our country. We all know that the
implosion and the energy we have
unleashed, will only become worth-
while, when we learn to use it, and
in this respect I would like to say
a word of caution. I believe that
many of the problems that we are
facing today with reference to un-
employment, are because of decision
we made over the years which re-
placed man with machine indiserimi-
nately. Many of the peaceful appli-
cations of atomic energy are such
that decisions will be taken which
will involve precisely this matter. I
would request the Government to
be extra careful to see, as they deve-
lop nuclear technology, that they
ensure that it is applied to those
areas where nuclear technology 1is
required, and whene we do not, as
a result of its use replace manpower
which we have with this split atom.

I know that there has been a lot
of critleism in many quarters about
what we have done with our nuclear
implosion. I think we should un-
derstand it as chagrin at the fact
that we have managed to make our
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first explosion underground, apd the
enly fall out from it was political.

I congratulate our scientists and
wish them luck and God-speed in
utiligsing this mew energy which they
have successfully created.

18 hrs,

SHRI P. K. DEO (Kalabandi): 1
take this opportunity to congratulate
the team of scientists for their pio-
neering effort in exploding a nuclear
device undergroung without any nu-
clear fall out and radiation hazard.
I take my hat off to those scientists
because in the United States, USSR
and UK they never perfected this
science in their first attempt. This
is a technological breakthrough
achieved by our yound scientists and
we are proud of them.

1 deliberately did not congratulate
the Government because the Prime
Minister in her Press statement had
stated that India had developed nu-
clear capability by 1964 Till now
why had the Government been
sleeping over this matter, even
though Dr. Sarabhai indicated that
India was even then capable of a
nuclear blast Taking into considera-
tion a'l these facts I feel that these
are diversionary tacties by the Gov-
ernment to divert the attention of
the people from various internal
maladies and economic crisis and
show some spectacular achievement.
If the Government thinks like that,
I feel that it is in for a big disillusion-
ment, because they cannot fool the
people for all times to come.

My second point is that this
achievement instead of getting ap-
preciation from all quarters has
brought criticism and doubts, It has
clearly exposed the bankruptey of
our foreign policy. Even Common-
wealth countries like Canada have
started criticising us. Even though
we talk of Afro-Asian soliderity and
had been tbeir spokesman, countres
like Kenya, Ghana and Nigeria have

Explosion conducted by A.L.C

expressed their concern over this ex-
plosion. Cenada has contributed
right in the beginning towards nu-
clear technology. The Canadian reac-
tor is functioning in Trombay. The
fact that after the refusal of the
Chairman of the Canadian Atomic
Energy Commission to come to India
at the invitation of Dr. Sethna the
Government has been compelled to
send & high power delegation to
Canada is positive proof of the an-
noyance of the Canadian Govern-
ment which was the largest aid giver
in the nuclear field. Even the USSR
hag not praised the underground test.
In this conmection I should like to
point out that there is a wvery thin
dividing line between utilising this
technology for peaceful purposes and
for non-peaceful purposes. The same
technology would be used for making
atomic bombs or hydrogen bombs.
We find that taking advantage of our
failure to explain to the world our
intentions that it will be exclusively
used for peaceful purposes, Pakistan
hag already started its diplomatic
offensive and has created doubts re-
garding India's bona fides. So far
as nuclear blast for peaceful pur-
poses is concerned I think it has not
yet heen perfected Despite all at-
tempts to convince them that this
technology would be used for mining
operations or exploring our oil re-
sourceg or diverting rivers or making
harbours, doubts have been expressed
about India's credjbility. I respect-
fully request the Government to
make an allout effort to clear this
misunderstanding.

1 quite agree with Vajpayeeji that
this knowhow will provide a suffi-
cient deterrent against atomic aftack
on this country, But that does not
mean that we wall rush and trv to
manufacture bombs and give priority
to it becauas there are so many other
things to be done on the economic
front. Priority should be given fto
provide a sound economic base and
pull our country out of the morass of
the economic mess. We should be
careful not to spend much more onv
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the manufacture of atom bombs at
the cost of qur econmic reconstruction.

Sometime back there was a hulla-
balee that India was the sixth mem-
ber of the nuclear club. But jt has
been corrected by Col. Rama Bao of
1he Institute of Defence Studies and
Analysig that Israel is actually the
sixth nuclear power and has a stock-
pile of 20 to 30 bombs of 15 to 20
kilo tons. Taking into consideration
al] these facts, pledged as we are to
peace, we should speak with firmness
in the comity of nations and try to
convince them through a diplomatic
offensive in this regard and clear the
misunderstanding prevajling among
our friends and others pointing out
that we are pledged to the use of
this know for peacefu] purposes.

MR. CHAIRMAN: Please conclude
now. You have exhausted your time

SHRI P. K DEO: But this 1s an
important subject.

MR. CHAIRMAN: There are many
more members to speak and the
minister has to reply.

SHRI B. V. NAIK (Kanara): Sir,
thcugh jt has been saig so often, it
would be an omission in case we do
not compliment our team of scientists
headed by Dr. Sethna and Dr.
Ramanna and hundreds of others
who have contributed to make this
peaceful e¢xplosion a success. Simul-
taneously, I take this opportunity to
compliment them in our free society
on something which is a rare pheno-
menon. Sir, you are aware that we
had the interim report of a Commis-
sicn on Wages which was laid on the
Table of the House by our friend,
Shri  Jyotirmoy Bosu. Sometime
back the Wanckhoo Commisgion Re-
port was laid on the Table by an hon
Member. In the context of that I
must really compliment the scientisis
for the secrecy they maintained In
regard to the explosion of the bomb.
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Even the hon. Members in the Con-
pultative Committee did not kndw
anything about it. Otherwise, I am

sune, Shri Jyotirmoy Bosu would
have laid a bomb on the table,

PROF. MADHU DANDAVATE.
Where is the bomb?
SHRI B. V. NAIK: I am using the

term from the peint of view of the
eommon man. I do not know what

to call it.

PROF. MADHU DANDAVATE:
Nuclear device.

SHRI B. V. NAIK: The next is
the question of pelevance and timing.
There have been some complaints
that the timing of the explosion was
politically motivated. The railway
strike was on the 8th May. The ex-
plosion took place on the 18th May.
It does not require much of exper-
tise to know that an explosion of
the -bomb will need preparation for
about six months

PROF. MADHU DANDAVATE:
He is again and again saying “bomb",

SHRI B. V. NAIK: The explosion
of the device took place ten days
after the commencement of the rail-
way strike. So, from the point of
view of the timing of the explosion,
it cannot be said that it was connec-
ted with the railway strike or any of
the local considerations.

One point which is very relevant
for our present comtext is this. Sup-
pose the subject of this explosion
was discussed in this Parliament on
the 17th of May, I am sure that all
the Members sitting here, except cer-
tain members who are absolute paci-
fists, would have approved of the ex-
plosion. I think in this country, in
this Parliament, as well as every-
where else, in all forums of demo-
cracy, the sxplosion of the atomic
device would have been accepted,
though it might not have been men-
tioned in those words.
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should strongly urge the world body
to the effect that on the basis of
population as well as on the basis of
accomplishments India should find a
place in the Saecurity Council as a
permanent rFoember.

I would conclude by saying that
there is an equation which is being
brought forward in the world today.
There are countries like Japan and
West Germany, which have the capa-
bility in order to explode a nuclear
device, which are not doing it, while
a developing countiry likke India is
doing it. In 1971 many of us ex-
pressed here this equation which i
developing, So, the development of
this capability cannot be carried too
far because most of these countries
have been active members of collec-
tive security pacts while this country
has not signed any of these security
pacts like the SEATO, CENTO or
NATO. Under these circumstances.
there is full justification for going in
for thig technological advance.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Chairman, Sir, as
one who has been connected as a
teacher with the subject of nuclear
physics in the last 25 years, I consi-
der it a proud privilege to join all
my colleagues in this House in ap-
preciating the work of the atomic
scientists in India who have success-
fully led to a nuclear device test in
our country.

In this great moment of nuclear
glory of our country, my mind goes
back to two towering scientists, one
in our country and one abroad. I
am reminded of the ploneering work
of late Dr. Bhabha who really did the
piongering work in the fleld of at-
omic physics in theoretical as well
as experimental work. I cannot for-
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get the name of the great scientist
Albert Emnstein who, as early as in
1900, theoretically postulaied for the
first time the conversion of matter
into emergy. It is the fulfilment of
the dream and the research work
dope by Albert Einstein followed by
lienn and Strassman of Germany and

laier on by Indian scientists which
has ultimately eculminated into a
successful nuclear device In our
couniry.

'

The greatest tribute to the atomic
scientists 1n  our country lies 1in the
fact that the technology for the
nuclear device that has been evolved
1s a sophisticateq technology. It is
not just an ordinary type of explo-
sion. It is not just an ordinary bom-
hardment of plutonium particles.
But it 15 a sophisticated type of
technology and in that all plutonium
particles have heen compressed and
they have been bombarded. It is a
sort of new sophisticated technique
about which the politictans mught be
critical but the scientists, particularly
atomic scientists, all over the world
have really appreciated the splendid
work that has been performed by the
Indian scientisis.

There hyve been various political
reactions from different parts of the
world. For some years, it is only
a few countries at the top, the so-
called great powers, who have mono-
polised the nuclear power, the
nuclear weapons and the nuclear
technology. We have some sort of
a caste system in international com-
munity. There are a few Brahmin
nations who treat others as Scheduled
Caste pations. It they have the
monopoly of nuclear power, then
possessing nuclear power is not sup-
posed to be a sin; it is not supposed
to be a nuisance to the world; it is not
supposed to be a threat to the world.
Bu if the developing countries deve-
lop a nuclear technology and develop
also deterrent, and think in terms of
nuyclear gption, then they are suppos-
ed to be a threat to the world.
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We are always told by the inter-
national community that we believe
in the quality of nations. What type
of equality we believe in? I am re-
minded about the splendid work, the
famous work, “Animal Farm” where
he has brought out a fine satire on
equality. He has said that all are
equals but some are more eguals
than others. This is the concept of
equality that the great powers of the
world are attributing to the world.
We do not believe in this unequal
equality. Therefore, we feel that if
the Americans, the Russians, the
Chinese and the Frenchmen can
possess the nuclear technology, there
is no harm if Asian countries, lke
India also possess nuclear technology.
It is only in this context that we must
look at world reactions.

Some people feel that we must not
go in for nuclear technology. There
are two types of reactions. Firstly,
there ane some people who feel that
we must not convert the nuclear
experiment ultimately into the
generation of nuclear bomb or hy-
drogen bomb. They ane opposed to
that on two grounds. Some people
feel that because of our economy, we
cannot  withstand the pressure
and the burden and the strain of
generating the weapons and, there-
fore, we must not go into generation
of nuclear weapons. There is ano-
ther set of people who say that we
might not have nuclear weapons but
we can borrow the nuclear umbrella
from other countries. These people
must realise that, firstly, nuclear
umbrellas are not easily available
and, even if they are available, there
is no guarantee that the nuclear um-
brella will open up at the right time.
All that we must do is that we must
develop nuclear techmology but, at
the same time, we must not be apo-
logeticc. We can keep the nuclear
option open. I am happy that the
Defence Minister of our country had
declared during the Defence Demands
that we believe in keeping.the nu-
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clear option open. 1 am satisfled
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.with that much of statement be-

cause as far as expenditure is con-
cerned, if our economy cannot with-
stand the expenditure on nueclear
weapons, we need not take the stand
of giving priority to nuclear weapons,
But at the same time, the options
must be kept open. In this respect I
would request the Prime Minister of
our country not to go on declaring in
season and out of season that we are
not going into the nuclear weapons
at all. We need not go into the
generation of nuclear weapons at all.
But every time we need not declare
that we are not going to generate
nuclear weapons, we are not going tc
manufacture nuclear weapons. If re-
peatedly the Prime Minister says to
the world that we are not going to
manufacture nuclear weapons, pro-
bably the world may feel that the
lady is protesting too much, You know,
in our society the lady protesting too
much is considered as half-consent.
Therefore, I feel that this type of re-
peated protestations is not required
We can keep the nuclear options
open.

There are two aspects to which 1
would like to draw the attention of
this House within a minute. We can
use the nuclear technology for peace-
ful purposes. But some of us feel
that, if we go in for peaceful uses of
nuclear technology, probably there is
not much of expenditure and that if
we go in for nuclear weapons. then
only there is expenditure, My col-
league, Mr. Madhu Limaye, in one of
hig brilliant articles has brought out
this point very sharply and has point-
ed out that even the advanced coun-
tries like Russia and USA have found
it difficult to develop technology for
peaceful uses of atomic energy and,
therefore, merely declaring every
time that we are going to utilise the
atomic energy for peaceful purposes
is not going to be accepted by the
world because they know it well—at
least the expert« know—that a ‘large
expenditure Is involved in harnessing
the atomic energy even for peacefu?
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purposes like dredging of docks or
diyerting the rivers or using in the
field of medicines—even where oil
and water are not available from cer-
tain places, if explosion is created we
will be able to bave sources of oil
and water. Therefore, let it be rea-
Jised by those in the House who feel
that if the afomic cnergy is to be
used for peaceful purposes it is a very
cheap job, that for using it for peace-
fyl purposes alzo the burden will be
enormpusly large and therefore we
have kept it at the experimental
stage. Whenever it is possible econo-
mically, the technology ean be deve-
loped for peaceful purposes, and if it
is necessary for defence purposes, We
might utilize il even for defence pur-
poses.

1 would conclude by making a re-
quest to the leader of the House. On
behalf of all the members of this
House let her communicate to the
great atomic scientists of our country
our sense of appreciation, and in that
the entire House will remain united.

MR. CHAIRMAN: I would re-
quest the hon. members who are
participaling in this debate to take
only five minutes cach. The hon
Minister will reply at 6.45 p.m.

Mr. R. S. Pandey.

sit Te W stam (TR )
TR wity @ safaaal w1 e 9@
wrer @ oF dfgq It W i e
¥ fasar &7 v FY 4Y, gAY ey
Wt Y &7 HY QYA farw arowng
o fagin e &7 g4 fawr § 9= @1
aqar & qW WIS 9 AEE, Wi
qmd, AW ¥ afrar 7 wnfame o
wfeq §mAT @7 gaA ar faen, a9
ST TN | WY Y T w1 A o
gar & o R g 2w kg o W
& R w31 wyaT g g froga
UF O ¥ OEW A w7 % av faan
it et o Frevan & avre # g oA
1539 LS—10
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g wi-mdY Ty Soag ¥ W E Wi
gaH Gar Fwrar § fF sty a8 gedt
Hry & %' I3HE ¥ Wy afs g% T
gffeafaal v fagrases #T v o
I7 ¥ §© frae o § | T A9 @A
FT &Y AT WY T =y T )
At IALY SrAT ¥ 9T AT T ) 4%
& ara & wfz wewr wr & i g
e @@ @ waAasE Wi §
at ag 3w & 1 Ffe oo oot
¥ gar? (A9 a9 F AR Sq AT wY
oTE gl A &, af e & f = ®
TS Y T A AT § qgEw F Ay
feqfa =1 a5dt § 1 ST Wi FH
Fgar § f 9z ot fasrenisr 2w 8, 7€
AT TYEY F7 NG TEY T GHaT Wi
ZHY TEH a9 JAMT § &Y qF a1 afoamaT
e wmaEt | mfer & ofoeran wfed
& Amq o g€ & | Wi S AFa
“, 7Z # A7 ¥, WL forarar #Y afoqmay
aar ¥ & g€ &1 7@ ww ¥ o f’{m
¥ wrsr gwy wieg ara &Y § Wi g
wfer & T WET Tg FHA | G ST AT
g WTIr T YR Fiw dwT § 1964
# gor a1 I ¥ gH o W Qv 6
RHA &Y a7 97 f5 g ey Wi g
AT 3w A § | I Fre s rard
ad aad ff i o1 o wrafedzE ¥
ag aar §, 9a¥ 7 fak o o § W
#r wdu gut afew dar @ fw w1
UF gUNETC AfEd Al @ g Wi
g T w|WhAaraw @
¥ swfaer F19 # war s gfagw ®
T TAT | T WA A GW AW AT WY
goAT @9 A ¥ g A oy v @ E

Fifw ag nw Tafas Ao a1 |

raitfas o 9T oiT dae® o)
¥ wfafrar srag &1 &Y IEN 98 W0
ot argA & =1a vy fin gara Xw fawre
wiYer §, g wrfear & fero, g wedvor frany
& fewr Sy fo Atz el & oft
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= been responsible for this significant

[Eh' W qa "l’ﬂ] and substantial achievement. At this

WATATHT & T4 TQIT FTWTAEATIHAT  stage not only one should congratu-

gt @Y afeqrard agady § feafaat
wawd § ) WK I@ guw WY gu i
o G SO (0T THT AT ST HTHAT
W&Tnmmﬂﬁiﬁnm

AT AT & 96 O AW
e &t e &1 Y AR T g
fis W gt o o guE * e A
& Y §f 39% WL TF W ¥4 O
F WY AT WE @i sqfwadt
®1 e ¥ AT | GAT FAY qowE wG
g s wiea § wa 1 9 g
g1 W ¥@ A & g O E o
W FY qg g, o gt aw,
st afeeart a1 v wiw  frEnew
A w9 ag e w7 § FHH § QA
aw g0 9 g frow | ag § i a
W, GFT F7 a9, W T N OF 7T
wr < faamar §, 0 feafa serr A g
wads W ¥ 94w agIaM )
& g g e v g qfE 99 F
forq aag & T 0

wa § & oF fadgs T g
gfmﬁqaﬁﬂwu@g&zm
* AN T A TAOG (AT Il
X W T FWT dwifrRl qaAr 6T
e w egfaqew @ fagfea
Forar w9 1

SHRI P. G. MAVALANKAR
(Ahmedabad): 1 am participating in
this important debate in all humility.
I am not a scientist much less a tech-
nical expert. I am only an ordinary
citizen. But perhaps on behalf of
millions of such ordinary citizens of
this country I would like to ven-
ture to speak and add my owmn
voice to the many speeches already
made so ably.

1 want first to congratulate very
warmly all the scientists who bave

late Dr. Sethna and his colleagues
and the team of a number of scien-
tists of the day but this is also a
moment when one should pay one's
tribute to India's first Prime Minis-
ter, Pandit Jawaharlal Nehru and
also to the first two Chairmen of the
Atomic Energy Commission, the late
Dr. Homi Bhabha and the late Dr.
Vikram Sarabhal. Thig Houge will
pardon me j¥ I inject a  personal
note for a moment or two and refer
to Dr. Vikram Sarabhai. He is one:
of the great citizens of Ahmedabad
and Gujurat who by his hard work
and devotion and with his catholicity
of outlook was truly an Indian and
truly an internationalist. Only a few
days hence, on August 12, his birthday
is going to be celebrated in Ahmeda-
bad at a public function and a few
publications by him are being releas-
ed formally on that day and I am sure
the Ilouse would like me 1o convey
the good wishes of all sections of the
House to those present at the function
to say thal Dr. Sarabhai's work bhas
been well apprecialed, I have
no hesitation whatsoever in con.
gratulating Prime Minister Shrimati
Indira Gandhi who is knowing for
her couruge and for her determi-
nation and she is known through-
out the world for her shrewd sense of
timing, in important decisiong that she
fakes. T also want to congratulate the
scientists as well as the Government
for keeping this Atomic ecxplosion as
a well-guarded and close secret till
the last moment.

It is not merely an underground
experiment of nuclear power for
peaceful purposes. With this under-
ground experiment carried out Bo suc-
cessfully the faith and confidence of
the people has been regenerated. Now,
this faith and confidence had been
shaken for a variety of reasons in the
recent past. But this shows that in
the midst of all round frustrations,
hope still persist in our country, and
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that free Indians will be and are able
and ready to explore the universe at
large.

It is a fact that India has joined the
nuclear club by this experiment. We
are the sixth power in the world in
this regards, besides the five major
powers, permanent memhbers of the
TUN. Now that we have got this
power, it shows, although we are at
present poor, we are potentially al-
ways a powerful nation And we
need not go on telling the world,
“Look, we are only for peaceful pur-
poses,” Of course we are for peaceful
purpose. Bui I want to tell Mrs.
Indira Gandhi and Shr1i K C Pant
that we must go logically all the way,
the full way, in this direction. We
need not be apologetic or hesitant and
entertain any complexes, inferior or
superior about it. The world at large
understandg the language of power
Of course moral power will always be
superior but physical strength should
also go together with moral force.
Then things will go well. For moral
force to become effective, material
power and physical power are equally
necessary.

I cannot, due to lack of time, go

into the political, diplomatic, econo-
mue, social and psychological aspecis
of this phenomenon, Major powers

are trying to tell us as to how and
why you can or should get economic
aid because of suth devices. How can
you afford this nuclear device, and all
that. But I would like to tell the
House that more than developed
countries it is the developing countries
that need most these nuclear devices
and nuclear power, What must now
happen is that this self confidence
must lead to self reliance, Self
reliance will be something which will
help us sustain and strengthen the
will of the people of India to march
forward in building up a modern na-
tlon with a measure of moral force
beyond any doubt. If we do that T
am sure we will be marching towards
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a scientific, socialist, secular, just and
freer society than we have had so
far in this country.

SHRI MALLIKARJUN (Medak): 1
desire to refresh the memory of the
House to what happened in 1948.
Pandit Nehru piloted the Atomic
Energy Bill which was passed into
law. He hud the broad vision then
that coal and other resources will not
be there in future and that nuclear
energy alone wil] meet the future
need of the nation. The former
Chairman the late Bhabha gave out
three stages of advancement of nu-
clear power in this country. The first
stage 1s the natural uranium reactor
producing power and plutonium. The
second stage of the rcactor will be
producing uranium 233, with help of
thorium and with the help of plutonium
produced in the first reactor. And the
third stage consists of uranium 233
and thorium breathers. India has lar-
gest source of thorium in the world.
In 1861 in Vienna Mr Bhabha signed
an agreemen{ on behalf of Indian
Government with the USSR. The first
article of the agreement says like this
Sir, the first article of the agreement
is that there sghould be cooperation
between the two countries for the
research and development of the
atoric reactor containing the urani-
um and develooing the plutonium
‘breeders

In this connection. the late Pandit
Nehru had told on 1st October, 1961
that India would never wuse the
nuclear power for the destructive
purposes, But, it will use it for
peaceful purposes. That will be the
future Government’s policy also.
Next, in 1963, an agreement was
signed with U S.A. At that time also,
Pandit Nehru had told that we would
use it not for evil purposes,

Let me come to the explosion stage
of 18th May, 1974, Before that, T want
to add one more thing. When nuclear
test ban treaty was signed, Pandit
Nehru told all the peaceloving
countries jn the werld that though
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[Shri Mallikarjun)
the test ban treaty was a partial
treaty which did not take us towards
disarmament, still, this was an ex-
tremely significant treaty in the cold
war that had been created.
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I shall now come to the explosion
stage, The nuclear explosion has
been welcomed by the people of this
country which has created confidence
in the minds of the people, our Primc
Minister and the scientists in this
country. They have exploded it
successfully. What is3 meant by
peoceful purposes? The whole pur-
pose of the nuclear energy is to usc
it for peaceful purposes. Lot us take
for example the isotopcs, that are
being used in the agricultural fields
in industries and in health, In agri-
cultural field, if the fsotope is used,
the crop pests can be sterilised, And
tHere cannot be any further pests
which damage the crops. The crops
will'grow. Like that Isotopes are used
for health. I may tell you
that in the industrial field the temper-
ing ot u particular piston or a bearing
can be easily found throush isotope
Wheh we take health, this is uard
for detecting the cancer cells Madam
Curie discovered radivactive su'-
stance. It has furlher been sophisti-
cated. As Prbf. Dandavate said that
late Finstein was the discoverer o!
the theory of relativity. I do mol
want to touch on that. Lastly, on
behalf of an ordinary citiven of th's
countty—not as a Member of Parhie-
ment from Congress—I heartily con-
gratulate the Prime Minister and the
scientists as also Dr. Sethna for the
successful explosion of nuclear device
which will go in a short period if not
in a later period a long way to the
economi¢ development of this country.
But, since the time at my disposal is
short, I am not speakin® on various
comments made by other countries.
The particular radioactive explosion
that took place on 18ih, there was no
radioactivity at all, That is the
greatest achieyement. But I heard that
the Prime Minister of Pakistan and
others condemned that radioactivity
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had been produced ahd that 'con-
taminated their region. Sir, on that
particular day, wind was blowing in
the south-eastern region. BSo, there
cannot be any contamination,

off e ¥ (dwe) : gl ),
79 Te wAifiE Tegeoer WY W
TC 7% AT 4 TE 9 & o gw wifewy
e & fag, feew odw & fag
AT CEAATH HOT AT gEAT 2w
7z ¢t f =99 oA few ¥ w4
famg) =% $if w aff g fr
T T wE e § fwogw fediw
& durdi v @ & | gw W e oY
g T % aw fawr s § fag
AN F7 78 § Afw n7 gw ~gfieaT
QW g7 7T § 1 A1 Ay § Fqa A |y
aIMT ST A A T T wrar ) @w
w? e ot w% fis 7w oY 77 § Afew
0T wEY AHAT o gw wr Y R F 1 5A-
fan & sgur 5 9w gfedi =
@A Fq gEwr Foomre oY get e 9
T @R Aw T &Y ver & e gw o wfe
1 w7 fedrn qd§w ¥ fu g=one
AT R AT ®
TR o F1 foma F¢ & g s Har
AAMNTTFTE ¥ 39 Y anfy w@
g SER "a¥ 9y a7 wrdvr ¥
7z Ffeae et aft =
THYT 7T ATRAT & AT W gawy fawry
& fam Ao & oifs wa & & wamr
# B g dew oie9w & fag gwwr
A 7 gia g, frdew qidw ®
fom 7€ | of g wgw fs o o7 2e
# v ot gy aarfrs wfve #r oerer
frar § T o A% g el
depfa &1 e o ¢ B e wie-
™E FEAE: w30, faww wify & fag
W s w8 s ¥ faw wEF e
it Prer ol qEY i & et ®
FAT AT § THHY TS qRT AT QL |
aa: I3q ¥ @ ghe F e gu o
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st war sfew ) oW =W & St
ey & ford oy wa dar @ mar & fr
fegrgeama frdt iy s wrop & T A
awar § e afy gw formdd A A
ot Tt oz o vy qerd fr fedew
TRy gy 5T R ¥ IR
TEX B WX T Y AT g AT |
o gfez ¥ gl swr et Sft 7 S g
o aeort o § oud o & oF qad
g AR I gy IR e g e @
ag Wt e+ fr g srevor @
freger qidw & for @ gEETT w9
g fedeg & o wo & oAt @ At
¥ gz fr ag feder & foo 72y af=
wrerard & fovr Swom #5349 ) aft w=
e av &1 fanior fear @an &Y o
45 QT ¥ IFT U T T A7 Gy
g W ford gre § waw aw Em
AR ax gt g gan fr g
afrury gwr1 @d wamar dar fr
seT 7 S 7 Wy #Y @ G omfew
Tparerst feelt ot w=r o Wy
wFd; € SAT AT &M A AT A
wigur F¢ & Tifgw fF amr gw wrg
waT FrE AT FA |

et diwr ag § & v ew 3
# for P qdder & fam gaver soanr
@ ¢ A e wrf afrds o=y
TATEET ANTH KT NG GFIT F HqTH
TEAF FIAT g’ & 59 9% B i
WSAEA AEY EAT AR EAE WeTan
gAY wtofas wfer ey 7 ot
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st Wm&r{nﬂ?'{e UAe Wlo ¥
25 39 a1a & fem 7 Trfav fs oerfas
nf¥a e afawa w2 & fog ga use
Far€ oNg | aET T & S gafaw
UAST FHIMT § qE IJAAT AgT WA
wE T 9T Faw wfeag qamr &
o gaET grAMA w1 W fRd E
fam g 9 79V g ar s afa-
THT Fﬁ]‘hﬂ' Eﬁ"'ﬁ' ?:"‘ﬁ' FoUA oHTo L}
T% A I@ & It §gEE
TEETT BT

w0 ¥ qJrT #at S #toard
T Z AT AT Z 5 S a7 Fon
(7 marfe Zqara, afz w1 e 9@
At g™ P At &, A wgqT R
I ATATF T qT AT FT-AST YA
& 330 o1 T AE & ¥ AT & A
& STAT AT g TATH /A AV AT TwTAT
& AT T TET g F1 RO

o ¥era (Tt zfum) wwdEE
avrata &, ww far ST &1 AT
g7 vt amfawr &1 aurd &% o 7 2,
oot g fea fem gurd Awewr
A1 wfugo o gt w1 22 SETE WY
Y et 7z w A wrr g saifE Ty
FHIT X9 FT HEAF 2gd F97 I3 TAT 97
AT EH A ¥ g gl #9997 wamy
A wfeq a1 ¥ uwrEe T WeAT oY
F1 g% wifagt §1 97 9w X g
FTEM Yo AIERT AT A& H1, =Y w07
R ARA F YR STHE  IW T
sfywet fer amd oft v foe argfe-
% Twidw *, vafgw el # oY
WET T , AT Freat 9 o
faar fows w0 & gRoT 3 A @
i 7o 3w & g afST & oo goifas
wfd 1 &7 Tw ¥ A7 7% T -
fae @a a7 qa¥ 9gev W @ S
WEWITE QAT B g



267 Dige re. Atomic
Explosion conducted by A.E.C.
[=ro im]
& faar fear afz sage e ot
1 ag ghesor 7 grar fF e f oo
oiiw & fudl g @ wiw 1 sam
FTAT § €1 AT TATT WA & WY e
g Ffi g ey o = g E -
BT Sft ® TqeAwE W/, WIWT o &
fridwm & ok o ararE Y &
farda ¥ o T &) T 9T IEh! AFATN
F o AWt Y A qu fear & weR
fag 2w T mEr wTaTh @

AR 1E wF 76 F 18 wf w7 A
Fo Wt agr o7 g IuF faw wE b
F FATH TOET %) W FE 397 gHA AT
§T | F9 A W qH qIY SYTET A FATST
FY AT 9T FAT T g A &
FATET g famouT & ®gwa @r &
EAWT EHTU |FT WIT FIT @T § TA-
fom g #EEER @1 WgS W
w1 Afgy | ¥ AR A OgWTE
wuTR WA of X agr ' oS dAw fAw
T FATLT AAT T 1T FI I & foAw
f& frag oidw & £ ¢ g a7 -
ot fraT @ 9o faw & oft aar #7
qmE & | 79 FATE S fow g w1 AT
& e

el am g2 & fF e ot oW
wrew fea & gAwr "o vg
ge e qww F fu e wa
TR &7 FHA | FATR g WIS
agrga A gAwt gaar  faAmw s
et o1 W @ w0 ogEd  faq o W
g9 & Fh1 a1 7@ famy qww ¥
qrag FAET WY ) a% WX aggE w
A0 aTE ME o fear o ad? gl e
zrey Avifoaer wiferes @ A& &% ax
AT 1 FTH M AT I Tviies oAl ¥
I TR TR WX & AT AT
& varor ¥ TR Y W 1 T wwe
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¥ gifreas a1 gEd ol g oy fregT
afdwr & fog gaeT e fear e
Ia¥ fag, ¥ argar g, foe o o ¥ q13-
AT &) A o WA qAY A AW I
TR Y WY T APray arfe I e
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g wraT fi W & Torgey ar awear
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17 37 I A g€ R oo € gae
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TToretfer =TT g & 7 WO WP o
N N WL G
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TIT &Y ¥ AT AT ¥ $YAT WA §
ffr sved g oW W famiwr 2
T GEear arar §, Sfer @ aww R
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faeT X w A woe wwy & SR &
U wfe 1 wafog R AT
wFAE fegrgear ¥ wrw st ¥ o aw-
% & wrowr 2d &, OF aTw AW oA
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Famifedt & 27 & faq @@=
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PROF. NARAIN CHAND PARA-

SHAR (Hamirpur): Sir, I rise to hail
the :first peaceful nuclear underground
test by India. I strongly disagree witn
what Shri Misnra has said. On the
one hand, he attributes that the timing
of the nuclear expiosion is politically
molivated. On the other hand he says
that he congralulates the scientists for
doing it at this moment.

SHRI SHYAMNANDAN MISHRA: How
is it contradictory?

PROF. NARAIN CHAND PARASHAR: It is
contradictory in the sense that if it is an

achievement of the scientists, then it
is not politically molivated. There-
fore one should not blow hot and cold
in the same breath. The type of argu-
ments that he advanced I could not {ind
even in Japan.

While India exploded the nuclear
device, by a sheer coincidence 1 went
1o Tokyo and 1 went to Hiroshima. 1
should say that the people of that
area remember with gratitude and
affection both Shri Jawaharlal Nehru
and his daughter, Shrimati Indira Gan-
dhi because they were the first states-
men of the world, of international sta-
ture who visited Hiroshima. As was
stated by one of the Japanese, their
Emperor had no time to visit Hiro-
shima but Nehry visiled them. They
appreciated that Jawaharlal Nehru was
the first world leader ol a sovereign
nation that visiled Hiroshima to ex-
press his anxiety for the people of
Japan.

Coming 1o peaceful use of nuclear
energy, there is nothing good or bad.
It is the use that would make it. I
congratulate the scientists of India that
they have brought io fruition one of
ihe greatest and eternal dreams of
mankingd to harness all the natural re-
sources for the prosperity and progress
of mankind. i is now believeq that
nuclear fission releases a tremendous
amount of energy, and that energy can
‘he useq for peaceful purposes. I met
the Members of Parliament and even
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leaders of Government in Japan and
iound that .they were singercly appre-
ciative of the peaceful role that lndia
had piayed.

'I'heon.ly thing ;hatneedndtn be ex-
plained to them was that it was not a
sudden step, that it Wwiag not a hastr de-
vision on the part of the Government,
we were able to explain to them.step
by step that it was long back in April
1948 inat the Atomic Energy Act was
passed, it was Jong back on 10ih
August 1948 that the Atomic Energy
Commission was set up, these things
were done about 25 years back, it was
a gradeq scheme and that it came to
a successful fruition on the 18th May
1974. '

Then, another question that was pul
to me there ag well as here was this.
When the Indian people are facing
drought and famine and there are not
envugn resources to give them reliel
how is il that the Indian Gowvernment
15 trying to have a nuclear explosion
which will cost guite a good sum ol
money. 1 answereq it by saying that
1ndia wants to rembve drought, India
wants to wipe away the difficulties
created by drought by nature, by ex-
ploiting the energies of nature for the
prugress and a bright fulure of man-
kind. That argument convinced them.
Then 1 asked them another question.
I ask them why they did mot crilivise
the United States’ imperialism which
destroyed the innocent millions  of
Hiroshima, which .destroyed .the “mo-
thers, daughters and sons of Hiro-
shima and why they are protesting only
against India, which is the first coun-
try in the world to declare unreserved-
1y its opinion that it will use this
energy for peaceful purposes.

When we have invited fntematiomi
nuclear scientists to come and examine

-our atomic reactors to.convince,ihem-

selves, il is a strange sight ihat our
own persons are becoming bitter critics
of the Government just for the sake
of criticism. ‘The  atomic. . scientists
from dar, off lands say that India is
using nuclear enerl;y for pence!ul pur-
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poses. Bul it is unfortunate that some
of our fricnds at home should find
some sinister move in it.

19 hrs.

The Atomic Energy Act, when it was
revised and passed by Indian Farlia-
ment clearly outiined and stipulated
that the conlrol, decvelopment an use
of nuclear energy will be only for
peaceful purposes. It was thig under-
current that was ablc to remove all
misgivings of foreigners.

Even in Japan, the peuple there
underslood it. It was a time when
the Japanese people wcere going to

have elections. The Japanese Parlia-
ment had not ratifiegy the non-prolife-
ration Treaty which had been signcd
by them. So, the Opposition parties
had launched a campaign that they
would move a motion in Parliament
that it should not be ratified. It was
in order to counteract that propaganda
that slogans were given. The ordi-
nary people in Japan were clear in
their mind that India is a peace-lov-
ing couniry. When I asked “Why did
the Parliaoment of Japan pass a resolu-
tion against India?” the answer was,
“That was not against India. That
was against every atomic explosion.”
When China did it. thev bpassed »
resolution; when Canada did it. they
passed a resolution: when America did
it they passed a resolution. It was
a matter of ritual and routine. It was
not a malter of great concern for India
I found sincere admiration for India's
policy.

I happened to visit Hiroshima on
the sacred day of Nehru's death anni-
versary on the 27th May. I saw that
a doctor brought a beautiful photo-
graph of our late Prime Minister Nehru
and distributeg some sweets and some
other things to the pptients. They
sincerely felt that India will always
be the country that will stand for
peace, that India will he the country
in the world to give a clarion call for
atomic energy for peace and that India
will bring an era of hope and peace

1539 LS—10

Dise. ve. Atomic SRAVANA 17, 1886 (SAKA)

Dise. re. Alomice 274
Ezplosion conducied by A.L.C.
for mankind, and not destruction.

Everybody 14 chary of destructio.,
everybody is afraid of destruction.
Therefore, we hail the first successiul
underground nuclear test of India as
a symool of man's determination 1o
harness all the energies for peace pro-
gre.s and nrosperity of mankined.

With these words, 1 congratulate the
hon. Prime Mimster, Shrimati Indira
Gandh: and Shri Krishna Chandra
Pant. It is the guidance of Shakti of
Indra thalt symbolses 1t and the wis-
dom o, Lorg Krishna that symbolises
il and the greal work o! scientists of
India who are the great sons of India
deserve this vongratuiation. We hope,
India will March forward. I can visu-
alise the moment when I saw  the
Indians 1n Jupan dancing and saying
that India has brought hupe and peace
of mankind.

THE MINISTER OF IRRIGATION
AND POWER (SHR1 K. C. PANT):
Mr. Chairman Sir, i1t 15 a privilege
for me to reply to this debate on a
subject which has been very close to
my heart for many years.

There are ceriain nalivnal achieve-
ments which bring the partieg in this
House together and the debate in this
House reflects the joy ang pride of the
people  throughout the icngth and
breadth of this land in that national
achievement. 1 rogard this debate as
one such cebate  The way in which
it has heen ronducte has iranscendec
the normal divisions bLelween parlies
and the polemics that g» with those
divisions. There was cpc incorrigible
exception in the course of the debate.
But I do nol think I need take notice
of that. Even he congralulated the
scientists.

Every single Member who spoke ex-
pressed his appreciation for the whole
team of scientists and for the wonder-
ful achievement in exploding this
peaceful underground nuclear device.
1 woulg like to join them if I may in
conveying the congratulations and
thanks of the House to the scientists
of our country.
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Sir, behind this achievement lies
many years of dedicated eflort. Above
all, this has been made possible be-
cause of the foundationa! work in the
policy-making sphere done by Shr.
Pandit Jawahar:al Nehru. Ile had a
very wide perceplion and the histo-
rian's sweep and he was conscious ©0f
the dangers posed by sciente and tech-
nology in general and nuclecar energy
in particular, but at the same time he
was a man who had basic faith in the
future of man, the basic faith in the
possibility of using science and tech-
nology as a tool to remove want and
fear from the face of this earth. It
was hiss vision and foresight which
shapeq our policy both in the field of
science and technology gencrally and
in the field of atomic energy in partl-
cular. Shri Lal Bahadur Shastri who
{olJlowed hum continued with the same
policy, and more recently it has been
the guidance inspiration and the deci-
sive impetus which our Prime Minister
has given to science and technology
in general and to nuclear energy in
particular  which has led to  thi
achievement
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Many hon. friends, E&hr Pandey.
Shri Samar Guha and others reterrec
to the fact thal the decision {o go
ahead with this explosion did require
a certain amount of courage Sir, we
have seen that, in decisive muments
like this the Prune Mimster has al-
ways shown the courage and bholdness
to lead the nation in the night direc-
tion. Therefore, I have no hesitation
in saying that it is to the Prime Nuini:
ter above ail that we owe this mo-
mentoug achievement. I cannot fail o
record the pioneering work that was
done by Dr, Bhabha, In im India was
fortunate to find not only a great
scientist but a great administrator and
a man of great vision, and it was a
combination on the pnlitical and scien-
tific sides of Panditji and Dr. Bhabha
which laid the foundation for the de-
velopment of nuclear science in this
country. The work of Dr. Sarabhai
has been menlioneq by my friend
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Shri Mavalankar. And today we have
Dr. Sethna, Dr. Ramanna and his col-
leagues; it is only who have actually
directed this experiment and the great
surcess with which this has been made
is attributable directly to their guid-
ance and their efforts. So, Sir, I am
sur¢ that the House would like me to
convey fo them in particular the cong-
ratulations of the House.

1 am sure you will be very glad to
know that this was an entirely Indian
effort; our scientists and engineers
worked very harg and perfected the
experument which to all of us iz a
sourte of very great satisfaction and
joy as hag been seen in the course of
the debate today.

This experiment is an important
land-mark in the development of nu-
clear technology for peaceful and eco-
nomic uses and here I would not like
io repeat what my hon. friend, Prof
Parashar very ably said in the course
of his speerh 1n setting this particuler
nuclear oxplosion in the wider context
of harncssing the forces of nature for
the service of jnankind. But this is
an important land-mark and it is an
event which hag undoubtedly had an
elecirifving efTect on the morale of the
people of this country. I1 has been
snid rather prosaically by me and it has
hren said very opoeticallv bv some hon
Members like hon, Shri Shankar Dayal
Singh, hon. Shri Daga and others but

Lrhind it all has been a realisa-
fion that this explosion has add-
od tn the self-confidence and self-

relinnce of this country. Behind it all
one can discern a sense of pride and
achievement The great significance of
his experiment is that it represents a
urther major step in our resolve to
levalop our indigenous resources of
nergy for the henefit of our people.

Some hon. Members made & particu-
lar reference to a very important
scientific asvect of this explosion and
that is that it was totally contained.
In fact. pur scientists who have been
working there ever since 19th May
that is one dav, afler the xplosion in
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the actual crater created by tue ex-
periment have not seen so far any tra-
ces of fission product radioactivity.
1T'he drilling has commenced and at
the moment, we have just completed
a bore-hole to a depth of 100 metres
approximately 200 metres from the
point of experiment. We have not
been able to pick up any radioc-activity
of fission products. I must congratu-
late the scientists, the engineers and
technicians again who participateg in
this experiment for the remarkable
degree of containment they  have
achieved. There was no venting of
any radio-activity. Our scientists went
as near as 300 metres immediately af-
ter the explosion and a helicopter flew
30 metres above the gide. This was a
remarkable achievement considering
the fact that some underground nu-
ciear weapon tests conducted by the
great powers have vented. It is
against this background that I have

drawn particular attention of the
House to this aspect of the experi-
ment.

I would also like to underline the

fact that we have been the first coun-
try which hag carrieq out its first nu-
clear explosion wunderground. There
have been other explosions the world
has seen, many exbplosions in the at-
mosphere in utter disregard of the out-
cry that has been raised about the
hazard of radio-activity and thg fall-
out and explosions which have been
meant to develop weapons and here
our explosion was underground and the
radio-activity was fully contained and
its object and purpose was entirely
peaceful.

Many hon. friends have referred to
our policy of using nuclear energy for
peaceful purposes and I would like to
emphasize that our policy has been a
consistent one over the years. It was
a well-thought out policy and we ad-
here to it. As Prime Minister stated
in Parliament in 1968:

“India has repeatedly announced
that she is not making an atom bomk
and that she is developing her ato-
mic energy programme exclusively
for peaceful purposes. Our pro-
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gramme of atomic energy develop-
ment tor peaceful purposes is related
to thie real needs of our economy
and would be effectively geared 10
the same.”

1€ eaperunent ol lota viay was part
Ul e esearcn and develupment work
carrieg oul py lne Department of Ato-
e maiesgy 100 Lhe peacetul usesg of
naciear eaergy. As I nave said earlier
driuing ot tne site of tnis experiment
has cummeanced. According to present
esumates the compilation and ana-
1ysis of data may take up to six months
or so. For the sophisticated intelli-
gence of Prof. Guha this seems to be
a very long time. What has to be
found out is the extent of rock-crack-
ing and the extent of radio-active con-
tamination underground and there is
no way to measure these unless we
drili and drilling in a radio-active area
is hazardous operation. Therefore one
cannot lightly go about sending people
and sending eguipment into an area
knowing that there is radio activity
underneath. It has to be done care-
fully and I doubt if he would like any
unnecessary haste to push our scien-
tists into thig faster that they would
like to go in this matter. Our scien-
tists will carefully study and assess
these results. And subsequent prog-
ramme of further utilisation of this
technology for develobpmental applica-
tions wili be determined by us when
the lindings of the recommendations of

the scientists are in hand. We have
already said that the result of this
experiment, when ready will be pub-

lished and will be freely made avail-
able to the international community
including particularly the developing
countries.

I would like to tell Shri Shanker
Deo that it is to thig aspect that Prime
Minister referred to in her statement
earlier. The experiment conducted by
India cannot by any means be regard-
ed as an example or a source of en-
couragement to others to go in for nu-
clear weapons. There is no change in
our consistent policy of striving ag al-
ways and together with other peace
loving countries for nuclear disarma-
ment and non-proliferation of nuclear
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weapons 1n the real sense namely, both
vertical and horizontal so that the
growth in nucleat arscnals can be ar-
rested and reversed. I ain sure the
House appreciates the full significance
of the success of this expecriment. It
15 not merely an isolated feat of excel-
lence in a particular fleid. It signifies
an important technological  break-
through and will undoubtedly scrve as
an 1mportant stimulus to our rapid
technological progress in varioug relat-
ed fields. The problemg eof develop-
ment facing us are indeed immense.
After all India 15 not a small country;
there arg more than 500 million of us.
As time goeg on we should need a far
‘arger and ever increasingly supply of
tood and fuel, of clothing and o! ener-
gy- And all these things in the ycars
to come w1l tux our resourccs and so
we have to grasp all the tnols that
modern science and technology can
provide to grapple with these prob-
lems. It 15 our determination 1o de-
monstrale that this new technology of
explosion 15 not used for destruction
but is made to subserve the cause of
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peace as an instrumeni of develop-
ment.
And, as some friecnds pointed out,

we perhaps needs this technology even
more than developed countries who
have already a large inirastruciure
on which to huld.

Sir, the interest that the experiment
has evoked abroad is also indieative
of the importance of the eveni. The
rcaction among the developing coun-
tries, by and large. has heen one of
satisfaction and even pride that a de-
veloping country like India has achiev-
ed such a significant breakthrough in
a sophisticated technology. The affir-
mation of our determination to use this
technology for peaceful purposcs has
also been welromed. Some of the ad-
vanred countries of the West have not,
however shown equal understanding.
There hag been criticism that our ex-
periment will lead to further prolifera-
tion of nuclear weapons. I have par-
tially dealt with all the points. But,
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here, 1 would just like to make a re-
terence to a statement that one hears
often nowadays, namely that there is
no difference between nuclear weapon
test explosion ang peaceful nuclear ex-
plosion. This sort of an argument has
been advanced and I would like to re-
fer here to Article I, sub-paragraph 2
of the Parilial Test Ban Treaty, that
is the Treaty banning nuclear weapons
tests 1n the atmosphere, outer space
and under water. It reads and 1
guote:

“Each of the parties to this Treaty
underiakes furihermore to refrain
liom causing, encouraging or in any
way participating in the carrying out
ol any nuclear weapon {est explo-
sion, or any other nuclear explosions
anywhere which would take place..”

The point thalt 1 am making 1s that
cven the Partial Test Ban Trealy does
noi merely say ‘nuclear oxplosions’ but
it says ‘nuclear weapon’ tesg explosions
or aty olber ‘nudlear explosions’ What
15 the meaning of ‘any other nuclear
explosions™? It ecan only mean ‘peace-
ful explosions’ either it is a weapon
lest esplosion ur a peaceful explosion.
There vannot be any other thirg type
of explosion. Since only ouler space
atmosphere and water—thege arc the
media are excluded, this can only be
underground explosion and, therefore,
even in the Partial Test Ban Treaty
a distinction has been made between
thesc two types of explosions. Ang 1
think this distinction is worthnoting.

My hon {riends said that we should
remove the misunderstanding. (In-
terruptions).

PROF. MADHU DANDAVATE:
Even in the weapon test, if it is to be
undertaken, preceding that, at some
stage ordinary device test has already
been operated. So, one is related to
the other. Either one might be fol-
lowed by the other or cne might not
be followeq by the other. Those who
have undertaken the tests at some
earlier stage much have also under-
laken an ordinary tast like ours. So,
the link is there,
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SHRI K. C. PANT: 1 am afraid all
those who have undertaken explusioLs
m atmosphere, this Partial Test Ban
1'reaty excludes. And whoever is a
signatory to this test 1s excluded.

PROF, MADHU  DANDAVATE:
These are ordinary tests.

SHRI K. C. PANT: I think on fur-
ther thought you would come round
o my point.

It has been suggesied that we
should remove the misunderstanding.
I think that there is liltle scope for
misundertaading  after all explana-
tions and clarifications that have
veen given. We would certuinly like
our significant achieyvement to e
understood 1n the proper perspective.

The Chairman of our Atomic
Encergy Commission has explaried 1n
unequivoca] terms the purposes snd
objectives of our experiment. Ouly
a few days ago, the Prime Minister
ruilerated in  her statement in ihe
House on this subject that there was
no change in our cousistent policy ol
utilising nuclear energy for pecaceful
purposes, She has also agldressed
letters 1o several Heads of Guvern-
ments  including Prime Minister
Bhutto of Pakistan, The Govern-
ment has done extensive briefings
both in Delhi and other capitale

abroad at the diplomatic level. 1 am
sure, the House is aware of the
statement of the External  Affairs

Minister on the subject.

Our representatives in various in-
teruational forums where this subject
has been raised by Pakistan or othcr
such as the Disarmament Committee
at Geneva—have clarified the poliey
of the Governmeni and put on record
our official declarations. Sir, I must
say with confidence that there is now
a growing understaniding abroad of
our principled position in regard to
this matter. In conducting thiz ex-
periment India has not violated any
international agreement, Wea have
not violated any cbligation assumed
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under our bilateral agreement with
Canada or with IAEA. The materials
and technical know-how used for
conducting the experiment were
eatirely indigenous. These are im-
portant facls to be noted.
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Before I go on to the peaceful uses
of nuclear energy to which many
Members made a reference I would
like to say briefly I have taken note
of the anxiety of the several mem-
bers about securily arrangemenis in
our platit and some suggestions which
they have put torward relating to the
location of the plants. 1 can assure
them that the Government will con-
sider this aspect in particular and,
in fact, if I am not revealing a secret
this aspect has been eugaging the
atiention of the Government.

Before this explosion we were often
tolg by countries which arc continu-
ing with these underground explo-
sions that they have lot of poten-
tiality for practical application in
the field of technol6gy and if this is
so then one fails to understand why
if others can take advantage of this
technology India should be derued of
the same under ils own conditions,

The International Atomic Agency
organised panel discussions in 1970,
1971 and 1972 on peaceful nuelear
explosions. In the panel discussions
in 1970 in which many countrics in-
cluding Japar, Sweden, UK, and the
USA participated the first conclusions

in the summary of the discussions
reads as follows:

“There is general agreement that
the results obtained in experimen-
tal projects on the application of
nuclear explosions to i#dustrial
projects justify continuation, even .
an intensification of the pro-
Eramme”.

Even more pointed is a reference in
the foreword PNE, 1970. I quote:

“In addition, the use of cavities
created by such explosions (nuclear
explosiond): appeared to have an
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economically attractive future for
projects such as underground gas
end oil storage, and the storage of
radio-active wastes from nuclear
power stations and chemiecal plant,
for in situ leaching of low-grade
ores broken up by the explosion.
The latter application is of parti-
cular interest to one Member State,
India, who could by this means
use her very low-grade non-ferrous
metal ore deposits, thus making her
more independent of imports of
these metals aad furthering the
national economy.”

The Third Non-aligned Summit at
Lusaka, in its Declaration on Dis-
armament, underlined its awarcness
of the tremendous contributivy which
the lechnology of the peaccful uses
of nuclear energy, including peaceful
nuclear explosions can make to the
economy of the developing world,

Prof. Guha, Shri Bhattachaiyya and
later in a far more porated way Shri
Indrajit Gupta and Prof. Dandavate
wanted to know what practical use
could be made of the peaceful nuclear
explosion technology. In fact, Shri
Indrajit Gupta raised the gquestion
why have advanced countries not
used this technology so far? I should
like to assure him that many ad-
vances have been made since we
last had a debate on the :ubject in
the House; 1 think the debate wa-
an half an hour discussion raised by
Prof, Samar Guha,

I should like to give some concrete
examples of the peaceful uses of
ruclear explosion. Two countries
which have done a lot of work on
peaceful uses of nuclear explosion are
the United States and the USSR. The
experience of the USA is more limit-
ed in the types of applications and the
geological materials which they have
investigated. The Soviet programme,
however, is very broad hased and iz
used to assist in the development of
their n1ational resources with a num-
ber of technical areag being develop-

AUGUST 8, 1974

Disc, re. Atomie 284
Explogion conducted by A.L.C.

ed simulianeously, The technical
results that the USSR has reporied
are very encouraging and in general
more favourable than the Umted
States’ experience. One of the high-
hghts of the USSR experience which
I should like to bring to the atten=
tion of the House is the control of a
runaway gas well at Urtabulak.

When a well was being drilled in
Southern Uzbckistan, control of the
well wus lost at a depth of 2450
metres, resulting in uncontrolled
release of over 12 million cubic
metres of gas per day. The problem
was further complicated by the pre-
seice of hydrogen sulphide, almost
8 per cent weight in the gas, Con-
venlional methods using high explo-
sives proved to he ineflective and
thercfore a thirty kiloton nueclear
device was set off in an apprepriate
manner near this well whereby the
gas flow was completely stopped.
Now this is a direct application which
the USSR has proved and which it
again carried out in a nearby gas
field when another well had a similar
problem. This time the original
leakage was around a million cub.
met, of gas per day.

The USSR has also carried out ex-
p riments on oil stimulation, In one
cxperiment where they used two 2.3
kiloton and one eight kiloton device
in an oil field, they were able to in-
crcase the o011 yields considerably.
Many hon. friends kmow about if; it
was discussed earlier.

The experience of the United
States however hasg been in the fleld
of gas stimulation. Project ‘Gas
Buggy' was one of the projects where
the yield of gas by the use of a
nuclear explosion increased supply of
gas considerably. The USSR has also
created undergrowad storage for oil
or gas and tested it with oi] and gas
with a pressure of 60 atmospheres.
They are in the process of looking at
methods of developing water resou-
rces by creating shocks, ie, explo-
gsions which produce Jarge sized
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craters and they produced an artifi-
cial lake with a storage of approxi-
mately 13000 acre feet, They are
now proposing to form a 24,000 acre
feet reservoir by wusing two 150
kiloton devices, Another interesting
experiment which the USSR is work-
ing on is the proposed Pechora-Kama
canal. Here the proposal is 1o use
approximately 200 or so explosions
to divert the Pechora river into the
Kama river and then into the Caspian
sea where the entry of this water
wil! help to stabilise the level of
the water in the inlaad Caspian sea.
In the ficld of mining they are work-
ing on a project which would remove
something Jlike 900 million ' cubie
metre of overburden to reach the ore
which they wish to exploit. This
shows that there are definite uses for
peaceful nuclear explosion and bolh
the USA and the USSR are deeply
interested just as we are in develon-
ing this new technology.

PROF. MADHU DANDAVATE:
Have you got the estimate of ex-
penditure for these technioues?

SHRI K. C. PANT: I thought 1
had given you enough for todav,

PROF. MADHU DANDAVATE.
You can give us at a later stage; thoy
are interesting; the figures are auile
high.

SHRI K. C. PANT: The pomnt I
was making was that the use of this
techunology has gone beyond theorcti-
ca] stage and the stage of conjecture
into practical fleld, practical work
has been done. These were some of
the examples that were cited in that
context.

I do not want to take more lime.
Reference was made bv Dr. Kailash
to the reaction of Canada. We have
always valued our cooperation and
collaboration with Canada in the
nuclear and other fields. Therefore
our Foreign Secretary went to Canada
and held high level talks. I should
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like to inform the House that the
talks have resulted in clearing some
of the misunderstanding and a better
appreciation of each other's poivt of
view. We expect to hold further
consuliations with them when their
representatives come to Delhi in the
near future. The Canadians have
agreed that we have not violated ary
agreement that we have entered into
with them. This also is a point to
h: noted. There are certain points to
be sorted out with them, but notwith.
standing these differences, we respect
cach other's point of view. Because
we have had gooq relations with
Canada for a number of years
now ever since independence, we
o noil take our friendship with them
lightly and we hope to arrive al some
understanding of our mutual position
which will prove satisfactorvy to both
of our countrics,
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Reference was made {o soms  ex-
agperated reactions which have taken
plare in the world. We have rever
concealed our intention to explore the
possibility of underground nuclear
explosion. There have been qucstions
in Parliament and answers given by
the Prime Minister, which have been
published in newspapers and which
have been taken note of. It has been
said quite clearly and plainly that
we are exploring the possibhities ol
an underground expiosion. There
w1s no secrecy | about 1t, 1 was not
a c'oak and daeger aflair. It wis a
scieptific and technological experi-
m~nt which has potentialitirs for
peacefu] aoplication and which we
thoueht would be helnful to our
countrv, We never made a secret of
it. I have here a list of questions and
answers given ¢n various dates and I
do not want to take the time of the
House by reading them. I would
only say that as far back as 15th
Novembrr 1972 in answer i{o a ques-
tion, Government had stated:

“The Atomic Energy Commission
ig constantly reviewing the pro-
gress in the technology of under-
ground nuclear explosion both
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from the theoretical
mental angle”—
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and experl-

I would like to emphasise the word
“experimental”’—

“and also taking into accownat
their potential cconomic benefits and
possible environmental hazards.”

Therefore, quite clearly in 1972 we
had talked of an experimental angle
of the underground explosion. Against
this background, it is difficult to ap-
preciate Pakistan’s somewhat hysteri-
cal reaction to this explosion, We
know that Pakistan has its own in-
ternal difficulties, but if it wants to
divert the attention of its people, we
would be grateful if Mr, Dhutt>
would find something more credible
The way he has ever-reacted {o our
explosion almost suggest that Mr.
Bhutto feels that India made all the
efforts of exploding a nuclear device
underground with the sole object of
impresssig him! He seems to be
looking round for assurances against
threat But the basic question s,
threat from whom? We have already
declared categorically that our ex-
periment was for praccful purposes
and our Prime Minister has conveyed
thig assurancc fo Mr. Bhutto. Therc-
fore, there is in fact no danger m
threat from India to Pakistan. The
need o seek assurance or supp rf
against a non-existing threat is not
there,

SHRI MALLIKARJUN: Prime
Minister Bhutto has said that due to
the radioactive fall-out contomina-
tion has occurred on his land, though
actually there was mo radioactive
fall-out. Will you kindly say on 18th
May what was the direction of the
wind?

SHRI K. C. PANT: This point has
been clarified. The gdirection of the
wind was away from Pakistan. But
apart from that, I have wmentioned
today how the scientists themselves
were near the crater, how the heli-
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copter flew near the crater atid how
they went next day to the crater and
so on. So, I need not cxplain it
further.
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Like other developing countries
which were under colonial rule, we
could not help the fact that the first
industrial revolution passed us by
In an earhier era, But, I think, this
country hes resolved that we have
no intention of letting the -ame thing
happcy in the technological revolu-
tion in this century. We shall not
be deterred by criticism or pressure
irom any quarter from our purpose.
In the past, we could not prevent a
time gap developing in many fields of
science and technologv amd industry
But there is no reason why we should
today allow au time gap to develop in
such flelds of science and iechnology
where we can keep abreast of the
latest developments. This applies as
much to electronics and space sclence
as to nuclear energy. We have some
of the best scientists in the world.
We have the organisation and we
heve the motivation. It is, there-
lore, only natural that we do not
allow ourselves {o be bypassed by the
new industrial revolution and take
up new technologies where we have
the necessary canabilities.

This explosion is a symbol of our
drtermination that in spite of all our
difficulties, we <hall forge ahead in
the task of natlional construction
The nuclear explosionp is necescarily
an event which attracts a great deal
of public notice, But behlnd it lie
countless hours of effort of a very
large number of scientists, technolo-
gists and others. There are so many
other fields of national endeavou:
which do not get the same notice but
in which likewise ecountless number
of people are working day in and day
out in the task of national cunstruc-
tion. Therefore, in spite of our
current economic and other difficul-
ties, this explosion, if I have under-
stood the mood of the House correct-
ly, has been a symbol of faith and
hope for the country. It is also a
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symbol of our determination to use
all our natural resources for the
development of our country, for
raising the standard of living of our
people and for developing our science
and technology. On this question,
the independence of our judgment is
firal. This is a basic point of prin-
ciple, an attribute of our sovereignty
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on which there can be po yielding to
pressure and on which there can be
no compromise,

19.45 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
August 9, 1974|Sravana 18, 1806
(Saka).
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